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3. (a) Is the appeal in time ?

(c) Has sufficient case for not making the
v application in time, been filed ?
4. Has the . document of authorisation;Vakalat- =
nama been filed ?

5, s the application accompanied by B. D JPostal- ' ' ' \)\27
Order for Rs. 50/- '
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6. Has the certified copy/copies of the order s) .

against which the application is made been J{\M amd G e
fited ? .

7. (a) Have the copies of the documents/relied _ _ \\3
upon by the applicant and mentioned in
the application, been filed ?

.

(b) Have the documents referred to in (a) | 945 _ \
above duly attested by a Gazetted Officer \1
and numberd accordingly ?
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Particulars to be Examined

(c) ‘Are the documents referred to in (a)
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10.

1.

12.

13.

14

15

16.

above neatly typed in double space ?

Has the index of documents been filed and
paging,, done properly ?

Mave the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
baore any Court of law or any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ?

_Are extra copies of the application with Ann-

exures filed ?

&a) ldentical with the origninal ?
(b) Defective ?

(c) Wanting in Annxures

Nos......... v—— J Pages NOS.. coovees ?

‘Have file size envelopes bearing full add-
resses, of the respondents been filed ?

Are the given addresses, the registered

addresses ?

Do the names of the parties stated in the
cgpies tally with those indicated in the appli-

cgﬁion ?

Are the translations certified to be true or.

‘supported by an Affidavit affirming that they

17.

are frue ?

Are the facts of the case mentioned in item
No. 6 of the applicatlen ?

(a) Concise ?
(b) Under distinct heads ?

(c) Numbered consectively.?

(d) Typed in double space on ene side of the

18.

19.
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paper ?

Have the particulars for interim order prayed
for indicated with reasons ?

Whether all the remedles have been exhaused..
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O.A. No. 1188 of 1987

Bab¢ Lal and others Applicants
versus

\ Union of Ingdia & others ' RespOndents.

Shri N.K. Nair Coungel for applicants
Shri K.C. Sinha Counsel for Respondents.

Coram

Hon. Mr, Justice UL .Srivastava, V.C.
Hon, Mr, X, Obayva, Adm, Member.,

(By Hon. Mr. Justice U.L. Srivastava,V.C.)

The spplicants, feeling aggrieved, against the
éeniority list of Chérgeman Grage I{Mech.) dfthe | 4
Ordnance Factories Board inclusive of those who were
in the DGOF Organization as well as those who were

“%\ | _ transferred to the Organizagtion of the DEOF from the

Director General of Inspection Organization consequent

upon the the transfer of stage/interstage inspection
responsibilities from the DGI to the DGOF as per

the Rajyadhyaksha Committee on
recommnendations of/the Ordnance Factories,wherein
the applicants who were seniors, were shown as juniors,
lave approached the Tribunal praying that the respondents
be directsd tofix the seniority of the applicants in the
cadre of Chargeman Grade I on the basis of the seniority
of the gpplicants in the cadre of Chargenan grade II

and the seniority list published by the Ordnance

! Factories Board on 12.5.86 be recast/rectified. Subseguently
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by way of amendment yet another relief Challenging the

transfer of the applicants from DGI Organization to

the DGOF Organisation without taking options;has been added..
2, Before opening his arguments the learned counsel

-  forthe applicant stated that the relief which has been

claimed by the epplicants by way of amendment has

. and
already been answered by some.of_the iribuné{he is not
pressing this relief and thus original relief only

survives.

¥From .
3./ ke facts, as appear from the pleadings of the

parties,the plea of the respondents is that as per
_recommendations of Rajadhakshyazcommittee relating to
the transfer of stage/inter-stage responsibilities from
DGI to the DGOF,persons'belanging to Ammunition-Group
.etc.‘were shifted £o DGOF Organisation in various |
Ordnance Factories. The principle tlet was applied was

- personnel to be transferred was "the man o the job". The
Ministry of Defence in: i£5 ietteerated 30.4.85 provided
that the DGl employees incluging the applicants transferred
.to LGOF Organisation were assigned seniority in their
respective grédes in the DGOF Organisation with reference
to their holding the posts on merger, The applicants were
promoted to the grade of Chargenan.grade I/T in D.G.1.
Organisation with-effect from 10,1,1981 and 12.1.1981
but the respondents, against whom the apolicants are
claiming Seniérity were promoted during June, 1980. Thus,

the applicants were not'promoted before the merger of the
cadre from the IGI Organisation to the DGO Organisation.

L&V Consequent upon the merger of Qhargeman gradge 11 (T/

with Supervisor grade II(T) the overall sanctioned strength

of Chargeman grade I(T) and Chargeman Grade I (T) ===
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in the ratio of 1 ::2'was maintained .The revised aﬁth@rised
strength of Cﬁér@eﬁﬁ gradé I(T) and Chargeman Grade II(T)
were 705 and 1410 respectively in DGI Orgmnization. In

DGOF Organisation the revised authorised strengtﬁ<f

CHargsman Srade I(T) and Chargeman Grade II(T) were 2917

-

4{‘ . and 5936 and additional 1655 vacanciss of Chargeman grade 1

(T) were sanctioned to the DGOF Organisation with effect

from 1.1.1980.Supervisor 'A'(T) were awarded the pay

scale of g 425-700 with e ffect from 1.3.1977 ancon the
merger of both the grades with effect from 1,1.1980,

the s eniority of erstwhile Supervisors 'A'(T).

4, According tothe respondents, it was done through
regular departmental promotion committee held during
April/May, 1980 and May;July, 1980. There apears to

be material inthe version of the respondents and the

same appears to be correct. The Departmental Pmmotion
\ : Committee found theAChérgeman grade II(T) fit for
promotion tothe Charge grade I(T) aﬁd'thereafter the

promotion orders were issued in five batches in June

1980 and after thié\thé final list of Departmental
Promotion Committee was published, Aecording to the
applicants:the Chargeman grade II/Tech of the D.G.I.
Organization whé had not been transfsrred tothe DGUF
Organization and were much juniors totheapplica§§s, at
the time Wjen they. werd trénsferred from LGL to DGOF
Organization,w@méxalready got higher promotions to the
grade of.AsSistant Foreman while the applicants have been

wrongly deprived of the promotion and persdns junior

L




to them were promoted and have become_semibx in che

higher cadre and the applicants‘haVe been deprivéd

Oof their legitimate claim for the lapsés on thepart

Of the OrLganization and they have been made to suffer wikhom
Wi thout any reason. The promotion rules from Cha rgeman
grade LI to Chargemén Grade I are different in IGI

ANU DGOF Organization. The Ministry of Defencé letter

dated 30.4.85, on which reliance has been placed by

the rsspondents, does not in any way come in the way
of the reliefs claimed by the applicants.fhe applicants
v -
were not given any oppotunity to exercise option before
transferring t he apeolicants from DGI tg DGOF ang they

could not refuse the transfer whichotherwise would have

resulted in disciplinary action.

5. The learned counsel for the applicant contended
, . that the applicantSshogid'be giv.en seniority Sver the
juniors who were promoted. He made reference to the

e Avadi
- Case O Employ@es Heavy Vehicle FaCtory/WhiC}’) was

th

earlier beyond the purview of the DGOF Orcanisation
ana the said‘faCtory merged into DGOF Organization

and the employees prior to the said merger were senior
compared to the merged Chargemen ¢rade II ©of the DGOF

organisation butthey were treated junior after merger

and were not given prorotion prior to 1980 to the p3t

,,,,,

of Uhargeman grade L. After the merger they got promoticn

only iﬁ August, 1981 and claimed back seniority. They
approache@~Central @éministrative Tribunal, Madragwlich
directed fqi éonsidering the promotion of the petitiowers
as Asstt, Foremen and to place them if selected, above
thoée who were promoted as Agsistant Foremen by the said

DPCg,which decision was implemented and in the year 1986
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thg petitioners were promoted as Asstt. Foremen.

The applicants contend that they are even senior to

such employees of Vehicle Factory and in this connection
they have madevrefereﬁce to the seniority list which
has been placed on record. After the sald judgment,

the applicents made representations to the Director
General and the representgtion was rejected on the
ground that the decision of the C.AJ was implemnented
only inltheuca§e¢of'applicants of that case.lt is

because of this reason the appslicants have filed thig

application. & perusal of tle judgment of Madras
Benchof the C.4.T. which has been placed on record by
the applicants as Ammexure A-6 states that the
regpongents stated before the Tribunal that they have
decided ito review the proceedings of the DPC of
March 1983 like the earlier two DPCs and they have
asked their counsel to infomm tbe Caourt accordingly,

withwhich the the applicants were satisfied.
i

6o The case of the apnlicant precisély is that it
was an administrative lgpse that the promotion was not
considered and it is a settled principle that nobody

is to suffer dve to lapses on the part of the Govt.

See State of Maharashtra vs. J.A. Karandikar(AIR 1989
Supreme Court, 1133) .

In the case of Madras Tribunal(Supra) also the
persons said to be affected were granted relief.lhére

appears to be no reasonwhy the relief is not granted.

7. The respondents are directed to convene Review

D.P.C. and congider the case of the applicants in this



Shakeel/

.

o Qe

light as to whether they were entitled to promotion
post earlier, if so, their case will be considered from

that date and they may be given dwe place in the seniority

list. Let it be done within a period of three months

froﬂthe Gate of receipt of a copy of this judgment,

8. Application is disposed of as above, without any

“
) e
’ »

Vice Chaiman.

order as to costs.

Adm J{Member J

Lucknow: Datea | &= 1392~
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Babu Lal & others cens ceee «eoee Applicants |
‘ VERSUS _/
Union of India & others ... cone . ow Respondents
APPLICATION UNDER SECTION-19 OF THE
ADAINISTRATIVE TRIBUNALS ACT, 1985
IN D EX
. r
Sl Description of Documents to  Document Annex.  PAGES
No be relied upon dated no. From-To
1 2 , 3 4 5 6
1, Application under section~l9 9.12,87 == 1 21

of the Administrative Tribunals
Act, 1985,

2.  True copy of the Govt.of India, 30.1.80 A.1 22 23 7
Ministry of Defence Letter No, ' o
F.26 12¥77/224/6~II/0 (Fy.II)
dated 30.1,80,conveying the
sanction of the President to the
merger of the posts of Supervisor
'A'"(Tech) in the OFCs/CEFCs and
DGOF Hgrs and OEF Hqrs with that
Chargemen Gr.II (Tech) w.e.f.
1,1,1980.

3. True copy of the Circular no. 5.5.80 A2 24
189947/1/Sup./DGI( Admn 8)/pcc/
4273/D(Prod.) dt.5.5.80 issued
to the IGI reoardlno merger of
Supervisor Gr.II (Tech) with
Chargemen Gr.II in the DGI
organization.

4,  True copy of the corrlgendum 18.9.80 A.3 25 26 |
dated 18,9.80 issued to the
- IGI directing ante~dating of
the merger from 1.4.80 10
1.1.,1980,

5. True copy of the Inspectorate 14.1.81 A.4 27 29
of &rmaments, Kanpur, D.O.Pr.II '
No.lO dated 14.1,8l,announcing
promotion of aDpllcants nos .l
and 2 as Chargeman Grade-II
wee.f. 10,1,1981,

6. True copy of the iinistry of 28,11,83 A5 30 31 &
Defence letter no.l(3)/82/ . ’
(Inspection) dated 28,11,83,
addressed to the OFB and the
DGI regarding transfer of
personnel from DGI to DGOF
consequent upon the acceptance
of the recommendations of the
Rajadhyaksha Committee relating
to the transfer of stace/inter~
stage inspection responsibili=-
ties from IGI to DGOF in respect
of Ordnance Factories.,




v

1 | 2 345 8

e——

’ 7. True copy of the order dated 17.4. 86 A6 32 37
17.4.86 passed by the Central
Administrative Tribunal,Madras
Bench in the Transferred
Application Case no,734 of 1986
(Writ Petition No.,11339 of 1984) , J
on the file of the High Court . . “%
of Medras regardlng promotions ‘ '
sought by the juniors to the }

“K; | : appllcants to the post of i
o ' ‘ Assistant Foreman. k
§7 8. True copy of the enclosures 27.8.86 A7 38 41 ”
' _ to the OFB: Calcutta letter '
i no.3265/ AF(A/NG) dt.27.8.86

announc1ng promotion of the
juniors of the applicants
who were parties to the
a~ ' aforementioned case in the
‘ Central Administrative
Tribunal, Madras Bench.

g. True copy of the represen- 26.8.86 A.8 42 43 ‘
tation of the applicent no.l, ?
dated 26.6.1986. ‘ | :

44 00

s
»
O

10,True copy of the représen- . 30.5.86
-tation of the appllcant no.2,
dated 30.5.86.,

11,True copy of the represen-  23,7.86 A.10 45 46
tation of the applicant no.3,
dated 23.7.86.

12,True copy of the represen- 26.6.86  A,11 47 48

=0 tation of the applicant no.4,
dated 26.6.86.
13,Vakalatnama 9.12.87 -- 49 00
14 ,Bank Draft ' 20,11,87 = — -

v

! M CM o=t

Dat d 1 7
ated:9.12.87 =\ o yCont TeRlgEnt Aostfeant Applicant
.' - Place:Kanpur. ° no.l =\ng\§ no.4

= TN K NAIR )
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD BENCH
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, BETWEEN
Babu Lal & others cees C e .‘..-Applicantq
- AND - x !
Union of India & others.,... oo - Responqents.
_ DETAILS OF APPLICATION
;i‘ 1, Particulars Of The Applicants: 7
' Names, Fathers' names : a) Babu Lal, S/0 late Mana Prasad,
A age, designations and aged 43 years, R/O 37, Bara
. particulars of offices Sirohi, Post I.I.T.,Kanpur-l6,
¥ ' in which employed,office employed as Chargeman Gr.I(Tech),
addresses and addresses - Ordnance Factory Kanpur.

for service of notices., yy oo ar Singh, S/O Sri Balwant

_ : Singh, aged 47 years, R/O 17-MIG,

-4 Barra=-I, Hemant Vihar,Kanpur—l4§.
employed as Chargeman Gr.I(Tech),
Crdnance Factory, Kanpur.

: c¢) Narsingh Bahadur Saxena, $/0 late
Pratap Bahadur Saxena, aged 50
years, R/O 119/217, Om Nagar, j
Darshanpurwa, Kanpur-12,employed /
as Chargeman Gr.I(Tech), Small
Arms Factory, Kanpur,

: d) P.K. Sarkar,S/O late DL Sarkar,
aged 4l years, R/0O NT-3/142,
Armapore Estate, Kanpur~9, \
employed as Chargeman Gr,I(Tech) Y
; ' Small- Arms Factory,
{N\"i' Kanpur. i

>
W

2. Particulars Of the Respondents:

Names, designations, : a) Union of India,

4 particulars of offices, Through the Secretary,
i office addresses and Ministry of Defence Production,
addresses for service Government of India, S
» of notices, New Delhi,

b) Chairman/Director General of
Ordnance Factories (DGOF)
Crdnance Factories Board,
10A, Auckland Road,
CALCUTTA~-700 QO0O1,

: c) Dieector General of Inspections,
Ministry of Defence Production,
Government of India,

DHQ P.O.,

. NEW DELHI,

: _i\i\!r
ki
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3. ~ Particulars Of The Orders Against Which
This Applicationrﬂas Been Made:

The application is against the following

orders i~

(l)(i)Order no.
(ii)Date

(iii)Passed by

(iv)Subject in brief

as

LA

.e

s

LY

*s

(a) OBF No.147/CH/Mech/A/NG‘
(b) 12,5,1986.

" (¢) Chairman/Director General

»@# Ordnance Factories Board
Calcutta(DGOF), g

(d) Circulating the combined
inter-se seniority-list of

Chargemen Grade I (Mech.)
of the Ordnance Factories
Board (OFB) Organization
inclusive of those whogre |
originally in the DGOF % |
Organization as well as 4
those who were transferre@j
to the Organization of the(
DGOF from the Director .
General of Inspection(DGI)

- Organization consequent ‘
upon the transfer of stage/
interstage inspection
responsibilities from the
DGI to the DGOF as per
recommendations of the
Rajyadhyaksha Committee
on Ordnance Factories,

wherein the applicants who
are seniors, have been

shown as juniors.

a) OFB No,323/A/DRC
b) 11,6.1986

c) Secretary, Ordnance
Factories Board,

d) Publishing the DPC
Selection=List/Panel of
Assistant Foreman/STA(T)
as prepared by the DPC
held at the OFB Headquarters

/ L Q’

Y

s /f:;x
‘ &;i"ll




(3Y(i) Order no.

: a) OFB No.3265/AF/Mech/A/NG
- .
(ii)Date : b) 18,6,1986
(iii)Passed by ¢ c¢) Secretary, Ordnance Factories
. Board.
(iv)Subject in brief. d) Promoting juniors of the
| | applicants.
(4) (i) Order no. : a) OFB No.3265/AF/NG.
N (ii)Date b) 28.8.1986
¥ (i11)passeq by : c¢) Secretary, Ordnance Factories
a - Board,
“ (iv)Subject in brief. : d) Promoting juniors of the
xj ' " applicants.
(5) (i) Order no. : a) OFB No.3265/AF/A(NG).
(ii) Date : b) 27.8.1986
(iii) Passed by : ¢) Secretary, Ordnance Factories
Board. p
(iv) Subject in brief. : d) Promoting those who were  \,
placed juniors to the }
applicants even in the
\ combined seniority-list
5€*Ff dated 12,5.86, consequent
upon the decision of the
Central Administrative
Tribunal,Additional Bench,
Madras,
5
4, Jurisdiction Of The Tribunal:
J | The applicants declares that the subject-matter

e
of the orders against which they want redressal, is within

the jurisdiction of the Tribunal.

5. Limitation:

The applicants further declare that this
application is within the limitation prescribed under
section-2l of the Administrative Tribunals Act, 1985, in
as much as the orders challenged were issued between May,86

and August,l986 and a period of one year after the expiry
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\ﬁL) , That the applicant no.l;'Babu Lal, became

of 6 months of submission of the appeals/representations

has not passed with the representations having not been

replied.
6.  FACTS QF THE CASE:
| The facts of the case are given below:=-
(1) ‘That the applicants were initially appointed

in different lower posts in ﬁhe technical frades/grades

in the Organization of the Director General of Inspection
(DGI); Ministry of Defence Production, Government of India
and all of them became'Tecﬁnical_Supervisops and were
subsequently promoted as Chargemen Grade-II (Tech) and

again as Chargemen Grade-I (Tech) in the DGI organization

itself,

Y

Supervisor Grade II (Tech.) in the then pay scale of
Bs.205~280, on 27.2,1987, He was promoted as Chargeman
Gradé II on 27.7.1975 in the pay scale of B,425-700 and
was again promoted as Chargeman Grade-I on 10.1.198l in
the then pay scale of B.550-750. The applicant no., 2,

Ram Kunwar Singh, became SuperVisor Gradé—II (Tech) on
23.5.1966 and was promoted as Chargeman Grade II (Tech)

on 25.9.19%2 and was again promoted as Chargeman Grade-I
(Tech) on 10.1,1981, The applicant no.3, Narsingh Bahadur
Saxena, became Supervisor Grade II (Tech) on 25,3.1966,
wés promoted as Chargeman Grade-I on 21.5.1974 and was
subsequently promoted as Chargeman Grade I on 10.1.1981.
The applicant no.4, P.K.Sarkar, was appointed as Supervisor
Grade-III(Tech) on 6.1,1969 and was again recruited on
seléction as Chargeman Grade II on 6.5,1977 and was

promoted as Chargeman Grade I (Tech) w.e.f. 12.1,1981,

@/

' /f,
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All the applicants became Chargemen Grade-I while
- | working in the organization of the DGI. The seniority
of the applicants in the post of Chargemen Grade II is.
to be reckoned with reference to the date of promotion/
appointment of the applicants to the said post and tne
applicants xggnht to derive all benefits arising there-

from,

o (3) That in the Ministry of Defence Production,
there have been two Departments, viz., thé organiéation
of the Director General of Inépection (DGI) and the
organization of the Director General of Ordnance Factories
(DGOF), presently called Ordnance factoriés Board (CFB).
Similar pdsts of Technical Supervisors, Chargemen Grade-~II,
Chargementhrade I and highér posts of Assistant Foremen
gnd Foremen etc., with identical nature of duties and pay ]
scales exist in both the DGI Organization as well as the

- DGOF organization., The Supervisor Grade II (Tech) in the

a 3 DGI organization was equivalent to the Supervisor Grade-4
b O .

(Tech) of the DGOF organization and the~pay scale was
Rs.205-280 with the next post of promotion having been
the post of Chargeman Grade II in both tne organizations,
1 - (4) That as a result of the recommendations of the
III Péy‘CommiSSion for thg/agntral Government Employees,
4

thg/gnpervisdr‘Grade II (Tech) and Supervisor Grade=-A(Tech)
were given the pay scale of R5,380-560 w.e.f. 1.1.1973 in’
place of the pre-revised pay scale. of R.205~280, The Pay
Comm1351on had, however, recommended a hlgher pay scale

of & 425-700 to 51m11arly placed employees of other
Departments who were in the pre-revised pay scale of
%.205—289)329h as in the Railways and Posts & Telegraphs
Departments etc. Representatlons were made agalnsE;Enls.
anomaly by the Associations of the Superv1sorsj?uznnsequently

the Government agreed to upgrade the pay scale of the’

-
/

/

/
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SubervisorS.A (Tech)/Supervisor Gr.II (Tech) of the

DGOF/DGI organizations to £.425=700, at par with the

A
other Departments w.e,f. 1.1,1980,
\ /_
(5) That since as a result of such upgradation

.of the pay scales, the Supervisors-A(Tech)/Supervisors

Grade-II (Teeh) of the DGOF/IGI organizations happened
P V’ .
to draw, same pay scale as were availed by the Chargemen

Grade-fi of these organlsatlons, it was deemed proper
to abollsh the posts of Supervisor Grade-A fiech)/
Supervisor Grade-II (Tech) by merging the then existing}ﬁ%%
Supervisorigf,A(Tech)/SupervisorzGr.II (Tech) with the
cadre of Chargeman Grade=II and designating‘all‘such
Superrisors also as Chargeman Grade-~II. Accordingly
instructions were issued by the Ministry of Defence,
Govt.of India fo the B@@é;gg; and the Ordnance Factories
Board for such merger of Superrisors—A/Supervisor Gr,II
With the cadre of Chargemen Gr.II.%;!gde letter Nof
F—26(12)77/224/6—II/O(Fy II) dated 30.1,1980, issued

to the:

by the Under Secretary to the Govt.of Indlei{Secretary,
b"—‘,‘v;ﬂ.. & e

Ordnance Factories Board, ction of the President

to the merger of the posts of Supervisor Gr.A(Tech)/
Supervisor Gr.II (Tech) and other allied categories who
were placed in the pay scale of Bs.425=700 in the

Ordnance'FactOries.and Ordnance Equipment Factories

8

including the DGOF Headquarters and OEF Headouarters &16'

with that of Ghargemenn(Tech) in the N.G. Establlshments
WBAS Convesge of o ~—
w.,e,.f. l 1 198Ql It was further ordered that consecuent

o

| upon the merger, the revised strength in the grades of

Chargeman Grade-I (Tech) and Chargeman Grade~II (Tech)

'in the ratio of 1:2 was to be maintained and the

existing strength and the revised strength of both the

categories of Chargeman Grade-IE (Tech) and Chargeman
TR
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Grade=II (Tech) were also menfioned in the Annexure

to the aforementioned letter of the Ministry of Defence.
The true copy of the said letter of the Govt.of India,
Ministry of Defence; dated 30.1.1980 is annexed herewith
as Annexure-Al, It may be seen fgém the said Annexure

that as a result of such'meiger,‘additional'1655 vacancies
ofzpo:%s of Chargemen Grade-I were sanctionéd to the OFB

organization as on the effective date of merger i.e.

1.1.,1980.

(6) ~ That, héwever, in the DGOF orgahization as on
1.1.1980, there remained only about-2OO Chargemen Gr,II
who were prammkzd eligible to be promoted as Chargemen
Grade~I who had completed 3 years of reqular service as
Chargeman Grade=II after having successfully completed
their period of probation in the cadre of Chargeman Gr.II

after their promotion to the said cadre. Since there wexée

’ | “S—

wxr® not sufficient number of eligible Chargemen Gr.II
in the OFB organization at that time who came under the
eligibility criteria for promotion as Chargeman Gr.I laid
down as per S.R.O. 4~56 i,e, 3 years regular service as
Chargeman Gr.II after successful completion of minimum
period of probation of 2 years, the additional 1655
vacancies sanctioned by the government for the post of
Chargeman Gr.I were filled by the OFB by promoting all
the'then existing Chargemen Grade-II as on 31.12,1979,
numbering 300 (both eligible.and not eligible) and the
remaining about 1400 vacancies of the Chargeman Gr.I
were filled by promoting those Supervisors-A (Tech) who

were Xkkkadxky designated as Charceman Gr.II w.e.f.

1.1,1980. It may be mentioned that such promotions
exee
were gffected without constituting any DPC and obviously
L : <

200 persons all those who were promoted did not remain

T
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eligible for such promotion and they were, in fact,
promoted on the basis of their seniority in the grade

of Supervisors Grade-A (Tech).

(7) That instead of taking the seniority of the
incumbents in. the grade of Chargeman Grade-II és was
required by the SRO 4/56, the OFB had deliberately not
constituted the DPC which was necessary for promotion

of the Chargemen Grade-II to Chargemen Grade-I as, a
selection post. Instead, the OFB granted blanket
promotion as Chafgemen Gr.I to all those who were
Chapgemen Grade II as on 1,1,1980 as well as a large
number of those who were redesignated as Chargeman Gr.II
& on 1,1,1980 from the post of Supervisor-A (Tech).

For such promotion of.thé'erstwhile Supervisors Gr.A
(Tecb),' the only criteria was their seniority in the
gradge of Supervisor Grade-A., Such promotions were
ordered by the DGOF/CFB in 5 batches in June,1980, i.e.
12,6,1980, 16.6.1980, 20.6.1980,ana 23;&980 and
25.6.1980. Out of these batches only['féirst hatkk batch
promoted on.l2.6.}980 was_of existing Chargeman Grade-II
prior to therdate of mefger. It may be mentioned that

the Ministry of Defence letter dated 28.12.1965,clearly

prescgibed a minimum period of probation of 2 years for

~adjudging the suitability of an employee for regularisation

in the post of Chargeman Gr.II and thereafter it is
necessary that a minimum period of 3 years regular
service in the post}of Chargeman Grade-II should be

completed for further promotion to thé'higher post of

Chargeman Gr.I, As mentioned above, the OFB did not

follow such requireménts'and granted blanket promotion
to a large number of ineligible persons including those

who were only Supervisors Gr.A(Tech) prior to 1.1.1980,

9,
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Annexures-A.Z)
and A.3

9.

It may be seen that a large number of junior persons

got such irreguler promotions in the DGOF organization

as Chargeman Gr.I in June ,1980.

(8) That in the DGI organization, however,
similar letter regarding merger of the posts of
Supérvisor Gr.II (Tech) @dth the posts of Chargeman
Grade-II in the DGI orgamization cohsequent upon the
upward revision of the pay scales of Supervisors Gr.lI
(Tech) to %.425-700 could be issued only in May,1980,
and similar igstructions as were given to the DGOF
oroanlzatlon/OFB were issued to the IGI organization
vide letter no. 89947/1/SUP/DZI (Admn.8)/PCC/4273/D(Prod.)
dated 5.5.1980, by the Under Secretary to the Govt.of
India. in the said letter also, the sanction of.thé
President to the merger of the posts‘of Supervisof Gr.1I
(Tech) in the pay scale of Rs,425-700 in the DGI oroanlza-
tion with that of Chargemen Gr.Il wascggggzzgfbut the
date of merger was mentioned as 1.4.1980.wh11e in the
case of the DGOF organizétion, the effective date of
ﬁér&er'wés mentioned as 1.1.1980, Subsequently,ﬁowever,
to remove the anomaly in reqard to the effective date
of merger in the cases of both organlsatlons of DGI and
DGOF, the Under Secretary to the Govt.of India vide
letter no. 89947/1/Sup./DGI(Admn,.8)/PCC/8655/D(Prod.)
dated 18.9.1980, issued a corrigendum amending the
earlier letter dated 5.5.1980 by ante-dating the effective
O] “—
date of merger in the B%QE organization also as eme —
1.1.1980 instead of 1.4.1980. The true copies of the
legters dated 5.5.1980 and 18.9.1980 are annexed herewith
as Annexure§ A-2 and A-3 respectively., It may be
mentioned that in the case of the DGI also while ordering
merger of the Supervisors Gr.II (Tech) with the cadre of
the Chargeman Gr.II, the ratio of Chargemen Gr.II and

Chargemen Gr.I was maintained as 1:2 and the respective

/,

/
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strength of Chargeman Gr.I and Chargeman Gr.II in the
oo organiiation was specified., In the DGI organization,
336 additional posts of Chargemen Gr.I were aiso
sanctioned consequent upon such merger w.,e.f, 1,1.1980,
" The DGI had to fill up 336 additional posts of Cha;gemen
o Grade I under -the circumstanceé’from 1,1,1980, There
were sufficient number of eligible thrgemen Grade-1I
in the DGI organization and the Eﬁllhad duly constituted
the DPC, followed the selection procedure of promotion
to the post of Chargeman Gr.I from the post of Chargeman
Gr.II by selecting‘those Chargemen Gr.II who had already .
completed 3 years regularkgy;érvice as Chargemen Gr,II
~after éuccessful completion of minimum period of
probation of 2 years. In this process, the matter of
promotion was delayed for one year and the DGI promoted
the eligible»Chargemen Gr.II including the applicants
as Chargemen Grade~I in the month of‘January; 1981,
about 6 months later than the dates on which the
’&(w1f additional vacancies of Chargeman Gr.I were filled up
in the OFB organization by a large number of juniow, .
ineligible persons.
(9) That since the additional vacancies of
- Chargemen Gr.I arose in both the organi;ations of IGI
W and DGOF w.e.f. 1.1,1980, the date of merger of
Supervisor Gr.A(Tech)/Supervisors Gr.II (Tech) with
Chargemen Grade-II, the Department ought to have
granted atleast notional promotion and seniority in
the promotion post of Chargeman Gr.I to all the promotees
including the applicants w.e.f. 1,1,1980. Since the

applicants continued to be ih the DGI organization at

that time, there was no question of the applicants,
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being advérsely affecfed‘in any way iﬁ the matter of
inter-se seniority With any other Chargeman Gr.I of
the DGI organization. The true copy,of the Inspectorate
of Armaments, Kanpur Daily Order Part mmxI1l no. lQ
dated 14.1.1980 announcing the promotion of the

\Q< applicants no. 1 and 2 along with certain other personé,
£ on the authority of the DGI New Delhi letters quoted

Annexure A-4, { - therein, is annexed herewith as Annexure #-4, Similar

Ag 1étter was issued in the cases of the applicants nos.3

and 4 also in the month of January,l98l., The applicants

continued to work as Chargemén in the DGI organization
ﬁpto l8/49é4, maihtaining their own seniority dmthe «
gxganéaazégé;;n the grade of Chargeman Grade-I in the

organization. _
. , L/.«‘

(10) That Government had appointed a Committee

A
named ihaxRxgxndhkxhxxx The Rajyadhyaksha Committee to

%akﬁ,recommendatlons relatlng to the transfer of stage/
k{xwf’ 1nterstage 1nspect19n responsibilities from DGI to the
\ DGOF under the Ministry of Defence Production. The said
Committee had r8commended transfer of stage/interstage
inspection respohsibilities from the DGI to the DGOF
4 : in respect of the Ordnance Factories. The Ministry of
Defence, Govt.of India,'vide_letter no. l(3j/82/D(Inspn.)
\Q dated 28.11,1983, addressed to the OFB, Calcutta and the
| ' DGI, New Delhi issued directions regarding.the transer
of the man-power along mdth.thekfrég/éhe DGI to the DGOF
consequent upon the transfer of stage/iﬁterStage
x#X inspection responsibilities} It was stipulated that
st#gb/StQ?as-would‘be,initiated to prepare a combined seniority-
list with the staff of the Ordnance Facton&yeé%%zzﬁizf R
keeping in Tind the principle of fixation of interse
senlorltéjgetalled in C.S.R, 41, Article=26. It was

also directed that in respect of all the staff proposed

Y
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to be transferred, they should be asked to exercise

The true

s option to be transferrred to the DGOF.

copy of the said letter of the Ministry of Defence

jated 28.11.1983 is annexed herewith as Annexure A=5.

icy was followed while transferring

Annexure A=51

However, no specific pol
¢ | the‘man-pomer'from DGI to OFB and no option letters were
L | obtained from the individuals as required and thereby

the respondents violated their own policy. The DGI

management adopted a policy of pick and choose and

]

R : gffected transfer arbitrarily without obtaining options.
B Y . V .

Senior persons including the applicants wefe transferred

to the OFB organization from the DGI organization
P

retaining juhiors in the DGI. The applicants had not
consented to such transfers and no options were called
from the applicants. Some of those juniors who were
left over in the DGI organizaﬂion, haﬁe since been

promoted as Assistant Foreman also while as a result
*ﬁ‘f{* of the transfer of the applicants 1o the OFR th |
| . e

r

the DG i i '
I organization to the OFE organization, +h
. ’ e

fixed a intai
nd maintained with reference to the dat f
promotio; i L
1on of the applicants as Chargemen Gfad
. ' - e =

I
the month of January, l9sl wee.t.

All those who were juniors
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- of the applicants cannot be jeopardised on the-basis_

13,

announced vidd OFB letter no. 147/CH/MECH/&/NG dated
12,5.1986. On accéunt'of the fact that the OFB had -
implemented the Defence Ministry's directions regarding
the merger and consequent filling up of the additionally
sanctioned resultant vacancies'of Chargemen Grzgffl by

AN .
adopting wrong policies, in the year 1980,10n account

of delay caused by the DGI organization for such

‘promotions, the promotions of the applicants as

Chargemen Grade-I in the IGI organizationi/ygre done

only in the month of January,1981, e Fhus the
- were 2

- applicants/adversely affected by such delayed imple-

mentation of the policy by the DGI organization for no
fault on the part of the applicants. The applicants
were much seniors as Chargemen Gr.II than those juniors
of the OFB who were promoted‘as'Chargemen Gr.I in ”
June, 1980, Thé seniority=-list prepared by the OFB on
12.5.1986 and all subsequent seniority-lists of
Chargemen Gr,I (Mech) are illegal, arbitrary, malafide,

untenable and the legitimate rights and entitlements

thereof. The said seniority-lists and the relevant
promotion orders did not take into consideration the
actual interse seniority of the incumbents in the post
of Chargeman Gr,.II and persons who were much seniors
in the grade of Chargeman Gr.II have been iliegally
and wrongfully placed as juniors in such seniority-
lists on account of the lapses on the part of the

respondehts and for no fault on the part of the affected

individuals including the applicants.

(12) That on account of the fact that the applicants

have been illegally and arbitrarily shown as juniors to
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oo
those ik ought to have been ranked as juniors to the
£ _ .

applicants, the applicants were not included in the
DPC held in the yéar 1986 and consequently the

épplicants who remained entitled to be promoted to the

- next higher post of Assistant Foreman in preference to

their juniors who were wrongly placed as seniors in the

- seniority=-list of Chargemen Gr.I could not be considered

[

for promotion and empanelled by the DPC of 1986. This
resulted in persons who were much'juniors to the
applicants getting pfomotion over the heads of the
applicants to the detriment of the legitimate rights

and claims of the applicants. The said DPC proceedaé?ﬁiﬂ'
and the promotlon orders issued consequently are liable

to be quashed/rev1ewed and by-graqting the applicants O
their rightful seniority in the post of Chargeman Gr.I

by ante-dating the promotion of the applicants from

Chargeman Gr.II w,e.f. 1.1,1980, the wrongful seniority-

list of Chérgemen Gr.I prepared by the OFR organization

- and annognced‘on 12,5,1986 is liable to be rectified and

on the basis thereof, the DPC of the year 1986 is liable
to be reviewed and the applicants duly considered for

promotion to the post of Assistant Foremah in preference

to those who have been empanalled/promoted as a result

~of the said DPC,

(13) | That similar anomalies occured in the matter
of ppomotion to the post of Assistant Foreman in the
case of some erstwhile employees of the Heavy Vehicle
Factory, 4vadi who were absorbed as employees under the
OFB conseguent upon the merger of the Heavy Vehicle
Factory, Avadi with the OFB on 1.8.1980. Those persons
who were holding the post of Chargemen Grade-ITI ih the

Heavy Vehicle Factory, Avadi at the time of such merger,

>
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were further promoted as Chargemen Gr.I by the OFB
only w,e.f. 1.8,1981 while the OFB had already promoted
with effect from June,1980, a large number of those
who were converted as Chargemen Grade~II by the OFB &, _

on 1,1,1980 who were actually much juniors in the grade

of Chargeman Grade-II. Consequently such senior persons

‘were also placed juniors to those of the OFB who were

actually juniors to them. Such Chargemen Gradekl drawn
from the Heavy Vehicle Factéry, Avadi were‘placed.from
serial nos. 1223 to 1269 of the seniority-list of -
Chargemen Gradeni, much below their juniors who were
illegally and mmongfully shown as seniors in the

seniority-list consequent upon their wrongful promotion

‘made in June,1980. The said Chargemen. Grade~I of the

Heavy Vehicle Factory, Avadi filéd a writ petition in !
the Madras High.Court, nuhberéd as Miscellaneous VWrit
Petition‘nd. 11339 of 1981, challenging the mmongful
seniority awarded to their juniors in the OFB and for
incluaing the names of the petitioners in the DPC |
select~lists of the year 1983 and 1984 and for promotion

as Assistant Foremen teking into account their factual

‘seniority in the category of Chargeman Grade-II and also

to place them, if promoted, above those juniors who

were included in the said select-lists.

(14) That the said writ petition was subsequently
transferred to the Central Administrative Tribunal,Madras
Bench as transfer application no. 734 of 1986. The
petitioners of the said petition had requested the
Tribunal that the DPCs of the years 1983'and 1984 should
be reviewed and the names of the petitionefs should be
inserted in the panel and they should be considered for

further promotions to the post of Assistant X Foreman
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- based on their seniority in the giade of Chargeman

Grade-II, The Central Administrative Tribunal, Madras

Bench, while accepting the pleas of the petitioners

raised in the said petition, directed the DGOF, Cslcutta

to review the DPCs of the years 1983 and 1984 for

considering the promotion of the petitioners as Asstt.

o | Foremen and to place them, if selected, above those

g{ . juniors who were promoted as Assistant Foremen by the
sald DPCs, The true copy of the judgement of the Central

e #dministrative Tribunal, Madras Bench dated 17;4,1986 is

Annexure A-6 { annexed herewith as Annexure A-6,

' | (15) That consequent upon-the directions given by
the Central #dministrative Tribunal, MadrasBench, as
mehtibned,above; the OFB held review DPC in the year
1986 and promoted the said petitioners as Asstt.Foremen
vide their order no. 3265/AF(A/NC) dated 27.8.1986. In
the enclosure to the said letter, the promotion-list

kif”{N, | was published. The true copy of the enclosure to the -
OFB Calcutta letter in question dated 27.801986 showing
| the promotion of the said petitioners as Assistant Foremen
Annexure A-7| (Mech) is annexed herewith as Annexure A-7,
£ (16) That it will.be seen that the said petitioners
v : who have been promoted by the OFB on the basis of the
judgement and direction given by the Central Administrative
Tribunal, Madras Bench were juniors fo the applicants in
_the cadre of Chargemaq G;ade-II as well as‘in the cadre
of Chargeman Gﬁade~I. ﬁThey were”accordingly placed juniors
to the applicants in the seniority-listizéated 12,5,1986
also. In the said seniority-list of Chargemen Grade-I
announced on 12,5,86, the applicants nos.l, 2, 3 and 4
were < ,
%?@ placed at serial numbers 1187, 1204, 1186 and 1195

respectively while the petitioners of the said writ-petition
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;?Q 17 ) "That some enployees ﬁbo wvere similarly
3 '
placed as,t&e applicants, wo were originally employed
under the DGI and were subjécteﬁ to fr&ﬁsfer to the
',E( | DGOF just as the applicants as a result of the

reconmencations Qf the Rajyadhyaksh Committee, without
~ | | obtaining options just ag in thé cases of the
appiicants, had filed a case before the Jabalpur Rench
of thé Central Administrative Tribunal, stating that
consequent upon their transfer frcmlthe DGI td the
DGUF, their legitimate claims and @xpectations in
the natter of pfomotions, seniority, etc bavevnot
been preserved and that they had to suffer thereby
and also, that gince options were not taken from thew
‘AHLV,f- ;dél for such transfér, which was effected in a 'pick and
QQJPQ .chd%e’ manner, ﬁbe sald employees sought their transfer .
Q/_C/Fg v,(/‘ : 7 , ‘ ‘ ' - :

’ ¥@$F\ ack to their present Organisation, where their'juniors

CK. had got further promotions. The said case was decided
N\ |

by the'C.A{T., Jabalpur Bench on 11-8-89, directing
the respondents to transfer the applicaﬁts of the sgaid
éaéa to'their parent Organisation and the trensfer of
the said applicants from the DGI Orggnisatién to the
DGOF Organigation was struck down. The applicants
came to know of the said judgment. in the miédle'of |
year 1990 ard obtained copy of the same in October,

1990 and thereafter the applicents submitted identical




A

X

ANNEXURES A-9
TO A-12
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ANNEXHREVA-S

represantations dated 10-10-1990, seeking the

relief that they be also trancferred back to the

DGI Organisation.  The true copy of the judgnent.

dated 11-8-1989 is annexed herewith as Annexure 4-8

and the representations of the applicants No. 1, &,

3 & 4 are annexed herewith as Annexures &-8, A-10,

A-111 & A-12 respectively.

{18) That since the applicants are similarly

placed as the applicants of .the above

nentioned case CO.A, No. 43¢ of 1987, namély,.
B.%. Patel and Others Vs. Union of 1ndi@ and
Others, decided by the Jabalpur Bench of the
C.A. T, and since the respondeﬁts have duly

transferred the applicants of the said case

" with their original seniority and other benefits

of promotion, seniority ete., in the parent
Orgaﬁis&tion, the applicants are algo
entitled to the benefits of the sald
judgnent aﬁd the respondents are liable
to grant such benefits té the applicants also.
By not granting such benefits as have beeﬁ
given to‘similgfiy placed employees who bad:

filed the case U.A, No. 436 of 1987, B.L.Patel

7 Bnd Others Ve. Union of India and Othereg,

/)
P
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decided by the Jabalpur Bench of this
Tribunal;f@gégrimination violative of
Articles 14 and 16 of the Constitution

of India is being practised against the

applicante.

(19) - That the transfer of the

applicants from the DGI to the DGOF
Organisation without seeking options
and 'without ensuring and safeguardihg
the 1egitiméte clainms and expectations
of the applicants in the matter of
senibr;ty and 'promotions' ete., 1is

liable to be struct down and the

respondents are liable to be directed

to transfer the applicants back to
their parent Organisastion of DGI and
to restore the original seniority

and consequent promotion and other

‘benefits, accruing thereby and the

applicants are seeking such relief
by way of an alternative relief in

the present application.
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who were promoted as Assistant Foremen as per the
verdict of the Central Administrative Tribunal,Madras
were plabed_between‘sérial,nos.1223 to 1269. Hence,
it will be seén_that even those who were actually
.juniorsvand were also placed juniops to the applicénts
in the seniority=-lists of both Chargemen'Grade-II and,
Chargemen Grade~I, have been granted promotion as
Assistant Foremen by the Review DPC held in the year
1986 but the applicants have not been so promoted. The

petitioners of the said writ petition were promoted as

: Chargemenk¥ Grade~II between 1974 and 1976 whereas the

applicants nos. 1, 2 and 3 were promoted as Chargemen
Grade-II betweenv1972 and 1975, The said petitioners

were promoted as Cﬁafgemen Grade~I on 1.8.1981 while the
applicants were promoted as Chargemen Gr.I in the montb

of January,l198l, Hence, it is apparent that the applicants
who were senio:s have been illegally and wrongfully
superseded in the matter of promotion as Assistant Foremen.
The applicanté ought to be promoted and given seniority
over their juniors including the petitioners of the said
writ petition by reviewing the'eariier DPCs and promotion
mfagfhe applicants ﬂ“iﬁf/ Ls/eﬂlected éxyeii:‘o:’r;titled

¢ vt '

to be placed seniors to their juhiors, in the promoted post.

. Details Of The Remedies Exhausted:

| The applicants declare that they have availed
of all the remedies available to them under the relevant
Service Rules, The applicants nos.l, 2, 3 and 4'§ubmitted
representations dated 26.6.86, 30§78¢, 2,7.86 and 26.6.86
respectively addressed to the Chairm;h/DGOF, Ordnance
Factories Board, Galcutta, through proper.channel,4in the

matter of the wrongful interse seniority assigned to them
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in the seniority-list published on 12,5.86 as well as
the wrongful ﬁromotion of the ﬁuniérs of the applicants

to the higher post of Assistant Foreman by the DPC held

in the year 1986, The true cbpies of the said represen-
tations are annexed herewithvas Annexures A-8, A—Q, A=10
and A-11 respectively, Inspite of the fact thét more
than 6 months have passed since the}submissién of tﬁe }

repiesentations, the respondents have neither replied

to the representations nor conceded the genuine demands

- raised by the applicants in the representations, and

hence this application, which is being moved within one
year of the expiry of the period of 6 months from the

dates of submission of the representations,
(e :

8. Matters Not Previously Filed Or
Pending With Any Other Court:

The applicants further declare that they have
not previously filed any application, writ petition or
suit regarding the matter in respect of which this
application has been made, before any Court of Law of —
any other Bench or any other Authority, nor any, such
application, mmit-pétifion or suit is pending before any

of them,

9. RELTEFS SQUGHT:

In view of the facts mentioned in para-6 above,

the_applicants<pray for the following reliefs:-

(1) The respondents be directed to fix the
seniority of the applicants in the cadre of Chargeman Gr.I
on the basis of the seniority of the applicants in the
cadre of Chargeman Grade II and.the seniority-lidt published
by the Ordnance Factories Board oh 12.5.86 be directed to

be recast/rectified accordingly.
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(8) In the alternative, the trancfers

_of the applicants from the DGI

Urganisation to the DGOF Organisation
without taking options, as was

required and without ensuring {
and safeguarding the"legitimate

claims and expectationg }in the

natter of seniority, promotion

etc., be. st¥uck down and the
respondents be directed to transfer

the applicants béck to the parent
Organisation, = that is, the DGI {now
called DGQA) Qrganisatioh ﬁﬁéwesﬁhda
the Ghiadhﬂﬁ ﬁnw&hw&f% amd 31aw&?dﬁ,@ﬁ W
benefits of promotions etc, accruing

the reby. ~ -
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F.26(12)77/224/6~11/0(Fy.II)  30.1.80
dated 30.1.80, conveying the

sanction of the President to

the merger of the posts of
Supervisor-A(Tech) in OFCs/

OEFCs and DGOF Hqrs and CEF

Hgrs with that Chargemen Gr.II

(Tech) w.e.f. 1,1,1980

True copy of the circular no. 5.5.80.
89947/1/Sup/DGI(Admn.38)PCC/
4273/D(Prod.) dt. 5.5.1980,

issued to the DGI regarding

merger of Supevisor Grade-II

(Tech) with Chargeman Gr. II

in the IGI organization. -

True copy of the corrigendum 18,9.80
dated 18,9.80 issued to the

DGI directing ante-dating of

the merger from 1,4.80 to

1.1.1980.

True copy of the Inspectorate - 14,1,81

of Armements, Kanpur, D.0.Pt.II
No.l0 dated 14.1,81, announcing
promotion of applicants nos.l
and 2 as Chargeman Grade=II
w.e.f. ABCEXEKEY 10.1,1981,

True copy of the Ministry of 28,11,83
Defence letter no.1(3)/82/
(Inspection) dated 28.11.83,
addressed to the OFB and the
DGI regarding transfer of
personnel from DGI to DGOF
consequent upon the acceptan-
ce of the recommendations of
the Rajadhyaksha Committee
relating to the transfer of
stage/interstage inspection
responsibilities from. DGI to
DGOF in respect of Ordnance
Factories,

True copy of the order dated 17.4.86
17.4,86 passed by the Central
Administrative Tribunal,Madras

Bench in the Transferred

 Application Case no. 734 of 86

(Writ Petition no.l1339 of 1984)
on the file of the High Court
of Madras regarding promotions
sought by the juniors to the
applicants, to the post of
Assistant Foreman.

True copy of the enclosures 27.8.86

to the OFB Calcutta letter no.

A.l

A2

A.3

A.4

A5

A6

A7

O. 0.0.210
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3265/AF(A/NG) dated 27.8.86
announcing promotion of the
juniors of the applicants. who
were parties in the afore-
mentioned case in the Central
Administrative Tribunal,Madras.

8) True copy of the representa- 26,6,86 A.8
: tion of the applicant no.l,
dated 26.6,1986,:

9) True copy of the representation 3a§:8§ A9
r

of the applicant no,2, dated
Bgolosth,
.
10) True copy of the representa- 23,7.86 A.10
tion of the applicant no. 3,
dated 23,7,86,

11) True copy of the representa- 26.6.86 - ALl
tion of the applicant no. 4,
dated 26.6.86.

VERIFICATION

We, (1) Babulal, (2) Ram Kunwar Singh, (3) Narsingh
Bahadur Saxena and (4) pK Sarkar, the applicants nos.l, 2,
3 and 4 reéspectively, whose details are given hereinabove,
do verify that the contents of paragraphs-1, 2, 3, partly-4,
partly-3, partly-6, 7, 8, partly-9, partly-10, 11 and 12 zrd
are true to our personal knowledge and fhose of paragraphs

- partly-4, partly~5,_partly;6, partly=9 and partly-10 are

believed to be true on legal advice and that we have not

suppradgsed any material . 1 %(UVM;LV
—

Applitant Applicant Applicant
- no.l no.3 ( no.4
_ : fxéié%ésaqpay
( N.K, NAZg ).~
ADVOCATE(, s TP
TO, | | ADVOCATE,
The Registrar, o XKANPUR,

Central Administrative Tribunal,

Allehabad Bench,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALT AHABAD BRICH

Registration No. of 1987

Babulal & O0TheTrS eeeses ceees MPPLICANTS

VERSUS
Union of India & others ..ss... RESPONDENTS,

G e et G A Smm e me e MR G s AGGE MG e e e M e MW mee  eme e ey mms e g brwm M Swew e et

CPY of Govt, of India, Min, of Defence, New Delhi, letter
o, F.26 (12} 77/224/6-11/0(FY=-11) dated 30 Jarmmary 1980
addressed to the Secretary, Ordnance Factory Board, 6,
Esplanade Est. Calcutta- P00 065 and copy to others,

Subject S@“QVIS{{OR(T BCH) AND ALLIED GRADES IN ORDEANCE
AND ORDNANCE EQUIPHENT FACTORIEZS-MERGER OF,

Siz,

I am directed to convey the sanction of the President
to the melger of the posts of Supervisor-i(Tech) and other
allied categories genior Planner, Senior Bate Fixer and Senior
Estimator in the scale of Pay of ks 425-15-500-£8~15-560 -20-
700/ - in.Ordnance and Ordnance Fquipment Factories including

the DGOF H. Qrs. and OEF HQrs. with that of Chargeman Gr.II(Iech)

Pl

. in Yon- Gazetted establlsnment vee. £, 1.1.80 consmouent

upon merger the revised strength in the grades of Chargemen
Gr, I (Tech} and Chargeman Gr, II ($e0h5 will be showir in the

armnexure attached hereto,

2. This issues with the concurrence of}IFA(Projé vide

their U, 0., o, 109/Proj/1/80 dated~22m1.80.‘ ¢
Yours fai thifully

sd/

(JT, BALLEY) .
Under Secretary to the Govi. of India.

Contde..2/

(8
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AMEXURE TO THE MINISTRY OF DEFENCE LETTER NC, T 26(12)07/224/
6-I11/0( FY-II)} DATED 30 Jan, 1980

i T T I i I I e e T

Chargeman Chargeman  Supervisor-A(T) Total
Gr.I (Tech) Gr, IT(Tech) & allied-
‘ categories
, gxisting 1,262 2,626 5,063 . 8,951
~X Revised 2,917 5,936 NIL . 8,853
* Consequent upon the above merger financial implication
2y _ :
of the increase on the No, of posts of Chargeman Gr, I(Tech)
_ in terms of existing ratio prescribed in the Min, of Def.letter
-3

‘ | No.8223/D-II dated 23.,8,1948 has been set off by surrendering

0of 98 posts of Sup‘r(l; (Tech) and allied categories,

\ e N %0 C% % *
'\...q/" wﬂ!\ W . aLp
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IN THE CENTRAL ~ ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH |
Registration No., Vof 1987

Babulal & others .eee. seees APPLICANTS
VERSUS '
Union of India & others. eeoves RESPONDENTS.

1 |  AVNEXUBE, &2
| COPY .. ‘
= . | No,89947/1/ 5Up/ DGI( Adm-8 )R (C/ 4273/ D(Broa)
' - Govt. of India,

- Ministry of Defence.
*QL , ' New Delhi, the 5th May 1980.

To, .
The zﬁreotor General of Inspection
New Delhi,

’ dubject:s Merger of the posts of Supervisor Technical Grade II witl
the Posts of Chargeman Grade IT in DGI Orgnisation,

Sir,
I am directéd to convey the sanction of the President
to the merger of the pésts of Supervisor Technical Grade II in

Lo the scele of Is 425-15=500~EB- 15- 550-2C-700 in DGI organisation

with that of Chargeman Grade IT We€efs 1, 4,80, Conseguent upon
the merger the revised strength in the grades of Chargeman

Grade I and Chargeman Grade IT will be as under -

¥ Chargeman Chargeman Sapervisor Total
Grade I Grade II Technical
"  Grede II

Existing 369 747 1026 2142

oy, F vised 705 1410 W 2
Tane. eVLs | 7 4 NI 2115
eckec ‘ Consequent upon the above merger finanecisl implementation

f the increase of the number of posts of chargeman Grade I in

terms of the existing prescribed ratio, has been set off by
sdrrender of 27 posts of Chargeman (9 posts of Grade I and 18

o posts of Grade IIC.
QZ' C%- %air

2,8 This issues with the concurrence -of finance Branch vide
<4DPY7Cﬂ12@ their msz U, 0, No. 1713/Proj.I1/80 dated 28, 4,1980,

KA
NPUR, Yours faithfully
sd/

(N, Manohara Prasad
, Under Secretary to the Govt.,ofIndie
Copy of the letter forwarded to all concernecd.
Circulated by Shri B.B.Gaikwsd, MA (Eng),M.A.(Pol).LL.B.,Secretary;
Indian National pDefence Worke g

T sy -
y ()P . & y
*: Trug ' ,'d"l

L~y
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IN THE CENTRAL  ADMINISTRATIVE  TRIBUNAL e
AT AHABAD BENCH

Registration No, - of 1887
Babulad & others CCETETS essess, APPLICANTS
VERSUS |
Union of India & others RESP ONDENTS,
”"““"““"””"XNEL;EUEJAT """""

No. 89947/ 1/ Sup/DEI(4du.8/PCC)/8655/ D(Prod)

Govermment of Indis,
Ministry of Defence/Deptt. of Def.Prod.

New Delhi, the 18th September, 1980.

CORRIGENDUM

The following smendment is made to Govt. éf Indi a, ‘
Ministry of Defence letter o, 899 47/1/ 3ap/DGI( AdmM. 8/PCC)/ 4273/
D(Prod), dated 5th May, 1980, regarding merger of\the post of
Superva.sor Technical Grade II with that of‘ Chargeman Grade II
in ’che DGI Organisation -

In line 4 of para 1 = for " 1, 4.80"

read ¥ 1,1.,80"
2e This issues wi%h the concurrende' of ﬁllance Branch,

vide their U,0, No., 31 19/Proj. 11/80, dated 30,8.1980,

sd/

(N, MANOHARA PRASAD)
Under Secretary to the Govt.of India

tos

Director Generszl of Inspection, NEW DHE, HI,

Copy tos=

(1) The Controller General of Defence Accounts, New Delhi,

(2) The Director of mdit, Defence Services, New Delhi.

(3) The SreDy.Dir. of Midit, Defence Services, Calcutta & PUNE
(3 & 6)

(4y + The Dy, Director of dit, mef, gervices, Calcutta,

Poona, Meerut and Dehradun (3 copies each)
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(5) The Controller of Defence Accounts (Fys)Calcutia (3)
(6) The Contvoller of Defence accounts, 3. C. PUNE.
(7) The Controller of Nefence Accounts,(}erieral Command,
Meerut (3). '
(8) The Controller of Defence @pooun‘t.s , Patna (3).
5 ‘ | .
/ R (9) The Controller of Defence Accounts, Western Cormand,
- Meeru ts ( 3) | |
< (103 DCD4L I/C Pay Section, New Delhi. CAO /I6-III (5) |

DFA (Proj-II) (2) ReD Orgn./RD. 27.7eput. of Def.Prodn.
DEI (Adm.124) (75 DGI (Stores-I) DGI (ARMT.D YDGI( VEH. I)
-3 DGI ( ADM.6)Copies DGI ( ADM,8/PCC) DGI ( ADM.TA)DGI(ADN.TB)
DGI ¢ ADM. 10) DGI ( ADM. 12-B) (75)DGI( ADM. 14) DG T (1.2)

¥ of D~ D (BY.II YCopies for information.

A1 Controllers of Tefence Accounts as mentioned above,

o

' EEREEAEEERE R
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IN THE CENTRAL  ADMINISTRATIVE  TRIBUNAL
ALL AHABAD BENCH
Registration No, of 1987
Babu Lal & Others se000e &EJLICANTS
VERSUS
'% ' Union of India & others .eeesREBS°0NDENTS,
SUSPECTORATE OF ARMAMENTS, ARMAPORE POST, KANPUR-208099
DAILY ORDER PART IT
BY
COLONEL AC BANERJEE, ARTY
SENTOR INSPECTOR OF ARMAMENTS
Dated 14 Jan. 81
No., 10 PROMOTIONS s SELECTION GRADES ' -
The following promotions are ordered with effect from
10 Jan., 81 (F/N):-
P NAME FROM T0 REMARKS.

1. Shri PN MISHRA C/M II O0ffg C/M I Against one of the vacanci
, (sub 3) es of C/M authorised vide
' Govt, of India, M of D

letter No. 97184/ DGI( ADM-
12(4)/ 11441 80/D(prod)
dt. Dec. 80.

2, Shri BABU LALC/M II Offg G/M I

| (Sub 3} ~do-
3, " SN UPADHYAY '
C/M II Offg.C/M I _ -do-
(Sab 3)
4, " OD TYAGI O/M II Offe.C/M I ~do-
. ' (Sub %) ‘
5. % ANI NTRAC/M IT Offg.C/M I
S % .
% éjﬁ (sub 1) ~do=-
6, " RK SINGH C/M II Offg /M I
(sub 4) - -do-
A They will be on probation for a period of two years from

the date of assumption of duties of the higher grade to which

promoted and if their performance is not found satisfactory



-

they will be liable to be reverted or the period of
probation extended any time eifher before the expiry of
the probationery period or thereafter, Ordinarily, the
period of probatlon shaJl not be extended beyond 4 years
i.e. double the period oi’ probatlon. The order of their

~§\ seniority on promotion will be as shown in the select list.

3 They will continue to draw the same pay and allowances
s | which they are in receipt of at present, ‘pending fixation of

‘their pay in the higher grade by the CDA (Pys)Calcutta,

4, | Certified that the individuals assumed the duties of
higher grade with effect from 10 Jan.él‘l (F/ W),
Aithy |

(1)  DCI, Wew Delhi letter io, 87362/CIW/80/DGI ( ADI=10) |
dated 1 Jan 81, | | e

(i1} 161, Wew Delhi letter Io, 873562/ Metal s/80/ DGI( 4Di-10)
dated 1 Jan 81, ' a

(iii) DGI, New Delhi letter ¥o. 87362/ I4/80/DGI (ADM=10)
o dated 2 Jan 81),

\ No. 11FIZATION OF P AY ON PROMOTION :NGO

Reference this office Pt. IT order No, 206 dated 7.7.80,

U 2 The pay in respect of th‘l MB MIRZA on his promotion

to O/M Gde I vide Pt. II order quoted under refermnce is fixed =~

at B 725/- M wef, 5,7.80 in the scale of fs 550-20-650-25=750,

3 He will draw his next increment on 1,11.80 if otherwiée
in order,

(duthy : CDA (Fys)Calcutta 1etier No. Pay/X/827-HI-CDS
13-V dated 24,12.80).

S s o Oy e rre -

o, 12 APPOINTMENT- LOWER DIVISION @ ERK

Shri BINDA CHARAV has been eppointed as TLower Division
Clerk- @B 260,00 PN in the scale of fs 260=6~29 0= BB~ 6-326-8-366 -
EB-8-%90-10-400 in the Inspectorate w.e.f, 14.1.81 (/1)
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2, . He will be on probation for a period of two years from

the date of his appointment as Lower Division Clerk and

if his performance is not found satisfactory, his services
are liable to be terminated without assigning any reason

or the period of probation shsll be extended af-ahy time
ei ther before the expiry of probation period or thereafter,
Ordinarily the period of probationAshall not be extended

beyond four years i.e. double the period of probation,

3 Certified that Medical fitness Certificates on the
prescribed forms from the proper authority have been obtained

in his respect,

4, He has been sllotted Army No. 14,006,902,

5 He has been posted to Tech Coord.

No.13 RESIGHATIONs NINISTRIAL STAFF

The resignation tendered by Shri VK Sachan Ty, LIC of
this Inspectorate is accepted by the Senior Inspector of
Armaments w.e. Ly 101681 (F/ T} and accordingly, his name has
been struck off the strength of this establishment from the
same date., The notice period in his case has been waived by
the appointing authority. .

sd/
( PREM SARAN)
| DSS .
Copy tos=- ‘ for Sr. Inspector of érmaments.

The DGI ( 4dm-10Y), New Delhi-11

The Controller, CIW, Jabalpur (MP.)

The CDA (Fys ), Calcutta- 72

The Controller, CIA ¥irkee, Pune-3

The Controller, CI (met ), Ichepur,

The GM, OFC.

The ACDA I/C A0, of Kampur-9

The Foreman Hstate of Armapore, Kampur-9,
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I THE CENTRAL  ADMINISTRATIVE  TRIBUNAL
ALTAHABAD BEKCH

Registration XNo, of 1987

Babulol & OthETS  seeeses v o SDPLICANTS
VERSUS |
Union of India & others e s ooess RESPONDENTS,

Copy of Min, of Defence, Govi. of India letter No. 1(3)/82/

D (Inspection) dated 28th Nov '83 addressed to QOrdneance

Factory Board, Celcutta and the Director General of Inspection,

New Delhi.

Subject 3 Transfer of Stage/ Interstage inspection responsibi-

lities from the DGI to DGOF- recommendation of
Rajadhyaksha Committee on Ordnance Factories.

& %0 @
Sir,

AS you are aware, Govermment have sglready accep ted

the

the recommendations of the Rajadhyaksha Committee relating to

 the transfer of stage/ interstage inspection responsibilities

from the DCI to the DGOF, in respect of the Ordnance Factories.

The modalities of transfer have been under consideration

by a

working Group under the Chairmenship of Additional Secretary

peferice Supplies., In pursuance of the discussions held by the

working grbup, the personnel to be transferred from the DGI

to the DGOF in respect of the factories belonging to the

sumunition group etc., has now been decided upon and the

enclosed statements indicates the personel to be transfereédd

at various levels in respect of the factories indicated

in the statement,

Ze Government are anxious to see that the transfer of

personnel is effected not later than 1,4.84 and with this end

in view, it will be necessary to take the following actions :-

Y
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(1)

(i1}

(111}

(iv}

(v)

'T:me Lo 7/1 >
A‘H ecta / a

/

qz,éic. QZair

ADVOCATE,

KANPUR.

’

(vi)

(vii)

51

- g%;’
In respect of the factories indicated in the
statement, attached to this letter, the Factory
Managers and Inspectors should immediately preéare
a list of names of all categories of employees who
will be transferred to the DGOF, The basic principle
to be observed in deciding the personnel to be

transferred is 'man on the job'e.

The development of personnel in the factories as

on 1,12.83% will be frozen until furthef orders.

On the basis of fhe list prepared as per (i) above,
in respect of the individuals employed and nomn.
industriai employees where seniority lists are
maintained in a factory-wise basis, steps will be
initisted to prepare a combined seniorify list
with the staff of the Ordnance Ffactory concerned
keéping .in mind the principle of x fixation of
interse- seniority detailed in CSR-41 ﬁrticlé 26, in
respect of other staff and‘officers, list of names
will be forwarded to the OF5 and DGI HQrs. so that
inter-se-seniority could be worked out in this

respect as well.

In respect of service officers, they will be sent

to the DGOF at the present moment only on deputation,

In deciding on the transfer of officers, apart from
the principle of 'man on the job' the levels may be
so worked out as to maintain a proper balance in the
distribution of officers and the proportional relati-
onship between the various levels is more or less

that now available in the DGI. .

In respect of all the staff proposed to be transferred
they may be asked to exercise on option to be trans-
ferred to the DGOF., The formal in this regard may be
finalised by the OFB in consultation with the DGI.
Consultation were recuired with concerned Iepresenta-v

tive bodies of the employees may also be taken u(
umm&atay. ;:TWL,C@Y°3 (XS § RAO)Y
O

"”ﬁﬁ?ﬁ“¥9ﬂﬁq;'
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IN THE CENTRAL AUMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
Registration No. of 1987
Babulal & others cesnceanes APPLICANTS
VERSUS
Union of India & others s......RLCPONDENTS.
© ANNEXURE .A=6
ORDER

CENTRAL ADMINISTRATIVE TRIBUNAL
iMADRAS BENCH
Thursday, the 1l7th day of April, 1986

Justice Shri G.Ramanujem ‘--~Vice-Chairman
and | |
Shri K.Ramamurti - lember.
Transferred apolication No. 734 of 1986

(Writ petition No. 11339 of 1988 on the file of the
High Court, Madres). S

lo Sa}-!flaniOkam

2. S.N.K.Murthy g
3. K.Sundar Rajan { '
- 4. K.,Anchucthan g
5. T.Radhakrishnan §
%. P.Balen f
7. P.Swamidass §
8. R.K.Datta 5
9. S.Chakkarapani Pillai §
10. A.Ramalingam ? Applicants
11. H.R.Paniker :
12, V.Thomas Abrahan .
f

13. G.C.Siycar

14, li.C.Roy

15. C.N.Solvaraj
1l6. B.K.R.Naidu
17. K.G.Karunakarap



o

18.

19.
20.
21.

22.
23,

24.
25,
26,
27.
28.
29.
30.
31.
32,

33 “

34.

- 35,

36.
37.

w
-

39.
40.
41,
42,
43.

23

P.P.Narayanan
K.Pandurangs Rao
S.Krishnapillai
R.Rajappan
3.N.Chandrasekaran
i.S.Namboodiri
R.D.ladhakrishnan
Walten Corea
P.George Thomas
M.A.Nandha
S.A.Khader
P.K.Sureshbabu
K.C.5.Pillai
N.Baikrishnan
D.K.Dass

C.5.Achari
S.N.K.Pillai

M.il.Abcdul Khadar
P.K.Chatopadhya
J.K.Vishvakarma
A.K.Dandu
AK,Paul
iieN.Tiwari
S.K.Nangia
$.K.S$ingh
S.K.Nandhi

Versus

'The Director General of

Factpress, 6, Esplanade
Calcutta- 69.

The General Manager,
Heavy Vehicles Factory,
Avadi, Madras- 600 054.

FON

B N IS SN

T i e

Ordnance
Estate,

P.K.U.Nair, Assistant Foreman

C/o General Manager,

Ordnance Factory, Ambarnath,
District Thene, P.C. 421 502

‘Maherashtra.

PN S A ST S S

A

k.
i

Om Prakash Rao, Assistant Foreman
C/o General Manager, Gun Carriage,
Factory, Jabalpur- 482 001,

Madhya Pradesh.

P

licants.

Respondents.
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Prayer .. To issue & writ of mandamus directing r?SPONdGNtS
1 and 2 to consider the cases of the ap@licanté for .
inclusion in the DPC select lists for 1983 and 1984
and for promotion as Assistant Foreman teking into
~account the seniority of the applicanté in the category
of chargeman Grade II and to place the applicants, if
promoted, above the 328 vpersons represented by
respondent-# 3 and the 22 persons represented by

resoondent- 4 in the cetegory of Assistant Foreman.

Head Petition and affiddkit filed in support thereof and

the records material to the case.

Heard : ii/s Vijay Narayan and Advocates for apolicants.
H.Pathiban §
C.Krishnan - Advocate for resoondents.

o

Ok D ER

(Order pronounced by Justice Shri G.Ramanujem,Vice-~Chairmani

This matter which was oricinally filed &s Writ
¢ y

Petition No. 11339 of 1984 on the file of the High Court of

Judiceture at kadras, stards transferred this tribunal and

numbered as Transferred Applicetion No. 734 of 1986.

The applicants who are 43 in number have prayed for

'the issue of & writ of mandamﬁs, directing the respondents 1

and 2 (fhe Birector General of Ordnance Factories,Calcutta
and the General llanager, Heavy Vehicles Factory, & Avadi ) to
consider the case of the petitioners for inclusion in the

DPC Select List for the year 1983 and 1984 and for promotion

as hssistant Foreman, taking into account their seniority in
the category of Chargeman Grade.lIl and to place them, if promo-

ted, above the 328 persons represented by the third respondent.

..'.4/
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Subsequent to filing of the above writ petition and

after receipt of notice in the writ petition, the

respondents 1 and 2 éppeared to have considered the applicants
case and they have decided the review the oroceedings of the
DPC of idarch 1983, like the earlier two DPCS and they have

asked their counsel to inform the Court accordingly.

The applicants who have asked for a review of the
DPC of the year 1983 and 1984 panels in the writ petition are
now satisfied with the offor of the respondents 1 and 2 to review
of the DPC penal of Aoril 1983, like the esrlier two DPCs.
However, the learned counsel for the apolicants requested'
for a date being fixed for completion of such a review, by the
reSpondenfs 1 and 2. In view of the fect that at least a part
of the prayer of the applicants in the writ oetition had been
conceded and the respondents L and 2 have decided and undertaken
to review the DBC of the year}1983, a8 time limit must be fixed
for thaet review to avoid further delay. The learned counsel
for the respondents represen{ed that four months time may be
granted. But we feel that a period of three months may be

sufficient to undertake and complete the review.

We therefore direct the respondents 1 and 2 to complete
the review of the DPC Panel of 1983 and communicate the result
to the applicants within three months from the date of receipt
of this order. The apolication is therefore closed with the

above observations.

Given under my hand and the seal of the Tribunal

sd/
DEPUTY REGISTRAR



To,

1.
2.

4.
5.
6.
7.
8.
Gg.
10.
11.

12.

13,
14.
15.
16.
17.
l8.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
3l.
32,
33.
34.
35.
36.
37.
3s.
39.
40.
41.
42.
43

S.HManiokam
S.N.K.Murthy
K.Sundar Rajan
K.Achucthan
T.Radhakrishnan
P.B&lan
F.Swamidass
R.K.Detta
S.Chakkarapani #illai
A.Ramalingam
R.H.Paniksr
V.Thomas Abrahar
G.C.Sircar
E.C.Roy
C.N.Selvaraj
B.K.E.Naidu
K.G.Karunakaran
P.P.Narayanan
K.Panduranga Rao
S..rishnapillai
irellajapoan
S.N.Chandrasokaran
M.5.Namboodiri
f..L.Radhekrishnan
‘walton Corea
P.George Thomas
.A.Nandha
S.a.Khadar
P.K.5Suroshbabu
K.C.5.Pillai
N.Dalakrishnan
B.K.Lass
C.z.Achari
S.N.K.Pillai
il.M.Abdul Khadar
P.K.Chatopadhyaya
J.K.Vishvakarma
A.K.Bandu
N.K.Paul
neN.Tiwari
S.K.Nangia
5.K.5ingha
S.Ke«Nandhi
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C/o /s Vijay Narayan and
R.Parthiban, ‘
Advocates,

No. 16, Pycrafts Garden Road,

Madras- 600 006.

V/\t



44.

45.

46'

47.

43,

49,

x% -6~

The Director General of
Ordnance Factories,

16, Esplanade Estate,
Calcutta~ 69  (By RPAD)

The General Manager
Heavy Vehicles Factory,
Avadi, iedras- 600 054~ (By RPAL)

P.K.U.Nair, Assistant Foreman,
C/o General Manager,

Ordnance Factory,

Ambarnath,

District Thane, P.C. 421 502
daharashtra.

Om Prakash Rao,

Assistant Foreman,

C/o General Manager,

Gun Carriage Factory,
JABALPUR~ 482 ool,

Madhya Pradesh (BY RP L)

/s Vijay Narayan and R.Parthiban,
Advocates,

No.16, Pycrofts Carden Road,
MADRAS< 600 006.

Shri C.Krishnan,

Additionel Central Government,
Standing Counsel.

High Court, ADRAS.

::_TRUE COPY ::
Adlecl3
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‘ I¥ THE CENTRAL ADMINI STRATIVE PRIBUVAL
. | ATT,AHABAD B3NCH
Registration No. of 1987
Babulal & others eoess [PPLICANTS :
VERSUS
Union of India & others. . s o RESPONDERTS,
e e e e — = =
A ATNEXURE, A-T
Fnclosure to OF Board, Calcutta
X .  letter No, 3265/ AF(A/TG)/ dt. 27.8.86.
g §l. Neme Designation | mrensferred Promotion to
and. Factory. to
1. 2 ’ ' 3 4,
1« Sri B. G, Narayanaswamy HVE 0ffg. AF(Hech).
" CH-I (Mech) HVF
2. AS fpparao ‘ HVE -d o=
CH-I (Mech) HVFE
%, 8§ HManicikam, 7
CH~-1 (Mech}y HVF OFPM ~do-
{’( 4o S, N Krishnamurthy
CH-I (Mech}, HVF OF TIRCHI -do-
5. K Sundera Rajen, |
CB-I (Mech), HVE H7 R -do-
Y R Ié.}, ichu thzn, .. 70
i i~ i ), HVE
J 1 (Mech), HVE AVADI - do-
7. T, Radhakrishnan HAPP -do-
CHB-I (Mech)HVFE |
8., Samar Banerjee o RFT —~do-
CB-I (Mech. ), RFI
9. P Balan
10. P Swamidass: - _
CH-I (Mech) HVF Addl. DG/ AV ~-do-
11, RK Dutta
Ci-I (Mech) HVF " oFPM . -do- .

002/




v L3 Y h,“‘“‘f’)\\ ’
“ A
-2- (1t
12, S Chakrapaeni Pillai HVE . ~db-
CB-1 (Mech), HVF
13. 4 Remalingem
CB-I (Hech), HVF ™72
. VADI -do-
. 14, RR Paniokar _
47‘ : CH-I (Mech) HVF 72
{ ) AVADI - do-
15, V Thomas Abrsham XPF
v 7 QLT (Mech)HVE K2F, —do-
AVADI
4 - 16. G.C, Serkar MPF -do-
| CHEI(Mech),MPF |
17, E.C.Roy V¥ ~do-
(P-I(Mech) HVF .
18. Sri C.H. Selvaraj S ) oW ,
CH-I (Mech) HVE OFPM 0ffg. AF(Mech).
19. B. X.Ramakrishna OTRH -do-
Naidu CH-I(Mech)HVE
204 r;t',‘elj,rson Edward
. ﬁ(.;\ _(' | CH-I(Mech), HVF » _ HVF -do-
21. K. G. Karunskaran
CH-I(Mech), HVF CFA -do-
22, P.P.Narayanan HVE - 3o~
\ CH-I(Mech), HVF
v 2%, K.Panduoranga Rso 72
CH-I(Mechy HVF AVADI -do-
24, S Krishna Pillai OFPM -do-
CE-I(Mech} HVF
25. R Rajappan
CEI (lech)y HVF Addl DG/ AV -do-
26, SN Chandrasekharan YR . —do-
CE-I (Mech) HVE
27. RT Kumarappa OFPM ~do-

@/ CE-I (Mech) HVE




p)

k™

31.

32,

33

41,

MS % Nomboodiri
CE-I (Mech) HVF

BR Radhakrishnan
OB~ I(}Mech) HVF

| Walton Corea

CH-I (Mech) HVF
Sri P, George Thomas
CH-I(Mech) HVF

N, A Nanda
CI=I(Mech) HVE

S. X, bdul Kader
CH—%(Mech) P

PJ.K, Suresh Babu
CH-I (Mech)HVF

%K. Chandrasekharan
Piliai CH-I(Mech)HVEF

Sri S.Jagenathan
CE-I(Mech)HVFE

P, X.Das
CE-I(Mech) HVF

C.8ivan Achory
CB-1I (lech) HVF

11, Bal akri shnan
CB-I (Mech), HVF

S, Neel aksnta Pillal
CHgI(lech} HVF

e Me Abdul Khader
CH-I (Mech) GIF

Re Ne THwari
CHI (Mech),& VFD

P72
AVADT

0FPM

72
AVADI

=72
AVADI

HVE
T2
AVADI

™72
AVADI

HVF
OF2H

HVF

OFpM

72
AVADI

HAPP
T rchi

GIF

GIF

- (O~

-q.0-

-d 0=

0ffg. AT(Mech) - -

~-30~

=0.0=

-3 0=

b 61_0""

- (0=

- 0=

- JO=

-G0=

-3 0=

cosd/
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Cet

S

K. X Chattapadhyay

Zw[' E

CE-I(Mech), VR
44, J.X,Vishwakarma
CH-I(Mech) GIF GIF -do=
45«  p K. Bandhu VRT - do-
CH~-I(Mech) VEJ
46, N, X ,Paul
CH-I (Mech) OFK 7 OFK -do-
'  ANNZSXURE- B
Enclosure to OF BCARD Calcutta letter No,
3265/ AT( A/ NGY/ KRG pt. 27.8.86,
' ELECTRIC AL
Sl. Name Designation Transferred Promotion
and Factory to
1. 2, 30 4,
Y Sri
1. CeRaviculan
CH-I (Elect)Hvy HVE - - 0ffg, AF(Elec)
2. J.Joseph Happ -do~-
CE-I(Elect)HVF Tirchi
3.  P.V.Govindan
CH-I(BElec) HVF CFRA -30=
ANEXURE, C
St Name' Designation Transferred Promotion
and Factory to to
T 2, 3, 4, |
1. Ghri ¥,M, ¥, Purushthaman HVR O0ffg, AF(Civil)
CB-1 (Civil) HVF, ‘
RRH PR R

VA m@:mw‘\ﬂcf

\o 1/\47/
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Qf». CC%. %air
ADYOCATE,
KANPUR,



A
IN  ThE QENTEAL. ADMINISTRATIVE TEIBUNAL,
ALLAHABAD BENCH,
ua Registration O.A. No. 1188 of 1987.
Y Babu Lal and Others tecicasascaseessss Applicants,
Versus
4 |
Union of India & OLhers vvevivnnseenns Respondente.
ANNEXURE_A-8
CENTEAL ADM1S1STEATIVE TRIBUNAL, JABALPUR BilCH, JARALPUE
0. A, %:16 of'w;.“?_%z
B.L. Patel & others ceo APPLICANTS,
et Versus S .
L Union of India & others ... RESPCNDENTS,
COUNSEL: |
| Shri P.S. Nair ... FOR THE APPLICANTS
4 Shri B.X. Rawat ee. FOR THE KESPUKDENTS
CORAM:
Hon'ble Shri 5.K.8. Chib s Vice Chairman

Hon'ble Shri K.B. EKhare . eeo HMember (J)

JUDGMENT

(Delivered on this the 11th day of August, 1989}
\ Rk ok sk ok

The applicants who were originally working as
Chargeman Grade II unier the Director General of

Inspection in the Gun Carriage Factory, Jabalpur have

&
}

4
i
*

filed thiec petition against the order dated 20.7.1987




et

\A*I;q“

.

of the General Hénager, G,C. F. Jabalpur transferring
them to the Ordnance Factory. They contend that as

& result of this their promotion prospects have been
affected which they would have availed in their parent

organisation and this change has been detrimental to
their service condition and this has been ddne contrary
to the instructions cojtained in letter No. 1(321 Ju2/b
{Inspection) dated 28.:1.1983 {Annexure-A) according

to which it was necessary to take the options frbm

the staff zpmB to be transferred.

2. In their return dated 10,4.1988 the respondentes
have taken the plea that no departmental appeal had been
filed against the impugned order and the petition should
e dismissed on that ground besides that of limitation
as the orders are of 20.11.1983 and 18.10.1984. The
respondents have stated that this transfer is in
purcuance of an Bxpert Committee' recommendation and.
made in the public interest and, therefore, cannot be
challenged. The respondents have not réised any other

points.

3. In their rejoinder dated 12.7.1988 the
petitioners have stated that they were serving with
the Director General of Inspection Organisation as
Chargeman Grade II and were transferred to Director
Genefal Ordnance Factories organisation without
obtaining their consent on a pick and choose policy.
In their parent establishnent they were cue for
promotion as Chargeman Gradeal‘which promotional
chances they have Lost. In the DGOF organisation
they have also become junior in the grade although
in the matter of overall seniority they are senior

to the serving Chargeman Grade 1 in DGOF organisation.



i

" There were also vacancies in the DGOF orgsnisation.

ﬁn the one hand the Rirector Gpmeral of Inspection is
transferring his employees to D&0F am at the same

tine indirecting new hands. . _ ’

On the qﬁestiom delays and laches and failure
to file department appeal they centend that they had
filed representatibns which were finally decided only
on 20.7.1987 and the pré sent application had been filed
befere tDl“ ITribunal on 17.9,1987 nbacl is thereiore7

within limitation.

4. We have considered the contention of the parties.
It appears from circular of the Ministry of Defence,
Department of Defence Production dated 28.11.83-
iﬁnnexurg;Aﬁ that certain reorgenisations between

the Director General of Inspection and the Director
General of Ordnance Factories was contenplated and
conseguent to the Rajadhyaksha Committee's recommend-
ations certain re8ponsibiliiies and functions weré |
transferred from the Director General of Inspection
to the DGOF organisation in respect of the Ordnance
Facfories. The transfer of staff and functions were
considered by & working groupd under the Chairmanship
of an éﬁditional Secretary oefence Supplies. In
pursuance of various discussions, the Goverhment then
issued the aforesaid circular the operative part of

which is paragraph 2 which is reproduced as follows: -

"2, Covernment are anxious to see that the
" transfer of personnel is effected not later
‘than 1.4.84 and with this and in view, it
will be necessary to take the following

action:- )



b | e

{1 ) In respect of the factories indicated
in the statements attached in. this letter

the factory Managers and Inspectors ghould
immediately prepare 4 list of names of all
categories of employees who will be transferred
to the DGOF, The basic principle to be
observed in deciding the personnel to be
transferved is "Mall ON Ths JOBM.

(ii ) The deployment of personnel in the
factories as on 1.12,83 will be frozen until
further orders.

(i1i}  On the basis of the list prepared

as per para {i) above in respsct of the
Industrial employees where seniority lists
are maintained to prep&fe & combined seniority
list with the staff of the Ordnance Factory
concerned keeping in mind the principal
fixation of inter-se-seniority detailed in
CSR-41 article 26. Inyr§spect of other staff
and officers lists of names will be forwarded
to the OF Board and DGI Hyrs. 8o that inter-
stage ceniority could be worked in this
respect as well. '

{iv ) In respect of the service officer,
they will be sent to DGOF where the present
movement only on deputation. '

{v ) In deciding on transfer of the
officers, apart from the principle of "MAll ON
JOB" the levels may be so worked out as to
majintain a proper balance in the distribution
of officers and the propaxtion & relationship
between the various levels is more or less
than now available in the DGIL,

{vi ) In respect of all the staff proposed
to be transferred, they may be asked to
exercise an option to be transferred to

the DGOF, The format in this regard nay
finalised by the CFB in consultation with
the DGL |

LY P T
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{vii) Consultation where required with
concerned representative bodies of the
employees may also be taken up immediately. "
I+ will be seen from the above circular that the
essential ingredients of the implementation of the
policy are Clauses (i) and {vi) of the above para
of instructions. Jn fact it has been emphagised
by Clause {vi) that in respect of the persons

proposed to bé transferred they may be asked to

exercise option to Dbe transferred to the DGOF, It}
was also envisaged thaf‘a format in this regard
dhould be finalised by the OFB in congultation with
the DGI. -

The short point for determination in this
case, therefore, is whether such optiong were asked.
The applicants have clearly stated that options were
not asked for from theﬁ. This has not beén’rabutted
by the vespondents either. - &ny such inter
organisation transfer without asking the options
would therefore, be liable to be struck down as
this has a naterial bearing on the conditions of

service of the personnel involved.

On the question of limitation and delay
and laches the‘applicants have clean.y stated that
they had filed a representation on which the decision
‘was taken by the respondents on 20.7.1987. There
was no averment to the cont rary. We, therefore,
hold that the petition 1s within limitation.
Moreover, this is a matter which affects the

continuous rights of Staff and their service conditions

and it camnot be held that the petitione suffers



Ei/
-6 Al
from delay and laches. We therefore rule out this

objections of the respondents.

Lzstly we may observe that a similar poiﬁt'
had arisen before the High Court of Madhya Pradesh
in Letters Patent Appeal No, 57 of 1985 in which
the Division Bench of the High Court comprising of
the Hon'ble Shri Chief Justice N.D. Ojha and Hon'ble
Late &hri Justice K.X. ﬁdhikari had upheld Zingle
Bench's decision hoiﬂing such transfers without asking
for option as illegal and unjustified. We are of the

same view.

5.  In the net result in the light of the facts
and circumgtancés of the case the transfer of the
applicants from the DGI Orgaﬁisation to the DGOF
organisation is struck down and they may be reverted:
to their parent organisation unless they givé a clear

option of opting for the DGOF (rganisation,

sd/- | © 8a/-
{KEB., Khare) ‘ ~ {8.K.5. Chib}
Menber (J) . . Vice Chairman

(SEAL OF THE CAT)
(JABALPUR BENCH, )

TRUE COPY
8d/- illegible.
Deputy BRegistrar,

Central Administrative Tribunal,
Jabalpur Bench, Jabalpur.
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TAE CENTRAL ADMINISTRATIVE TRIBUHAL,
ALLAHABAD BEICH,

Registration O.&. No. 1188 of 1987

Babu Lal and Oth@rs ® e 0t s 2 8 sg s h e b Appli@ants.

Versus

Union of India & Others «............... Respondents.

To

ANIEXURE A-9

The Chairman,

Ordnance Factory Board,
10-A, Auckiand Road,
CALCUTTA - 700 COl1.

Through :- The General Manager,
Ordnance Factory, KaANPUR-208 009.

Sub #. IRANSFER FROUM DGI TO DGOF . ORGANISATION,

Sir,

Respectfully I beg to submit the following few

lines for your kind consideration:-

{i ) That I was transferred fron I of 4, Kanpur to
Ordnance Factory, Kanpur forcibly under pick and choose
policy adopted by DGI/DGCF at the time of transfer of
Stage/Interstage Inspection responsibilities from DRI
to DGOF as per recomendations of RAJADIYAKSH CUNITIRE,

(ii ) That as per policy decisions taken at the time
of transfer it was clearly laid down vide Letter No.
1(321 )82/D/Inspection dated 28-11-83 that option will
be taken from the individuals employees who are
proposed for transfer, but no such option was taken
from me and I was made struck of strength from 18th
Cctober 1984, :

(iii) That I joined OFC on 19th Oct 198 ac there

was no other alternative before me. However, at the
time of transfer I wags assured that my promotional
prospects and other benefits will be maintained in
my new Department as laid down in article 26 R8K

of CSR 41 extract of which is given below:

"That while public interest is served
legitimate claims and expectations of
individual employees should not be
ignored. 1t is also necessary to make

C Ontd RS p/z
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sure not only that there is no less of pay bul
alco that the employee's reasonable expectation

in the original service or department are preserved
or equal prospects are provided in the service or
department to which the employee 1is transferred".

(iv) That, it is now seen that my contemporaries
who were mucly junior to me at the time of transfer have
either got one promotion and heading for the second

one or some of thenm have even already received second
promotion where @s I .am still rotting in the sane
grade which is clear violation of CSR-4l article 26.

{v ) - That 1 have been so long waiting/hoping that
my promotional prospects and other legitinate clains
will be fulfilled in my new department but I do not
foresee any future here since this transfer has
practically ruined my carrer prospecis and I have been
left far behind to my contenporaries in DGI for no
fault of mine.

In view of the foregoing, I have no other option but
to request your goadsief, to either provide me the prospects
equal to my contemporaries in DGI {now DGuA) or arrange for
ny transfer back to my parent establishment, Farther it 1is
also brought to your kind notice at this transfer has already
been declared illegal/unjustified by the Bordgurahble Court -
CAT Jabalpur in writ petition No. 04 436/87. Judgenment
delivered on 5. 9.89 in case of Shri B.L. Patel & others Vs.
Union of India and cothers. ;

Under the circumsteances, I pray your honour to
kindly look into my genuine grievances and order imnmediate
redressal/relief, so that I may not be forced to go to Court
of Law for justice.

Thanking you.
Yours faithfully,

54/«
{BARU LaL)
Ghargeman-I {Mech)
UhDHANCE FACT(RY, KalPUE-Q9,

Encis C.A.T. Jabalpur
Judzement in Writ Ho.
0A 436/1987,

bateds 9/10 Oct’S0.
copy tos \

The Director General,

Directorate of Juality Assurance, H3RS,
Dept. of Defence Production,

DHJ Poegt Office,

NEW DEINI -~ 110 Oll.

Throughi- The fenior Jualily Acsurance Officer,
| 8yaB, KANPUR - 208 009,

L0 %yiﬁa
(&ﬂ”.ivﬁ ‘ﬁfﬁ




" No. 1703/PL/E/KG
i Estt, /0. F.C,
e Dates 25,10, 90,
To,
Shri Baboo lal,
CH-1/3C W)

§UB: NG Staff - Application Forwarding of.

L 2

Fefs Your application dated 10,10, 90.

The application gquoted under reference
has been forwarded to The Secretary, Ordance Factory
Board (4/NG), Calcutta for necessary action.

. B/~

{SURESH K KULSHEESHTHA )
WORKS MANAGER (ADMINY
for GENERAL MANAGER.
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL, ,
ALLAHABAD BENCH, :

Fegistration U.4. 50,1188 of 19&7.

Babu Lal and Others seeeseessssasccesss dpplicants
Versus

Union of Indid & Others .e.sseseeseeseqs hespondents.

o Lo B -

AUERURE A-10

To

The Chairman,

Ordnance Factory Doard,

10-4, Auckland hoad,

CALCUITA = 700 0.

Through i- The General Manager,

(rdnance Factory, KANPUE - 208 009

Sub e THANSFER FHOM DGI TO DGOF - CRGANISATICN,

Gir,

Respectfully I beg to submit the following few
lines for your kind consideration é-

(i) That I was transferred from I of 4, Ranpur

to Ordnance Factory, Kanpur forcibly under pick and
choose policy adopted by DGL/DGOK at the time of
transfer of Stage/Interstage Inspection reegponsibllities
gﬁﬁﬁlgggﬁto DGOF as per recomrendation of RAJAIHYAKSHA
e I*’i TE S . '

{11 ) That as per policy decisions taken at the
time of transfer it was clearly laid down vide letter
No. 1{321 J82/l/Inspection dated 28-11-83 that option
will be taken from the individuwal employees who are
proposed for transfer, but no such option was taken
from me and I was made struck of strength from 18th
October 1984,

{iii) ' That I joined OFC on 19th Cet 1984 as there

was no other alternative before. However, at the.

time of transfer I was assured that my promotional

prospects and other benefits will be maintained in my

new Department as laid down in article 26 of CSli 41
_extract of uwhich is given belows T

UThat while public interest is served legitimate
claims and expectations of individual employees
should not be ignored. It is &#lso necessary to
make sure kkzk not only that there is no lese of
pay but also that the employee's reasonable

Contd. - ® ¢2
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t2) A
expectation in the original service or department
are preserved Or equal prospects are provided in
the service or department to which the employee
is transferred.? _

{iv ) That, it is now seen that my contemporaries
who were much junior to me at the time of transfer have
either got one promotion ang heading for the second one
or some of them have even already received second
promotion where as I am gtill rotting in the same

grade which is clear violation of CSK-41 article 26,

(v ) That 1 have been so long waiting/hoping that
my pronotional prospects and other legitimate claime
will be fulfilled in my new department but I do not
foresee any future here since this transfer hag .
practically ruined my career prospectes and I have been
left far behind to my contenporaries in DGI for no
fault of mine,

in view of the af oregoing’y 1 have no other
option but to reguest your goodself, to either provide
nme the prospects equal to my contemporaries in DGI
{now DGYAJ or arrange for my transfer back to my parent
establlishment, Further it is also brought to your kind
notice that this trensfer has already been declared
illegal/unjustified by honourable court- GAT Jabalpur in
writ Petition No. OA 436/87. Judgement delivered on
5.9.8Y in case of 8hri B.l. Patel & Uthers Ve, Undon
of india and othere,

Under the circumstances, 1 pray your honour
to kindly look into my genuine grievances and order
immeﬁiate.redressal/relief, £0 that I may not be forced
to go to Court of law for justice,

Encl: C. 40T, Jabel pur Yours faithfully,
Judgement in Writ .
No. 04 436/1987, : 8d/=
{H.K, SINGH)
CHARGEMAN-I (Mech )

GEDNANCE Fﬁ”?ﬁﬁ‘, KANPUE~09.
Dated: 10 Oct*90.,

Copy tos ”
The Director General , :
Directorate of wuality Assurance, HYRS,
dept. of Defence Production,
DHy Post Cffice,
NEW DELHI - 110 Cid,

- *

Throughi- The Senior yuality Assurance Off icer,
SQAL, KANPUR - 208 009,
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No. 1703/PS/E/NG
Eett. /(Jo FolGo
Dateds 25-10-90.
To,
-
Shri H.K. Bingh , -
CM-1 (T)/qC(A) . "
' '.r

§UBs NG STAFF - Application Forwarding of. 7,

Hef: Your application dated 10.10.90.

: The application quoted under reference has
been forwsrded to the Secretary, Urdnance Factory

Board (A/NG), Calcutta for necessary action,

84/ -
{SURESH K KULSHRESHTHAJ
WORKS MANAGER (ADMINY
for GENERAL MANAGER,
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IN THE CENTRAL ADMINISTRATIVE T IBUNAL, 4
ALLAHABAD BENCH, |

Hegilstration C.A. lo. 1188 of 1087,

Babu Lal and Others sevesecenseesssosonns Applicants.
Versus
Union Of india @‘ Otbers 0‘00"00000" tase Responden‘ts.

ANNEXUEE A-11

To,

The Chairman,

Ordnance Factory Board,

10-A, Auckland foad,

CALCUTTA~7 GOOUL

Throughi- The General Manager,

Small Arms Factory, KANPUH-208009,

Subs- IhANSFEH FHOM DGI to DGOF - ORGANISATICH,

gir,

hespectfully I beg to submit the following few
lines for your kind considerations-

ii) That I was transferred from I of §i, Kanpur to
Small Arms Factory, Kanpur forcibly under pick and choose
policy adopted by DGIL/DGOF at the time of transfer of
stage/inter-stage Inspection responsibilities from DGI
to BGOF ss per recommendation of RAJADHYAKSHA COMMITIEE,

{iiJ That as per policy decisions taken at the time
of transfeér it was clearly laid down vide letter No.
1€32) 82/0/Inspection dt., £8,11.83 that option will be
taken from the individual employees who are proposed for
transfer, but no such option was taken from me and I wasg
made struck of strength from 18th October 1984,

{iii) That 1 joined SAF on 19th Oct 1984 as there was
no other alternative before me. However, at the time of
transfer 1 was assured that my promotiona&l prospects and
other benefits will be maintained in my new department as
laid down in article 26 of CSR 41 extract of which is
given belows

\

UThat while public interest is served legtinate clainms
and expectationg of individuals employess should not
be ignored. It is also necessary to make sure that not
only there is no less of pay but also that the '
employees reasonable expectation in the original
service Or department are preserved or equal
prospects are provided in the service or department
to which the enmployee is transferred.

ooo'.g/"’
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{iv } That it is now seen that my cotemporaries who
were much junior to me at the time of trensfer have
either got one ppemotion and heading for. the second one
or some of them have even already received second
prouotion whereas I am still rotting in the same grade
which is cdlear violation of SR 41 article z¢C.

(v J That I have been so long waiting/hoping that my
promoticnal prospects and other legitimate claims will
be fulfilled in my new department but I do not foresee
any futupe here since this transfer has practically
ryined my career prospects and 1 have been left far
behind to my contemporaries in DGL for no fault of mine.

In view of the foregoing, I have no other option
but to request your goodself, to either provide me the
prospects equal to my contemporaries in DGI {(now DGQA)
or arrange for my transfer back to my parent establ ishment.
Further it is alsolbrpught to your kind notice tha@ this
EReRShBE LBFc 2455347 Pe8R JREhETES ThIGRRE/ PRLELaLIed
No. OA 436/87. Judgment delivered oh 5,9.89 in case of
Shri B.L. Patel & Cthers Vs. Union of India & Others.

Under the circumstances, I pray your honour to
kindly look into my genuine grievances and order
immediate redrescsal/relief so that I may not be forced
to go to court of law for justice,

Thankig you. L
Yours faithfully,
{ B, B. SAXENA )
Chargeman-I {Mech )
Small Arms Factory,
Kanpur-9,
Enclow '

Co e To Jabalpur
Judgement in vrit No.
OA 43¢/1987.

Dt, 10th Oct 1990,
Copy tos

The Director General,

Directorate of Juality Assurance, HYRS,
Deptt. of Defence Production

g Post Office

New Delhi - 110 (11,
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THE  CENTRAL  ADMINISTRATIVE  TRIBUNAL,
ALLAHABAD BEKCH,

Registration O.A. No, 1188 of 1987.

Babu LAl and OLHETS esvvreenvonesssnssess Applicants.

Versus

Union of India and Others .ssscessecess o, Hespondents.

To,.

Sir,

. AMEXUEE A-12

The Chairman,

(rdnance Factory Board,
10-4, -Auckland Road,
CALCUTTA-700 OUL,

Throughs~ The General Manager, . '
gmall arms Factory, Kanmr=-208009.

Subs~ THANSFER FEOM DGI TC DGOF ORGANISAT iON,

Respectfully I beg to submit the following few

lines for your kind congiderationi-

(i ) That I was transferred from I of SA, Kanpur to

choose policy adop

Small Arms Factory, Kanpur forcibly under pick and

tod by DGI/DGOF at the time of
transfer of stage/inter-stage Inspectlon responsibili-
ties from DGI to DGOF ag per recommendation of
RAJADEY AKEHA CUMMITTEE,

(i1 J That as per Policy decisions taken at the time of

transfer it was clearly laid down vide letter No. 1{32)
82/D/Inspection dt. 28.11.83 that option will be taken
from the individuals employees who &re proposed for
transfer, but no such option was taken from me and 1
wae made struck of strength from 18th Octcdher 1984,

{411} That I joined SAF on 19th Oct 1984 as there wvas

no other slternative before me, However, at the time

of transfer, 1 was assured that my promotional prospects
and other benefits will be maintained in my nev bDepart-
ment ag laid down in article 26 of USR 41 extract of
which is given below:

"That while public interest is served legitimate
claine and expectations of individual employee
should not be ignored. It is also necessary to
make sure not only that there is no loss of pay
but slso that the employee's reasonable expect-
atlon in the original service or depariment are
preserved Or equal prospects are provided in the
service or department to which the employee is
transferred."

00.002/-
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{iv ) That it is now seen that my contemporaries who
were much junior to me at the time of transfer have
gither got one promotion and hzading for the second
one or some of them have been already received second
promotion wherzas I am still rotting in-the same grade
which is clear violation of GSK 41 article &6.

{iv )  That I have been so long waiting/hoping that
my promotional prospects and other legitimate claims
will be fulfilled in my new department but 1 do not
foresee zny future here since this transfer has
practically ruined my career prospects and I have
been left far behind to my contemporaries in bDGI for
no fault of mine, '

In view of the foregoing, I have no other option
but to request your goodself, to either provide me the

- prospects egual to my contemporaries in DGI {now DGJ4) or

arrange for my transfer back to ymu my parent establishment.
Further it is also brought to your kind notice that this
transfer has already been declared illegal/unjustified by
honourable Court - CAT Jabalpur in writ petition No., OA
436/87., Judgement delivered on 5.8.89 in cacse of Shri B.L,
Patel & Others Vs. Union of India & {thers.

Under the circumstances, 1 pray your honour to
kindly look into my genuine grievances and order immediate
redressal/relief so that I may not be forced to go to
Court of law for Jjustice.

Thanking you. .
Yours faithfulily,

. 84/=
{ P.K. SAFKAR )
Chargeman-1 {Mech)
Encl:s CAT JABALPUR Emall Armes Factory, Kanpur-9.
Judgement in Writ No.
CA 436/1 987,

bt., 10 Oct. 90,
CGopy toi-

The Director General ,
Directorate of quality Assurance HJRS
Dept. of Defence Production,

DHy¢ Post Office

New Delhi 11O0DL.

|
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IN THE CENTRAL  ADMIVWISTRATIVE  TRIBUNAL
ALT AHABAD BENCH

Regi stration No. of 1987

BabU. IJal & Others [ N B N 3N ] LX) OQQA@PLICAN‘TS
VERSUS

Union of India & others o vesee RLSPONDENTS,

ANNEXURE, A-8

The Chairman

Ordnance Factory Board
10 A mckland Road,
CALCUTT A= 1

ubject s+ PUBLICATION OF IPC SELECTION LIST OF
ASSISTANT FOREMAN/ SIA(T) '

Reference OFZ letter No, 323/ & TPC dated 11th June 1986,
alr,
Respectfully, I beg to submit a few following lines for

your kind consideration and issue of necessary darders g-

(1) That as per seniority role published as on 1.4.86 for
Chargeman Gde-I (Tech) my inter-se-seniority was fixed at &,

No. 49. Bat in the select list published vide your Letter under

reference my name, includifg all others, who have been transfer-

red from DGI, have not been figured in the TPC list. Whereas

the persons much junior to me even in the grade of Chargeman

Gde-I (T) have been included, In this reference kindly refer

select list &l. Nos, 46, 48, 51, 52, 56, 61, 65, 66, 69, 89,
94, 101 to 110, 123, 129, 131, 132, 135, 140, 142, 145, 148,
153, 161, 166, & 170 total 44 Nos. Here also I would like to
point out that for promotion to Assistant Foreman, Seniority

of C'Man Gde-II is considered not of Chargeman- Gde-1.

(ii) That accept a very few chargeman Gde-I I am much more -



>

~—

471, | ,;:fi
-0a

senior in the Hé Cadre. I was promoted to Chargeman Gde-IT
in July 1975, whereas the persons, who were Supr. upto
1. 1.80, were cohverbed to C'Man Gde-ITI as on 1,1.80 ang
their notional seniority was given from 1,3%.77. In OFB for
maintaining of ratio éf Clman Gde-I and II most of these
converted C'Man-II (as on 1,1.80) were again upgraded as
C'man Gde-II in June 1980 and ﬁeﬁce promoting these ('man
Gde-I prior to me, will be clear in injustice with me ang
others, who have been transferred érom DEI. It is clearly
laid down in the CSB 41 artcl.26" that if a person is trans-
ferred with the work the legitimate claim and expectations
of the individuals will be preserved in case of inter-se-
seniority and promotions) Here I would also like to point
out that my basic pay (ks 750/) is much more than the convérted
Chargeman Gde-I in June 1980,

In view of the above, I request you bemign labour to
kindly pass your necessary orders for inclusion of my neme

in the select list and in promotions,

Thanldng you, | | Yours faithfully
: sd/
Dateds 26 June 1986 (BABU LAL)
— C'Men Gde-I (T)
Copy to: Mech,
1. The Secretary, ( &/ NG) Ordnance Factory, Kanpur,
2. v (VB0

3. The Secretary
AINGOs, Ordnance Factory
Kenpur (Branch),

t: TRUE COPY ::
éﬂ"'ﬂ——_;::fi;:Elbtg
/’4‘/
GZ éZ{ szzr

AD /OCATE
EANPUR,
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IN = THE CENTRAL  ADMINISTRATIVE  TRIBUNAL,
‘  ALLAHABAD BENCH

Registration No. of 1987
Babu Lal & others .... ceces ees..Applicants (
| | ﬁersus o o |
Union of India & others,  .....  .....Respondents.

m-‘_mm--w—-mw*mu—mﬂn&un‘uc—m“-—m—\--‘nl-m--m-_‘--

ANNEXURE A=Q

The Chairman ,
Ordnance Factories Board(A4/NG)
CALCUTTA

(Through:-General Manager, Ordnance. Factory,Kanpur)
Sub: INTER-SE SENICRITY OF CHARGEMAN
GRADE-I (MECHANICAL)

Ref: Seniority-list of Chargeman Dr.I
(Mech) as on 1.4,1985

On scrutinising the latest seniority list of
Chargeman Gr.I (Mech) as on 1,4,85, it is revealed that
the seniority has been fixed from the date of promotion/
recruitment in the lower.grade other than Chargeman Gr.I.

2, My seniority has been fixed at S1.1204 whereas \
it should be much prior to the existing one because I was
recruited as Technical Supervisor Gr.III (Supr.B) on
4,10,62 and subsequently was promoted to Supv.Gr.II(Supvr.A)
as on 11,5,66,

3. I was promoted to Chargeman Gr.II (Techg on
25.9.72 and subsequently to Chargeman Gr.I(Tech) as on
10.1.81,

4, It is quite clear that except a very few, there

is nobody senior to me either in the grade of Supervisor-II
(Supvr.A) or in the grade of Chargeman-II who are placed
prior to me in the seniority list,

5. In view of the above, it is requested to kindly
look into the matter immediately to save me from any
promotional/financial loss. At present my basic pay is
also Bs,775/- which clearly indicates that I am much more
senior than to many others who are placed prior to me.

6. I hope you will kindly do the needful at the
earliest to adjust my seniority at the proper place,viz,,
after Sl.no.48. B :
Thanking you,
' Yours faithfully,
Sd.BK Singh
(R.K.SINGH)
Dt. 30.5,86 CHARGEMAN GRADE-I
' : QC(N4), OFC, KANPUR
- ; TRUE COPY:=

"~

Gé. Qzair
- ADVOCATE, .
KANPUR.

e
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IN THR CENTR4T, ADMINT STRATTVE TRIBUN AL,

ALL AHAR AD BENCH

Regi Stration Ho, of 1987

Babu Ta1 4 others ....’AP'PLJICMJTS’

VERSUS

— —
n-n..-qh.n--..—.-.-‘-.u_-—.

Through: The Geners] Manager
’ Mall prms Factory, Kanpurp,

Ref

L1

1)Iist Cireulated ungeyp OFB letter fo, 147/0H/iv,'_\ECH/A/NG
deted 12, 5,86,

2} Letter No, 108/NG/TS/QC dated 15ty October, 1985,

-
Respecteg Sir,

assigneg Seniority in the Subject 1igt at  Serial No, 48 ang
afain my Name/ Seniority is -shown a1 Serial No, 1186/ in the
Seme 1ist, which Creates confusion and consequently I am not

in position to Understang that vhere my Seniority Position

towards reference Mo.(2) aquoted above in which my seniority
1 3\

was placed at Serial No, 1g( €opy attacheg herewith),

Moreover, the entries of Ny seniority are self proof to

i ich seems
indicate my seniority fitment for seérial no. 48 whic

likely to be correct.
...2/
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Hence, it is requested'your honour to kindly make

necessary arrangement for correct fitment of my seniority

| position due to which I may not be debarred from my next

promotion to Asstt, Foreman,
Hoping for your sympathetic consideration

Thanking you,
Yours faithfully
sd/
(W, B, S2xena)

Chargeman Gr—- I
MMG Section,
SAFY, Kanpur,

Dated/ 23rd July 86.

Copy to @

The Secretary,

"ATA, NGO Association,

S. A B, , Branch,
Kanpur -with a request to take up the matter at
the earliest please,

s: TRUR CO?Y 3 ¢

AT
/(
/ﬁéﬁ/‘

o m
.. o7 s - -/(75"
. g "’OCATE’
e 2R
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IN THE CENTRA ADMINISTRATIVE  TRIBUNAL
ALT AHABAD BENCH

Registrat on Yo, of 1987

Babu Ial & others everes. BPLICATS
BRIUS
Union of India & others e es ¢ RESPONDENTS,
ANNEXURE, A-11
To,

The Secretary

Ordnance Factory Boare (4/NG)
10-4, Arckland Road, '
galcutta~ 700 001

b ¢ PURLICATION OF IRC SELECTION LIST OF ASSTT FOREMAN

Ref : OFB Letter Wo. 323/ A/ IPC dated 11th Jun 1986,
Sir,
Respectfully I beg to suvbmit a few following lines

for your kind consideration and issue a necessary orders -

That T would like to point out that for promotion to

- assvt, Foreman, seniority of Chargeman Gd-II is considered

not of Chargeman Gde-I,

That except a very few Chargeman Gd-I, I am much more
senior in the NG Cadre. I was appointed to Chargeman Gd- II
in May 1977, whereas the persons, who were Supr., upto 1.1.80
were converted to Chargeman Gde-II as on 1¢1.80 and their
rational seniority was given from 1,3.77. In OFB for maintaining

the ratio of Chargeman Gd-I and IT most of these converted‘

Chargeman II (as on 1,1.80) were again upgraded as Chargeman

Gd I in Jun, 1980 and hence promoting these Chargeman Gd-I
PEIrior to me, will be clear Injustice with me and others, who
have been transferred from DGI. It is clearly laid down in the

CSR 41 Article 26 " that if a person in transferred with the work

N4
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the legitimate claim and expectations of the individuals will

be preserved in case of inter-se-seniority and promotions,"
b P

In view of the above, I request your besign favour to

kindly pass your necessary orders for inclusion of my name

in the select list and in promotions,

Thenking you.

Dated ¢ June 26, 1986

Yours faithfully

sd/

(P.K., SARKAR)

Chargeman Gd. -I{T)
Small Arms Factory

Kanpuz,

~ ADVOCATE,
KANPUR,
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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAI:RDDITIONAL BENCH

AT ALIAHABAD,

WHER TR ENE &

P S S —

CIVIL MISC. APPLICATION NO, .___Lfé’ OF 1988, C)O
On behalf of the respondents,

®eeacvoee AppliCSDth

IN m
REG ISTRATION NC,.1188 OF 1987,

BabUI.Eil and Othars 0\'!0000‘0‘!9000.:.0 App}.icantt

Versus
The Union of Indis

and others,
e oo 6toemsac YReSp()ndentSQ

N,

To - e

The Hon'ble the Vice~Chairmen and His other

companion members of the afbresaid Tribumsl,
e The humble petition of the abovenameé appliéaﬁt
- most respectfully Showethsi

le That the full facts have been set out in the

accompanying counter affidavit,
2, That it is necessary in the interest of justice.§~

Ij>that the relleﬁs sought by the anollcdnt in his aforesaid

ap)llﬁutlon my kindly be rejected,
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PRAYER

it is, therefore, most respectfully prayed
that this Hon‘ble Tribunal may be pleased to allow this
spplication and reject the reliefssought by the
applicant in his aforesaid application,_

And/or be fﬁrther,pleased to pass such other
and further order wbich this Hon'pble Tribunal may deem

£it and proper under the circumstances of the cases

DATED/= 1y~ | -9

548d1. Standing Counsel,
- Central Government,
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) IN THE CENTRAL ADMINE"DMNE TRIBUNAL ADDIT IONAL BENCH
AT ALIAHABAD.
whRdAfh Al vt
COUNTER AFPIDAVIT
<§». , IN

REG ISTRAT ION NO,1188 OF 1987,

- ~
Shri Babu Lal and others eseeeee... Petitiorersy

Versus

The Union of India

and others,

Cceso s ReSpOndent_S,
Affidavit ObekuW

aged about S5 years son of (v
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(Deporent)

i, the ‘depornent abovenamed do hereby solemnly affirm

<A

and state on oath'as undert=



(2)

o

le That the deponsnt is posted as

and is authorised to file
this countﬁf affidavit on behalf of the respondents
and as such he is fully zcquainted with the facts of the

case deposed tobelow,

That he contents of the applicstion filed

and he has fullyunderstood thems and is in a position

to reply the same,

3e That the contents of paragraph nos,i, 2, 3,

4 and 5 of the application meed no comments,

4, That the contents ofparagraph no.6(1) ard 6(2)
of the applications being matters of record, need

no comments.

5. That the contents of paragraph no.6(3)

of the spplication are admitted,

6,0 That the contents of paragraph no,6(4)
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(3)

of the application are not correct, as stated;

It is further submitted that the post of the Supervisor
grade *A' and Cﬁargeman grade II (Téchnical) were
perged in the scale of R84425~700/~ with eféect from
1-1-1980 and Supervisofs *A' (Technidal) were
designated as Chargemen grade II (T) wiﬁh effect

from 1-1-1980,

Te That in reply to the contentsvoﬁ

paragraph no.6(5) of the application it is submitted
that consequenﬁ upqn the merger of Chargeman grade II
(T) with Supervisor grade II(T) the overall sanétioned

strength of Chargemsn Grade I (T) and Chargéman

Grade II(T) in the ratio of 1:2 was maintained,

The revyised authorised strength of Chargeman grade

" I(T) and Chargeman Grade II(T) were 705 and 2410

respactively in DGI Orgn. In DGOF Orgn. the revised
authorised strength of Chargeman Grade I(I') and

Chargeman Grade IIL(T) were 2917 and 5936 respectively.

It is admitted that additional 1655 vacanciesof Charge-

umaﬁ grade I(T) were sanctioned to the DGOF Organisati~

-oh with effect from 1-1-1980,

o
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8 That the contents oﬁlparagragh n¢.6(6)

and 6(7) of the application are not correct, as stateds
It isvsgbmitted that.SUpervisor A (T) were
éwarded/the pay scale of R5,425~700 with effect from

1-3-1977 which is eguivelent to Chargemsn grace I1(7)

e e a, CMARR.

On the merger of both the grades with effect from

1-1-1980, the seniority of erstwhile Sucervisors

a0 (T) (pow re-desigmeted Chargemen Grade II/T)

were considered for promotion to Chargeman Grade I(T)

through regular Departmental Promotion Committee held
) t

during April-May, 1980 znd Mey-July, 1980 in DGOF

Organisation~to consider their eligibility of
their
Chargemen grade I1(T) for/being promoted to Chargeman

.graée i(T). '?bé.DgpartnentaliPromotion Committee
found the& suitable for premotién after being satisfie
with all the papers produced to thems The minutes/
agenda of the DepartmentslPromotion Committee were du
approved by the members of the relevant Departmental
Promotion Gommittee and promotion orders were issued
in 5 batches in June, 1980 in five batches to adjudge
adm;nistrative expediency, After issue of the Promo

rders formal Select Listof Departme ntal Promot ion

\
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(5)

of rules with regard to their promotion to Chargeman

o
| grade I(T) during 1980 in five_batches nor there is no
deviatibn from the decisions/instructions issuved by
the Government in promoting tﬁeir employees f£rom
-&}~ | Chargeman=&I (T') to Chargeman-I{(T) as alleged by the
applicants; | '
s That the contents of paragraph no.5(8)

and 6(9) of the application are matters of record,
However, it is submitted thst in DGOF Orgénisation

Supervisor 'A*' (T) were awarded the pay scale of
R5,425=700/- with effect from 1-3-1977 which is

equivalent to Chargeman Grade II(T). On the merger

of both the grades with effect ﬁfoﬁ 1-1-1980,

the seniority of the erstwhile Supervisor *at (T),

now re-designated Chmrgeman grade II/T, were conéiﬁered
for promotion to Chargeman grade I/T through rsgular
Departmental Promotion Committee with effect from
their holding the post of Supervi%or A4 (T) and

they were promoted in Jure, 1980, The applicants?

seniority im the DGI Organisption has no relevancy
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(6)
v
to the de~termination of the seniority in the
2 grade of Chargeman gtade I(T) on merger of boﬁh DGI

and DGOF Cadre, In regard té delay in implementation
of Ministry*®s orders by the DGIOrganisagion(Respondent
No.(c) in promoting the applicants from Chargeman grade
II() -hto Chargemanrgrac'ie I{T), the reSponden; no. (b)

is not at all conrected in such state of affairsy

In DGI Organisation the corrigendum to Gowdrnment of India

e

. order was issued on 18-9-1980, Thereafter, the action.

to converg Departmental Promotion Committee was in;tiated
and finallylnepérmmantal Promotion C@mﬁittee was held

on 5=12-1980 in DGi Organisation Departmental Promotion
Committee in DSO? Crganisation is comvened independently
and the same,ﬁas‘got no link with the Departmental
Promotioﬁ'Committee in DGOF. 1In both the organisations,
the incumbents are goverred bylseparate setsof recruitmert
rules and Departmental Fromotion Committee composition

are different in both the organisations, Since the

seniority of the applicants as Chargeman Grade I(T) hys
been assigred with reference to their holding thepost of -

Chargeman grade I(T) in terms of Ministry of Defence
‘ _

P
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letter No,1(32)/82m(lnépectic>n) dated 30-4-1985
which is vaiid, binding and subéisting in the eyes of
law, there is no necessity of granting notiomal
promotion and seniority in. the grade .of Chargeman

grade I(T) to the applicants and assuch their claim

is not tenable. & photostst copy of the letter
dated 30-4-1985 jis being filed herewith and marked

i@ ANNEXURE NOJCalielg

10, That in reg:.lf to the contents of

paragraph no.6(10) of the spplication it is stated
that as per recommendations of Rajadhakshya Committee
relating to the transfer of stage/int:’-;r-»stage
responsibilities from DGI te the DGOF, persons
belonging to Ammunition Group etc, were shifted to
DGOF Orgenisgtion in various Ordnance Factories,

The basie principles observed in this regard was that

personrel to be transferred is "the man of thejob".
It has been intimated in the Ministry of Defence
letter no.1(3)/82/M(Inspcn) dated 20-11-1983 that

all the staff proposed to be transferred may be asked
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"
to exercise option for their being transferred te DGOF
x Organisation, Since themerger and transfer of the

staff wasmde in the public interest, exercising

the option would ke aﬁ empty formslity, At any point
‘ of time till filing of this application none of the

DGI personrel so transferred to DGOF Organisation,

did challenge the validity of their transierto DGOF
without giving them onortunity in exercising |

- . _
option regarding their absorption in DGOFOrganisgtion,

Thus, the applicants are estopped from raising such

question after their transfer from DGI te DSOF

organisation at this belated stage. A photostat
copy of the letter dated 20-11-1983 is being filed

herewith and marked as ANNE XURE EO.CQA{%Q

11. That the contents of paragraph no.6{11) and
6{(12) of the application are not correct; as'staﬁedﬁ
As per Ministry of Defence letter No.1(32)/82/8(Ins
~ion) dated 30-4~1985, the Rgzxg DGI employées inclu
the applicants transferred to DGOF Organisation were

. assigned seniority in their respective grades in the

o

—




(9)

organisation with refererce to their holding the

post on merger, It appears that the applicants

were promoted to the grade of Chargemsn grade I/T

in DGI Organisation with effect from 10-1a1§81'anﬁ
12~1~1981 and the persons promoted to Chargemzn grade I/T
in DGOF Orgznisation during Juné, 1980 cannot be shown
below the applicants in'tﬂé>grade of Chargeman grade I/T

as cledmed by them,

In view of the position explaired above, the
question of refixation of seniority in respect ofthe
applicants in the grade of Chargeman I/ and furthee

consideratiom of thezir promotion to Assistant Foreman/T

by way of review Departmental Promotion Committee with
reference to Depsrtmental Promotion Committee held

in 19868 does not arise,

12, That in reply to the contentsof péragraph

no.6{13), 6(14) and 6(15) of the spplication it is submitted

- that it sppears that the petitiomers have wrongly bezen

advised to say that the case referred in the para under

reply is similar to the case of the petitionersy In fact

¢jb}e;:€ﬁ*"“ﬁﬁg,

P ey "\.‘
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the facts and circumstances are quite different

’ | and the order passed»inlthe aforessid case by the
Central Administrative Tribunal Mzdras Bench
has got no relevénce in thiscase. &ince néne'of
theAapplicants ‘wer.e promoted' before the wmerger of tbé
cadre from the DGI Organisation to DGO Organisation,

thus they are senior to the applicant and kx considered

for-promotion in the subsequent Departmental Promot ion

Committee in the grade of the Assistant -oreman Grade

(T). It is further submitted that theapplicsrnt

should have made those persons &S respondents who
are being claimed to have superseded the apélicantgg
Nonéjoihder Of such NGOs as psrties-respondents to
the application, the &pplication is bad and is not
maintéinable in the eyes of law, The applicastion

is liable to be rejected solely on this groung alone,
It is reiterateé thaﬁ.the seniority has been assigrme
correctly keeping in view the instructions contia ired

in the Ministry of Defence letter dated 30-4-1988,

13, That in reply to the contents of paragraph

‘ no.6(16) of the application it is stated that since

—_—



L

Q*J

(38
. (11}
NP4 - )
_ applicants were not intervemer in the case No,TA 734/
86 at Central Administrative Tribumal Madras, they sre
not eligible to getthe benefit arising out of the order
- passed in the aforesaid case, and not appliceble to them,
‘f; , Promotions were awarded only to the petitiorers in the

above case by holding review Departmental Promotion

Committee in 1986,

14, That in rgply tqthe contents of paragraph
5.7 of the application it is submitted that
similar rep‘resentations from other sources were reoe-ivedt
at OF Board. As such, instead of issuing piece-meal

reply to the concerred individuals, a gereral reply ‘

addressed to the GMs, ALL Pactories with the advice \-
to intimate the contents t'hereo%_ to &ll concern=d
was issued vide OF Bosrd letter No.100/Misc/A/IG d
dated 11-11-1986 a photvOsAt;at copy of which'i.s be ing F

filed herewith and marked as ANNEXURE NO.CoA..’_;J.g ' )

15, That the contents of paragréph no.8 of the

application being matters of record, need no comments,




M‘ I, D,3.Chaubey, Clerk to Shri K.C.Sinha, Additiopa,

-
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16, . That in réply tq the contents of paragraph
no,9 of the application it.;s submitted that in view

of the facts mentioned in the preceding paras of this
counter affidavit, thé petitiqner having failed to

maké out any case for:interfenence by this anﬁble ;
Tribuna;; is_not_en;itled_to'gny cf the reliefs sought

by him in the para under reply.

-~ -

17 That the contents ofparagraph nos,10, 11, 12

and 13 of the sppliestion being matters of recorg,

need no comments’y

‘That the contents of psragraph nos.l, 2 and 3
of this affidavit are true to my personal knowledge;
those ©of paras nos.4, 5, 6, 7, 8, 9, 10, 11, 12, 13, 14,
15 and 17 sre based on perﬁsal of record; those of )
paragraph'no.lﬁ are based on legai adviee; which I

believe to be true that no part of it is &% false

and nothing material has been concezled, S0 HELP ME GO

o <Y 1
Las $6 % 0 Ceaae s E o =

“ BNus $%~  (DEPONENT)
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Standing Counsel, Centrsl Govermment, High Court, A114%
do hereby declare that the person making this affidavit

and alleging himself to be Shrithstwsl¥S is known to me

personﬁily. E;////////,,«

2200000006088

(CLERK)

Solemnly affirmed before me on this

3

L0
ay of July, 1988 at 8 A.M,

}
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‘No.f(32)/82/D(Inspection)'
overnment of India,

Ministry of Defence,

New Delhi, the 30 April 1985,

Ordnance Factory Board,
10A, Auckland Road Calcutta—700 )_001

Subject ¢ Fitment of certain categories of personnel

. belonging to DGI transferced to DGOF,
Sir, | : .
| ‘Concequent upon .the transfer of inspection responsibi-
lity alorg with “he related personnel from DGI to DGOF, the
questiocn of f:tmcnt of certa in Cct@OOIlGS of personnel
transferres from T37 4o [Ges whych do. not have equivalence in
DGCF has been 2Ngaging attentlon of the Government for quite
some time. It hes now been dpunded that the fitment of the
following cetec cories of perscnnel shall be done as under:-

{a) fenior Scientific S Assistants(SSAS) ( B, 550-900) ..

The pOStb of Sr.Scientific’ f551stants(SSAS) shall be
converted to ihose of #s5tt, Foremen in the pay scale. of

R 70,~900 and the tranef ciee SSAS shall be placed in the

senworlr) ;Lst aleng wit) the Asstt. 'o”emen in the O.F.
Orgenisat 10n: The interse seniority belng determined on the
bacis ¢f the ~cs spettive date of holding the post of sSA A_and
Asstt, 'Porengp.

- (b) bf01@~ko{p1nr>etaffﬁi*% 450-- ”oql

~The stores sgperintﬁnden s tranefeited from DGI
te DGOF fha" b2 vlaced in the oenlorlty l1ist along with
Chargemen Cr o-l/Non~chh(k 425-700), The interse seniority
shall be dnrernlned °n the basis of “he LQSC ctive date of -
holdlno the port o+ stores superlnbendent and Chargemen Gr 11/
Non—Iech¢ '

-

*13 The store ~xeepers trans‘erred from DGI to DGOF-

{#s.260~400) shall be placed in the seniority list’ along with

thn Asstt, Snore~kcepors in“the O.F. Organlsation(m.260~400),

‘the Anterse’ cenlorlty belnc determined on the basis of the

respective date of h0¢d1nq the post of Store koepers and Asstt.

&tore-keepers. The Asstt, Store-kuepero after integration in the

0, F Orgahlsat4on shall be *edesignated as Store~Keoper¢

@N”mm&§?>§v4w( Contd ..., 2,
éFJJA |
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In respect of other staff and officers, list
of names will be forwarded to the OFB and DGI
/ v .~ HQrs so that inter-se seniority could be worke
' ' out in this respect as welle ' .

_ (iv) In respect of “erv.ce officers, t.ecy will oe sent to
: the DGOF at the present moment :©only cm deputation.

: (v) 1In deciding on the transfer of officers, apart from
% “the principle of "man on the job", the levels may be :
o st worked out as to maintein a proper balance in the
" distribution of officers and the proportional relation-
ship between the wvarious levels is more or less that
now available in the DGI, v
_ 3 .
(vi) In respect of all the staff proposed to be transferred,
they may be asked to exercise an option to be

N transfeffed to the DGOF. The format in this regard
i IS . may be finelised by the OFB in consultation with the
S DGI. '

(vii) Consultations where required with the concerned
_ ‘representative bodies of the employees may also be
e taken up immediately.

MR g e o AMETRRT RPN

PN

o o T?JA“-_lf . Yours faithfully. . Y
. . ' -84/~

T TTErelo. s As.above.-

N ot s s ( K.-S‘. : RAO ,) -, .
it .7 Joint Secretary to the. Govts - . India

g mertm o T e Tele : No, 372778
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. No.1(32)/82/D(Inspection) - = =

a ' Government of India . . . /n

o.p et Ministry of Defence /TR
. {Department of Defence Production). |-

- [New.Deldd, the 28th November, 1983
xS S N
~ - ) e . _ ) o . : : | {b/ |
. 1, The 'Member (TS&WE) . : S '
I . Ordnance Factory Board, ' - IR
-7 - 6, Esplanade East, .
[ ". Calcutta, .
’ | 2; The Director General of Inspection,
] "~ —#  (Deptt. of Defence Production )
[ _ Govt, of India, :
; NEW DELHI o _
‘ | o , Sub : Transfer of stage/interstage inspeétidnA‘
e responsibilities from the DGI to DGGF -

Recommendations of the Raiadhyaksha
~ Coriittee _on_Ordnance Factories

€  sir,

. As you are aware, Government have already accepted
the recommendations of the Rajadhyaksha Committee relating
- ‘o the transfer of stage/interstage ‘inspectbon responsi-
"7 biltties from the DGI to the DGOF, in respect .of the
: Ordnance Factories, The modalities of transfer have been
under consideration by a Working Group under the Chairman-
ship of Additional Secwetary(Defence Supplies ). 1In
pursuance of the discussions held by the Working Group,
the personnel +to be transferred from the DGI to the DGOF
~in respect of the Factories beionging to the Ammunition
group etc., has now been decided upon and the - enclosed
‘'statement. indicate the p. sonnel.to be " transferred at
various levels in respect of the factories indicated in
the Statements, :

- Z',i 2. | L Government are any . ous to see that the transfer

" T of personnel is effected not li ter tha 1-4-f: and with this

: . ’/end in view, it will be necessary to take ‘¢che following
S~y Zpaction ;- - :

(1) In respect of the Factorics indicated <4n the
-~ Statement, attached to this letter, the Factory
Managers and Inspectors should immediately prepare
‘a list of names of all cagegories of employees who
will be transferred to the DGOF. The basic
principle to be obsérved _ in deciding the personnel
B - to be transferred %s "man on the . job", '
.~ (i1) The deployment of personnel  in . the Factories as

© - on1.12.83 will be froZen until further orders,.
(111) - On the basis of the list prepared as.per (i) abové,

- in respect of the industrisdredpioyees and 'non
industrial emploYeesiwhere‘seniorityvlists'are maintained-
on a Factory-wise basis, .~ .. - - "= 0 o U0
oL amLrvegite onel, steps will be initiated to prepare

. - @ combined seniority list with the staff of the Ordnance.
. -«:Factory. concerned, keeping in mind the principle of fixation of
T ‘inter-se seniority detailed in CSR-41 - irticle 264"

L)
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of other staff and officers, list
of names will be forwarded to the OFB and DGI
HQrs so that inter-se seniority could be worked
out in this respect as well,

In respect of “erv.ce officers, t:ey will se sent to
the DGOF at the present moment only am deputation.

In deciding on the transfer of officers, apart from
the principle of "man on the job", the levels may be
sb worked out as to maintain a proper balance in the
distribution of officers and the proportional relation-
ship between the various Jlevels is more or less that
now avallable in the DGI,
-q
In respect of all the staff proposed to be transftrred
they may be asked to exercise an option to be
transfeffed to the DGOF. The format in this regard
may be finelised by the OFB in consultation with the
DGI.

Consultations where required with the concerned

‘representative bodies of the employees may also be

taken up immediately,

Yours faithfully. : K

84/~

R/»O )
the Govt.
No,

(KS.
~ Joint Secretary to
e Tele :

-~/ India

;‘n

372718

At e e R e R A e R R

e

5

O

AT RS e o8t e £ o it

RS Ak T SIS M
R i, e, e




R ! -
Awngxvee 8A-Y
AnnExLRE &

A Loty
No., 100/Misc/A/NG, , o
Government of India,. - jyf._
Ministry of Defence, = . - 3¢

Ordnance Factory Board,
Calcutta-1l, dt. )‘.11.86.

“TQ,.:

The General Manager,

Subi- Senfority list of Asstt.Poremaf.-
and Chargeman Gr.I as on 1,4,88%, -

) - Ref:- OFB letter No, 100/Misc/A/NG,
- . dt. 9.9.86. |

. In centinuation to this qus. letter of .
'evea No. dated 9,9,86 referred to above, it is intimated
that the. representations received in response to the -
wseniority list of Asstt.Foreman .and Ch.I as on 1,4.85
-~ from the DGI personnels merged with the DGOF Organlsation
"have been examined in depth. It is found that the '
'senlority position assigned in the grades of &4F and CM,I
&g on 1,4.85 and circulated to all factories is- in order
‘n\puxsuance of directives issued by the M of D vide
their letter No. 1(3%)/82™ (Inspection), dt. 30.,4.85

‘ and in gursuarhce of senic ity rules indicated in -

Art, 26 of C.S.R.

Y A{ - . The individuals may.be replied suitably.
gaUJf&Q’ ‘u'ié>
( B. 8. \pai
- ASO/NG _

for Director General, Ordnance Tactories.,
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N ~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD BENCH.
' REJOINDER - AFFIDAVIT , :
IN ' 7 -

. Registration No, 1188 of 1987 W///// §%§0

Babu Lal and others ceee  v..... APPLICANTS

VERSUS
- -~ =>Unjon of India & others..... «ee... RESPONDENTS
\ /&;"Tﬁf{y S,
~7T TN

AFFIDAVIT OF BABU LAL,AGED ABOUT -
44 YEARS, SON OF LATE MANA PRASAD,
- RESIDENT "OF 37, BARA SIROHI,P.O.

N
Y. S C% )
athan I,I,T., KALYANPR, K AN P UR

(Advocate&Govt.Nota

iz( Kanput N&"Hr ] 2& H

. (DEPONENT )'\'

L}fﬁiﬁﬁ; I, the abovenamed deponent, do solemnly

affirm and state on oath as under:~-

1) That the deponent is the applicant no.l in
the above case and has been authorised by the other
applicants to file this Rejoinder affidavit on their
behalf also, The deponent has read and understood the

contents of the counter-affidavit filed in .the above

g case on behalf of the respondents. The deponent ii////

fully conversant with the facts deposed to below;$

2) " That the contents of paragraphs 1, 2, 3, 4

and 5 of the counter-affidavit need no comments.

3) That the contents of paragraph-~6 of the
counter-affidavit are not admitted as alleged, The
contents of paragraph 6(4) of the application are
correct and are neiterated., It is not disputed and,
in fact, the applicants have already stated in the
application that the posts of Supervisors-A (Tech)/
Supervisors-Gr.,II (Tech) in the D,G,0.F./D.G,I..
Organisations under the Ministry of Defence Production
were redesignated as Chargemen Gr.II(Tech) w.e.f. /
1.1.1980. The pay scale of Supervisors~A(Tech)/ ¢
Supervisors Gr.II(Tech) was converted to &.425-70C

+
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Annexure RA-1 {

1,3,1977.

. of Chargeman Gr.II (Tech) w.e.f. 1.1.,1980 were enblock

granted promotion as Chargeman Gr.I(Tech) upto a limit

2,

from the erstwhile scale of B.380~-560, The merger

of the SupervisoxmA(Tech /SuperV1sor~II(Tech) with

the cadre of Chargeman Gp/il(Tech) took effect from
1.1.1980 On%@TAE\Y\Wy the Daily Order Part II /\
No, 181 dated 7. 6 1980, issued by the Inspectorate of
Armaments, on the authority of the D.G,I,,New De 1hi
letter no. A/97184/DGI/Adm. (12A), dated 29.5,1980,it
was specifically mentioned in respect of those
individuals who had been redesignated to Chargeman
Gr.1l (Te@ﬁ)\ om their ef hile posts of Supervisors
Gr.II (Tec were glaced enblock juniors to such
Chargemen Gr IT who were holding the posts of C é%ge~
men Gr.II on 1.4,1980. The tru?nsﬁgﬁnﬁrgwpe/ggﬁé
Daily Order Part-II No.l8l dated 7.4.1980, issued by
the Inspectorate of Armaments is annexed herewith as

Annexure no. RA-1., The applicants were holding the

post of Chargeman Gr, II (Tech) even much prior to

4) That the contents of paragraph-7 of the
counter-affidavit, being matters of record, need no
comments, especially since they are not in conflict
with the averments made in paragraph 6(5) of the

application.

5) That the contents of paragraphs-8, 9 and 10
of the counter-affidavit are not admitted as alleged,
The corresponding paragraphs 6(6), 6(7), 6(8), 6(9)
and 6(10) of the appllcatlon are correct and are
reiterated. The erstwhile Supervisors-A(Tech) of the

D,G.0.F.Organisation who were merged into the cadre




-

NOTARE / 3.

- of‘léﬁé/humbers strictly on the basis of seniority %&v/
in the cadre of Supervisor=A (Tech), without under-
going any process of selection under the then existing
; ) promotion rules which envisaged that promotion to the

I
post of Chargeman Gr., I% from the post of Chargeman Gr,1
/ ‘ since the post
was to be made on the bagiilpi/éelectlon

£, Under the 3.R. 0.
£ Chargeman Gr.I is Eéfgﬁ@dklon pos
“OTA“ s 1o 0cdilid 72 - 1964
’ L

relatlng to the promotion to the post of Chargeman Gr.I

the incumbents should have completed a minimum perlo%h///// ﬁ
of 3 years service as Chargeman Gr.IL. The post of “\,;A‘
‘Chargeman Gr,II further stipulates probation ;Sf;j;;9%4£¢f?%%
\{ minimum period of two years. Hence, the sald[ 1665

persons of the D,G,0.F, organization who were promoted

in June,1980, as Chargemen Gr.II (Tech) had neitLg;///

completed p;gﬁ/tlon of two years as Chargemen fr
6

api
| z¥&31¢agxtheytf232§q %f Chargemen Gr,II for F=yesrs—fex
. the mlnlmum perlod 0T Eé§§%$@d 3 years, ALl of them

vere promoted to the selection post of Chargemen Gr,I -

. in the order of seniority just after about six months
' of their holding the post of Chargeman Gr.II, which

was irregular and uncalled for. Similar treatment was

not meted out to the cases of similarly placed

argemen Gr,II of

the D.G.I.organization who were also

erted from the post of Supervisor-II (Tech) to the

k already holding the post of Chargeman Cr,II prior to

1.3.1977, who had successfully completed probationery

period of 2 years as Chargemen Gr.II and also completed

more than 3 years' service as Chargemen Gr,II It is
not admitted that in the DGOF organisation, proper DPCs
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X
o ‘ were constituted and proper promotions were made on
selection basis in accordance with the relevant SRO
for promotion to the post of Chargeman Gr.I. The
«,) relevant extracts of the concerned SRO relating to

promotion to the post of Chargeman Gr.I are annexed

Annexure no_RA-ZQIherewith as Annexure No, RA-2, The respondents are
4?~, put to strict proof of their false allegations that .

regular DPCs were held in the year 1980 in the DGOF

AN

organization for promotion to the post of Chargeman
Gr.I and that proper promotions were made in accordance

with the relevant rules. No DPC could have circumvented

‘:;§§§A]{35§$2; relevant promotion rules. It is also not admitted
/<;t AN ‘\%
g h

\

any select lists of DPCs were published. In the

‘N/

e.of the DGI organization, however, the authorities

4

v (Y Chaullare
- (Ad -Cutv&GOVt.h 4 :

Kaupur Ndne f‘
\';f\\ (U%’.fi}xbi} °
| v(p 4

hered to the prescribed procedure by constituting

I 4

d;er DPC and by promoting only eligible Chargemen
Cr.II on the basis of selection subject to their
having completed two years' probation period in the
; post of Chargemen Gr.II and had completed 3 years
sérvice as Chargemen Gr,II. Since the DGI organization
followed the correct procedure, the relevant DPC was
constituted only in or around December,1980. The said
DPC recommended promotions strictly in accordance mdih
the relevant promotion rules unlike in the DGOF
organization, Due to the merger of the posts of
Supervisor-A (Tech)/Supervisor-II(Tech) into Chargeman
. Gr.II (Tech) in both the organizations (DGOF and DGI)
with effect from the same date of 1.1,1980, resultant
vacancies of a large number of Chargeman Gr.I occured
simultaneously in both organizations. In the DGOF
Organization, only the first batch of approximately
200 persons who were already Chargeman Gr,II from before

1.1,1980 and were eligible for promotion under the
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Nomotion rules, were rightly oromoted and all the

Ps
, . b
'Eining promotions were jrregular and without N\
having followed the relevant rules. In the case of
the DGI organization, however, all the promotions
the DGOF

were done properly though much later than in

organization since they had constituted propeT DPCs,

screened the eligible candidates and followed all

prescribed procedure and rules. 1t is not correct to

say that the seniority of the appllcap*ts :m M%TAKX

organization in the cadre of Charcemarﬁigr II has ndxz,ﬁ,,/
relevancy to the determination of the seniority in the
cadre of Chargeman Gr.l. The transfer of Chargemen

Gr.II and Gr.I from the DGI organization to the DGOF

organization was made in public interest and the

incumbents had come to the DGOF organization along

with their job, as per the recommendations of the

Rajyadhyaksha Committee regarding transfer of stage/
interstage inspection responsibilities from DGI to
DGOF, Hence, there was no question of such transferees

£6 the DGOF organization being subjected to any adverse

;| ~ dffect in regard to seniority or promotion vis-a-vis

their counterparts in the DGOF organization and

similarly placed employees of the DGOF organisation.

The Rajyaihyaksha Committee recommendations also made
it clear that the legitimate claims and expectations

of the individual employees who were to.be subjected

to such transfer should not be ignored and that equal
prospects be provided to them in the transfereé

Department, ~ It was i . , ¥
_‘ was in accordance with the Govt,of‘ﬁ;

India Instructi ' ‘ \ A0
ﬁ uctions given under Article~26 of the Civi&ém

e

Service Reouletlons

o
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" While public interest is served, the

legitimate claims and expectations of individual
employees should not be jgnored. It is necessary to
make sure, not only that there is no loss of pay but
also that the employees' reasonable expectations in
the original service or Department are preserved, or

equal prospects are provided in the service OT Department

| to which the employee 1%'?%?&* d, VJ
ﬂ?ﬂ Those Chargemen Gr. IIAGE:&I of the DGI
7 Organization who had not been transferred to the DGOF
organization and were mﬁch juniors to the applicants
at the time when fhe applicants were transferred from
»{ NGI to the DGOF organization, have élready got higher
promotions to the grade of Assistant Foreman while on
sccount of the transfer to the DGOF organization, the
applicants have been illegally and wrongfully deprived
A of similar promotions and persons who were much juniors
- '\% to the applicants and were already in the DGOF organisation
/ have got such promotions. Thus, the appl%gants have

v (“ ki ‘
Ly iaY v
3. < spﬁfered on both counts. dthe F//pkinued in the

NOTAK

'.9@;;%§j§3 _Organlzatloh, the appllcant;would have been promoted

_/"'

ihan those juniors of the applicants who had been
promoted as Assistant Foreman in the DGI organization

after the transfer of the applicants. Several persons

who were much junior to the im applicants in the cadre
of Chargemen Gr.II and were already in the DGIlOfganisati
have also been promoted as Assistant Foremen and have
become seniors in the higher cadre than the applicants

who have been illegally and wrongfully kept deprived

of their legitimate claims, benefits and aspirations,

For the alleged lapses of the DGI organization,if any
’

as contended by the respondents, the applicants are not

to be made to suffer, The DGI has also been arrayed as

i s
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a respondent:in the present case. It is not admitted
and is denied that the recruitment/promotion rules
relating to promotionlfrom Chargemen Gr.II to Chardemen
Gr.I are different in the DGI and DGOF organisations.
The reference to the Annexure CA-I of the counter-
affidavit is wholly misconceived in the instant case.
The said letter of the Ministry of Defence dt.30.4.85
does not in anyway come in the mmy of the £ reliefs'

claimed by the applicants. It is emphathfally dentsg____
that the claims of the applicants are not BppXxX: tenable
as alleged by the respondents. Béfore transferring

the applicants from DGI to DéOP, the applicants were

not given any opportunity to exercise option, Hence,

x}./'“ ‘~»t853\the respondents cahnot seek to deprive the

N
appllcants of thelr legitimate claims and expectations.
cnauhal

a;iﬁ“ﬁ;&ffp rding opportunlty to exercise such option is a
‘U‘)ﬂi n@bessary requirement in such cases of transfer ano
{QW'z‘%he respondents having not complied with such requirement,
 cannot seek to unduly jeopardise the service career of
the applicants. Since the transfer was ordered in
public interest and the applicants were not given any
option to comply with or not to co@ﬂ@%ﬁﬁ&gh the transfer
Z A«"”-/
orders and in case they had refused to @éﬁz'on transfer,

the same would have resulted in disciplinary action, the

applicants were left with no option but to go to the
y

DGOF organizati®n in‘ggmp{fance with the Government Orders.

7 AL - \t
Since the\%fansferswere made in public interest and in
2

terms of the recommendations of the Rajyadhyaksha Committee
as well as the instrucfions under Article-26 of the C.S.R.,
the applicants could not anticipate that they would be
subsequently put to suffer undue loss and humiliation on
laccount of such transfers. It does not behove the

respondents to suggest at this stage that the appligants
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\

should have challenged the validity of their

transfer.//ﬁbéf;,is'ni/gyég;ion of estoppel as alleged,
and o £ contrary,ﬁEhe respondents&h%%hésjdpped from
‘ ﬁ“fkﬁﬁﬁgﬁqég@ﬁ&%ﬁdééMwwﬁi%gﬁfL; Ve |
—’) reciling fr0@<ralslng guch false and “frivolous pleas
as have been raised in the counter-affidavit, The
reference to Annexure no, CA~II in the manner in which
«?ﬂ . the respondents have done is also misconceived,especially
since the respondents have failed to follow ‘the ‘
instructions contained therein, There were specific
instructions to the respondents to follow the guidelines
of C.S.R. 4%59&5&%icle 26 an§ for asking the affected
"\( staff to exercise am option in bhe matter of the
proposed transfer., The respondents have failed to
comply with such requirement prescribed by fhemselves
5@Qd hence they are estopped from disputing the legiti=-

—_—

\“mé%% claims of the applicants as made in the present

¢ S
(v . Chawhnapplication.
Advoc . wGovt” owry ! e
Kap-ar ¥a f el

\;A\ 'V“‘"}Qéé‘ ~ That the contents of paragraph 11 of the
\ ot e ’ ' '
;¥ Qﬂ/‘\ \\_g,,gfcodéter-affidavit are not admitted as alleged, The
. - / \ ‘?\—{11. AL
‘ -~ averments contained in paragraphs 6(11) and 6(12) of -
'VL/

the application are correct and are reiterated.}%%%%)‘pﬁg&
similar/identical case was agitated by the affected
employees of the Heavy Vehicle Factory, Avadi, Madras,
which was earlier beyond the purview and administrative
control of the D,G,0,F,0Organization, The said Factory

was directly under the Ministry of Defence and not

under the D,G,0,F, The Heavy Vehicle Factory,Madras

had merged into the DGOF organization in the year 1980.

Some employees of the Heavy Vehicle Factory, Madras

who were in the cadre of Chargeman Gr,II prior to the
merger of the Heavy Vehicle Factory into the DGOE
organization and were seniors in the cadre of Chargeman

Gr.II compared to many of the Chargeman Gr,II of the



Q):L,é

| | 9. Mo
e 1 ’
D.G,0.F,organization, vere XQxEX/ffgéted to be juniors
after the merger and theyfwere not granted promotion
A“g é'ié/:/n g
to Chargemen Gr b {e) Equune 1980, when such junior
p thraemen Gr,II of the D G o Fgorganlzatlon were promoted
- RGNS
to the post of Chargeman Gr, IE.  After merger, they got
promotion in the DGOF organization as Changeman Gr,I
‘jr, only in August,1981. Since such erstwhile employees
of the Heavy Vehicle Factory, Madras, were seniors in
the cadre of Chargeman Gr.II, they claimed backdated
promotions as well as seniority over those Chargeman

Gr.II who were promoted as Chargemen Gr.I by the DGOF

organization in June,l980 and further promotion as, —

L | o persons
Assistant Foreman and seniority over such/¥¥3nsRxrx of

AT the DGOF organisation who got subsequently promoted as
o S N
j?f{f/' Assistant Foremen also, The Ceniral Admlnlstratlve
AV S e fIrlbUﬂcl Madras allowed tbelr claim an@ granted them

L
R M> N »‘,-;;im;,.i qUPR
\Y .
- ﬁ Kaur Nesar

: b/pkdaued promotions e@emee&eﬁs as well as seniority
Ui, )ENID\

WV\)J Lo

LANE
(B “% the cadre of Charoeman Gr.I as well as.in the cadre
th*Z /'

, ' in the cadre of Chargeman Gr.II, The DGOF had implemented
such decision and all those who were promoted as
Chargemen Gr.I in June,1980 from the Chargemen Gr,II
under the DGOF organization, were treated as juniors

to those Chargeman Gr.II of the Heavy Vehicle Factory,
Avadi, Madras who vers promoted as Chargeman Gr.I in

the year 1981, As far as the applicants are concerned,

. they are even senior to such employees of the Heavy
Yehicle Factory, Avadi, Madras who had filed the said
case before the Central Administrative Tribunal,Madras.
This will be proved from the All India Seniority List
of Chargeman Gr.I published by the DGOF vide letter no.
147/llech/A/NG dated 12.5.1986, It may be mentioned that
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. " the
licants of
applicants were senior o the P thers versus
e
. 734 of 1986, S.Manickam and o
said T.A.No.

nistratlve
h decided by the Central Admi
DGOF and others,

i

Chargeman GI II alSO. Itle Sald lUdgeI”e‘lt ai;ét :tla
l: s [ ade repre sen
— | | ] | L the en

- RA=4
annexed herewith as Annexures Nos, RA~3 and

respectlvely The DGOF rejected the representations

on the plea that the decision of the Central Administrative
houhan * -

‘;;‘°‘T11bunal

Madras has been implemented only in 1e anem Q‘E
' :‘Nliix—’jt‘f’(

¢ .applicants of the Madras case, Hence

s the present
pllcants have been forced to knock

the door of this

lrlbunal entailing unnecessary botheration and expenditur
The replies given by the General

Aanager, Ordnance Factor
Kanpur to the said representations are annexed herewith
Annexure nos, { as Annexure nos,RA=5 and RA-
‘RA-5 and RA-G |

A6 respectively, In  this
connection,

the observations of the Centra]l Administrati
Tribunal Principal Bench, HNew Delhi made in 0.A.No,1942
of 1987, A,K.Khanna and others appllcanus ve

Mon of
India and others

respondents, reported in A’I'R.,1988( )
C.A.T, 518 is relevant,

The DGOF is duty-bound to

1mp1ement the same -policy as has been adopted in the
Madras case

» in the case of the pr

esent applicants also,
The respondents’ are estopped from pleading to the conty

ary
The averments contained in paragraphs-11, 12, 13,14 158

1

-
<




of the counter-affidavit are g irrelevant and
untenable under the circumstances and as such are
denied. The respondents are liable to refix the

\ D seniorities of the applipants in the grade of Chargeman
Gr,I (Tech), to grant retrospective promotions to the

applicants accordingly in the cadre of Chargeman Gr.I

;}N/ as well as Assistant Foreman along with all concombitant
benefits, The contention of the reSpondeﬁts that the
case decided by the Central Administrative Tribunal,
Madras is not relevant or similar to the case of the
applicants is a sheer éonCoction. At the time of merger

- of Heavy Vehicle Factory, Madras, into the DGOF organi-

sation, the applicants éf the Madras case were only
Chargemen Gr,1I, They were promoted as Chargemen Gr,I
in August,l981l, by the DGOF while the DGOF had promoted
junior Chargemen Gr,II of +the DGOF organization in

;3 ~dune, 1980, It appears that the person who has sworn

%he aff1dav1t has not cared to go through the facts of

.. Y § ( ' the said.case and has simply made false averments in the

# "(I Advom{ St 1wy

rascounter~affidavit, The whole of the judgement of the

N dg F%dpas case has been annexed by the applicants with the

‘eaent application as Annexure no.A-6. This Hon'ble
Tribunal can peruse the judgement and understand the
félsehood indulged in by the respondents, The applicants
are challenging the wrong policy adopted by the respondents
and hence there is no need to implead any individual in
the present.application. In fact, in the Madras case also,
no individual employee was impleaded as a respondent.

~ There is no question of any non=joinder of parties in
the present application, as wrongly alleged by the
respondents., The reference to the alleged letier of the

fiinistry of Defence dated 30.4.1985 is misconcéived and
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12,
the same is irrelevant for the present case. The respondents
are liable to hold review DPCs for granting backdated ﬁ%@
promotions and correct seniorities to the applicants as
prayed in the application and as was done in the identical
case decided by the Central Administrative Tribunal,liadras.
After the admission of the present applicatiorf; the DGOF
had given individual replies to the %Eg;iégggs also and
hence the reference to the aileged genergqﬁzgﬁgixeégged in

£

Annexure CA-3 is irrelevant, Such replies are arbitrary
and untenable and thé decision taken by the DGOF are liable
to be quashed, The applicants have made out a very stronﬂgﬂj}“
case for the grant of the reliefs claimed in the present
application and the application is liable to be allowed as

prayed, after rejecting the false and frivolous pleas of

the respondents,

DEPONENT

VERIFICATION |
I, Babulal, the icant no.l, do verify that .

the contents of pargg}gﬁﬁ%fé é;%iéjﬁﬁgﬁ?%éﬁéf%Zé.}{:ijZQidéix

- — e . .Of this Rejoinder Affidavit true to my

i

personal knowledge and those of paﬁagf/’ 1 Qﬁﬁgﬁggk%y" A
— — — are true on the basis of legal’advice received frofi *—
my Cdunsel which I verily believe to be true, Nothing
contained herein is false, nor has anything material has
been concealed; So help me God., , 1ARY

VERIFIED on this iz tiay of J%\n’t}aAr% 1989, at

Kanpur,

- ONENT

mentiﬁed m %}aﬁ <. @ Q M

A ch g‘g”’“’-"p ' e A

,/&JM""“’

T poleteads

7 A}
(¥ & Chauhan

{{Wvocate&Govt-Notary ! ” |

i{ Kanpus Nagar, “
A\ TR
k \\ f/ |\ , ./J 7

N,
p:t\‘\"; J (x'\f“/' -~
LDayof e eeee e

U ‘
Swarn to this

N ?‘QA,%\?.:'\.O{ ......... before me by the

a -

i
J'a‘ . idenufied L e
.. A 2 deponent who is duly «I(Jil- :[. /g//“'\ %
VIANOTARY | [
' Vs /

PR
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

REJOINDER AFFIDAVIT -
IN
Registration No, 1188 of 1987

Babu Lal & others ,.... eses. Applicants

VERSUS

Union of India & others ..... +s.. Respondents,

 ?§0TAR:‘\ ANNEXURE NO.RA-1
| AR INSPEC?ORATE OF ARMAMENTS,ARMAPORE'POST,KANPUR~9
is Cr ”a,‘ o DAILY ORDER PART II
uﬂ\)

e By

Vo ZQ COLONEL AC BANERJEE  ARTILLERY
% % SENICR INSPECTOR OF ARMAVENTS
= | DATED 07 JUNE 1980

MERGER OF THE POSTS OF SUPERVISOR TECHNICAL GRAD
I WITH THE POSTS OF CHARGEUAN GRADE IT IN DGI
ORGANISATION

Consequent upon the merger of Chargehan Gd.IIland
Supervisor (Technical) Grade Ii vide I of D.New Delhi letter
No.89947/1/% up/UuI(%dm~8/Pv*/427 3/D(Prod) dated 5 May 1980
the followlng Supervisors’ (Technical) Grade II who were on
strength of Inspectorate of armament Kanpur on 1.4.80 are
redesignated as Chargman Grade II in the Scale of &, 425-15-

500-EB-~15-560-20-700 with effect from l.4.80(F/N):—

Name & Designation

1. Shri BK Sengupta,Supervisor (Tech) Gde.II
2. Shri Surjit Singh ~do-
3. " PA Gupta ~do=
4, "  JB Jha, ~do=
5. % NK Srivastava ~do~
6. " IR Kumar. ~do~
7. " Sheo Bux Singh, ~do-
8., " VK Roy, ~-do=-
9. " GD Mishra, ~do-
10, " JN Singh, -do-
11, " Ravi Kant, =do-

12, " SC Kapoor, -d 0o



3 R
o EW\
Do
13sh#i VN Khanna, ~d o=
14, ® SB Mishra, -do~-
”/)t : 15, " BS Tiwari, ~do~
16, " KK Singh, ~do-
17. " BR Dixit, ~do=
18, * Janardan Tewari, -Go~
- 19, "  Jamait Singh, ~do-
r 20, " BN Tandon, =do-
21, " KN Bajpai, - ~do-
22, " LK Kureel, ~do-
23, " BD Bose, —do- «©
24, " MM Mishra, ~do=-

o 25,
;{

o2, The

Chargeman

" DK Jain, ~do-

above individuals who have been redesignated to

Grade II from their erstwhile Supervisor (Technical)

Grade II will be placed on-bloc junior to such Chargeman

Grade 1T who were holding the post of Chargeman Grade II on

1.4,80, in the SP Rolls in their SP subijects.

3. BThe above persons will continue to draw their existing

— : '
'“#- ™~ rate of pay, since the new grade to which they have been

redesignated carries a scale identical to the scale of their

eaf‘;'s\ tWhLle post.

\Q\

AN * (Authority+- DGI,New Delhi letter No. £/ 97184/
N DGI(Adm-12(A) dated 29 May 80).

( ¥ S. Crutan .
) (\Adv;cam&‘uuzt, otary) L sd/
an Na -ar. " : AT A
\Ra L (Uﬁ:;in?;% ) (MP SHARIA)
: \,r\/‘ )/ Vi . o [MAJOR o
NS 4 for SENICR INSPECTOR OF ARMAMENT
. > S -
7 3 it 2 ,f/ o
Copy-tot- ,
The Director General of Inspectlon(DoI/Adm»lz(A)
& (Adm~-10)

Department of Defence Production (DGI)
Ministry of Defence,

Government of India,
DHUPO NEW DELHI-110 OOL

The

Controller,

Controllerate of Inspection(lleapons)
JABALPUR (MP)
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-

&

g

The Controller,
Controllerate of Inspection(Ammunition),
KIBRKEE ¢ PUNE~3

The Controller,
Controllerate of Inspection(Metals),

The Cbntroller of Defence Accounts(Fys),
9,Chittranjan Avenue,
CALCUTTA=-72

The 'ACDA I/C,Accounts Office,OFC,
The General Manager,OFC,

All persons listed in Srl.No.l to 25 in para l

‘of text. E,L,G,Cash,All Sections & Personal Cases,

+ ¢ TRUE COPY ::

7/&/&’/1 % A
2 :///

s

:”ﬁf:h%ﬂ”\.. / _91.67(. 9[}&,
YIS

4DVocAaTE,
XANPUR.
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: \(MIL New Dethi, tha 0th March 1004

S.R.0. 108.—In the notification of the Government of India in the Ministry of

A
EeU . XT9Uhefence No. S.R.O. 332, dated the 27th October, Jog1. published at pages 251 and
B ou) WX0i52 of Part 11 Scction 4 of the Gazette of India, dated the 4th November, 1861,—

“ (a) in clause (i) of paragraph 3(b), for “0°018" read “p- 18"

T (b) in clause (i) of paragraph 3(d), for “item” read “item (1)
L ;é‘- - ‘\ (c) in clause (iv) of paragraph 3(d), for “0-30” read “0°03";

4 "1,45 - - (d) in clause (iv) of paragraph 3(e) for *“(b)"” read “(d)";

{ (e) In clause (v) of paragraph 3(e) for “item 2" read “item 3 in the second
0107 -, column”. ’
-;oi. ":P, ~ { _ [File No. 5314|GIL&C160/2162-CID(Q&C).]
SRCARI New Delhi, the Tth March 1964 ! o0

L SRO. 107.—In pursuance of sub-section (7) of section 13 of the Cantonments

e o Act, 1924 (2 of 1924), the Central Government hereby notifies the election of
'r .+, Shri Satya Pal to the Cantonment Board, Jutogh. .
X070 A0 YN ' ‘ (File No. 29124|GIL&CI57|751-CID(Q&C).]

!

EQ ,‘mq ‘ :\ (Directorate General of Inspection), namely:— :

ZA L. ) 1. Short title.—~These rules may be called the Decpartment of Defence Pro-

t):ﬂ Yuction (Directorate General of Inspection) Class IIIpNon-anetted (Technical,
T e fclentmc and other Non-Ministerial) Posts Recruitment Rules, 1664.

_j: T 12 Application.—These rules shall apply to the Class 111 Non-Gazetted (Techni-

~

gt

‘-. NPT S

oy -

e e

T ~ sxales of pay attahced thereto shall be as specified in columns 3 and 4 of the

VINAYA VYAS, Under Secy.
" New Delhi, the Tth March 1964

8,234“{
: {12 of the National Cadet Corps Act, 1948 (31 of 1948). read with sub-rule (2) of
rule 42 of the National Cadet Corns Rules, 1948, the Central Government hereby
appoints the Colonel-incharge Administration, 101 Communication Zone Area,

- o be a member of the State Advisory Committee of the National Cadet Corps
ifor-the Union Territory of Manipur and makes the following further amendment

* i 3RO, 336, dated the 29th Deccmber 1362, namely:—

\ 04'0013 ) In the said notification, for item 8 and the entry relating -thereto, . the .
o T\ following item and entry shall be substituted, namely:— o
ke -gd «g. The Colonel-incharge Administration, 101 Communication Zone Area
L [File No. 0972INCC(Coord-D).]

' K. SUBRAHMANAYAM, Dy. Secy.

. 1/\ New Delhi, the Tth March 1964
’ ke I "S.R.0. 109.—In exercise of the powers conferred by the proviso to article 308

) N

... of the Constitution, the President hereby makes the following rules regulating
I the method of recruitment to the Class III Non-Gazetted (Technical, Scientific

fand other Non-Ministerial) posts_in the Department of Defence Production -

. Production (Dircctorate General of Inspection), specified i
;i Ychedule annexed hereto. P ), specified in column 2 of the

! 3. Classification and scale of pay.—The classification of the said posts and the

- = w = taid Schedule .
LT gy 4 Method of recrultment, age limit and other qualifications.—The method
© . €\ recruitment to the said posts, age limit, qualificationg and other matters con-

rected therewith shall be as specified in columns 5 to 11 of the said Schedule:

Smm Provided that the age limit speciﬂed tor direct recruitment may be relaxed"'.,":.:

; IL'L'ITIII« in the case of candidates belonging to Scheduled Castes, Scheduled Tribes and
.grom time to time, by the Government of India,

S.R.0. 108.—In exercise of the powers conferred by sub-section (2) of section . .

‘in the notification of the Government of India in the Ministry of Defence No. *

I.-4_x.. . i
63(\0 BJO;%aI, Seientific and other Non-Ministerial) posts in the Department of Defence .

Yother special categories of persons in accordance with the general orders issued, . 'i
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No. -gstection whsther by di- : age and cruitment by pro- . .
K ’ or No1- rect recruitm:t Ags E iucational quali- Period educational ~ motion/transfer C\L% »\
Selection or by promotion limit fications of pro- qualifica- grades from Ly
N . post (for or transfer and ) bation/ _tions pres- which  promo- “\\g Cgun \
. q promotion percentage of the trial, if  cribed for tion/transfer to - & -
- et Q.ﬁ & posts only) vacancies 10 be any  direct rectt.’ be made A-wow
3l 3220 ' ; filled by various will apply
‘ \- O.VW ?x/&r - . ) methods in the case
}ranl . : , of promo-
: ; tees/trans-
- ferces
2 & 3 4 5 s 6 7 vy e 9 10 11
Orfvnﬂmr‘ai wA) Rs.
ZME\CC Gaswr L 00 Q. . o
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IN  THE CENTRAL  ADMINISTRATIVE  TRIBUNAL
ALLAHABAD BENGH

REJOINDER AFFIDAVIT
N
Registration No, 1188 of 1987

Babu Lal & others eeesa ceeceses Apnlicants
- VERSUS
Union of India & others eseeq..s.n€spondents,
e e ANNEXURE NO,RA-3
To,

The Chairman,
Ordnance Factory Board,
CALCUTTA

Through Proper Channel,

Sub: Inter-Se-Seniority in the grade of C'Man Gde I(Me¢h)/
Promotions to A/F.

P

i (2) dated 15 Jul' 85 &

(3) dated 30 May 86 forwarded vide

_'GM OFC letter No,l741/2/E/NG dt.
31.5.86

(4) GM OFC letter No,1741/2/E/NG dt,
28,6,86

Ref:-‘@xﬁrépreseniations (1) Dated 17 Jan' 85

Respectfully I beg to submit a few following lines for
your kind consideration and suitable orders for fixation
of my internse—seniority and promotion to A/F since my juniors
have been promoted vide OFB letter No.(l) 3265/AFfiech)/A/NG
dated 18.6,86(ii) 3265/AF/NG dt. 28.8.86 & (iii) 3265/AF/A(NG)

dt. 27.8.86.

2. That my representations,qguoted under reference, have
not been riglied so for, for the reasons best known to OFB,
In my above quoted representations 1 requested you for

fixation of my inter-se-seniority at the apporopriate place



! kf’ o

F

V"‘”‘*—L .

A

in corrgzt serlal order and including my name in the
DPC list of 1986 published for promotion to A/F(Mech)
vide OFB letter No,323/4/DPC dt., 1lth June 1986 as

juniors have heen enlisted/ promoted.

3. That 171 persons, who have been promoted as Assistaﬁt
Foreman vide OFB letter Nos(i) 3265/4F(Mech)/A/NG dt.18.6.86
(ii) ) 3265/4F/NG dt, 28.8.86 and EVF Avadi personne l
(P@titioners), who have been promoted as Assistant Foreman
vide OFB letter No.3265/AF/A(NG) dt. 27.8.86, are junior to
me. idoreover 171 persons are much junior to me even in the
gracde of U'Man II, Since these persons become C/M II as on
1.1.80 due to merger of supervisor 'A' with G/ II but I am
U IT since 25.¢.72, HVE personnels ére junior to me in both

the grades of /it II and /M I,

4, Central Administrative Tribunal Madras bench in their
judgement in the case of S ianickam and 42 others (In the
writ petition No,11339 of 1984 on the file of High Court

of kadras transferred to Central Administrative Tribunal iadras
Bench vide transferr@d application No. 734 of 1986) have
clearly taken seniority from the C/i II for the promotion

of A/F (in the prayer of writ). The same v-rdict have been
accepted by your honour and considering the same the
petitioners have been promoted to A/F by CFB letter No.
3265/AFA(NG) dt, 27.3.86. Here I may like ﬁo/ggég_out

that these petitioners, who have been promoted by OFL, are
junior to me in the grade ofC/it II and U/il I both, They

were also placed junior to me in the seniority list published

by OFB vide letter no. 147/(H/Mech/A/NG dt. 12.5.86.

P That since the judgment of Central Administrative

Tribunal iadras Bench, in the case of inter-se-seniority end
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promotion,'has not been made applicable to others
affected individuals for the reasonz best known to you.
Shri NA Narayanan and these others C/M I of Ordnance
Factory Khamaria have filed the similar writ in the

Central Administrative Tribunal Jabalpur bench,

‘which have been admitted vide REGN No,218/87 dated 8th Jan 87.

It may be mentioned that if justice has not been given to me as
per Central Administrative Tribunal Madras bench decision,

I may be compelled to,go to court of law,

6. In view of the above, I request your honour to kindlw
remove the‘anomaly and award justiée by holding review of

DPC of 1986 for A/F (Mech) and promote me to the rank of
Assistant Foreman from theeffective date and give the seniority
in the grade of A/F above to those, who have been

promoted in the year 1986,

Dated 03 Sep. 1987 Yours faithfully
Sd/ |
(RK SINGH)
C/ii I (Mech) a
ORDNANCE FACTCRY |
KANPUR ;

Copy to :=-

The Secretary,
- 'ALA NGOS=- Ord,Fy,
KANPU (Erancl) for necessary actipn please,

aaamggak.:«f i ZBLL CORY &

I S A

,tf wlile gz é’( gzamr

ADVOCATE,
KANPUR.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH '

REJOINDER AFFIDAVIT
"IN
Registration No, 1188 of 1987.
Babu. Lal & others : cees .....Applicants
VERSUS |

Union of India & others seeee ++0.Respondents,

ANNEXURE NO,RA-4

To,
The Chairman
Ordnance Factory Board,
CALCUTTA

&

" Through Proper Channel

Sub: Inter-se=-seniority in the grade of C'Man Gde I(Mech)/
Pmﬁﬁmﬂn%oiJF

—

Refaflﬂy’fépregéntatlons (1) dated 17 Jan 85
/1y | (#3)dated 15 Jul 85

(Lo ys e
& (wana-“\“ 0 (iii)dated 28 June 86 forwarded vide
Yy vk Renros NO GM OFC letter No.l744/AF(ifech)/

vaﬁ/ﬁj ﬂ DPC/GMS(C) dated 27.6.86.
\, . S
~

A
N\ . -.4-/ v/:‘

Respectfully I beg to submit a few following lines for

your kind consideration and suitable ofders for fixation

of my inter-se-seniority and promotion to A/F since my

juniors have been promoted vide OFC letter No.(1l) 3265/AF(Mech
A/NG dt. 18.6.86(ii) 3265/AF/NG dt. 28.8.86 & (iii) 3265/A(NG)

dt. 27.8.86.

3. That my representations, quoted under refernee, have
not been replied so for, for the reasons best known to OFB.
In my above quoted representations I requested you for

fixation of my interusemseniority at the appropriate place

in correct serial order and including my name in the DPC list

of 1986 published for promotion to A/F (Mech) vide OFB
letter No, 323/A/DPC dt, llth June 1986 as juniors have been

enlisted/ promoted.
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4,  That 171 persons, who have been promoted as
4 Assistant Foreman vide OFB letter Nos.(i) 3265/AF/(Mech)/
ASNG dt. 18.6.86(ii) 3265/AF/NG/ dt. 28,8.86 and HVF Avadi
_ personnels (Petitioners), who have been promoted as
'FFL Assistant Foreman vide OFB letter No,3265/AF/s/NG‘dt. 27.8.,86,

4

are junior to me.Moreover 171 persons are much junior
////f" _ to me even in the grade of C'lMan II, Since these persons
\/ ~ ~

// ‘ become C/i II as on 1,1.80 due to merger of supervisor
/7 )
{JA S.Coatyith ¢/l AT but I am G/ II since 27.7.75. HVE

V et .
- \ K.anpur WNa.ar.

O w.piRERSONN

S are junior to me in both the grades of C/i II

w5, Central Administrative Tribunal Madras bench in
their judgment in the case of S Manickam and 42 others
(In the writ petition No,11339 of 1984 on the file of
High Court of Madras transferred to‘Central‘Administratibe
Tribunal Madras Bench vide transferred application No,.734
of 1986) have clearly taken seniority from the C/M II
forthe promotion of A/F(in the prayer of writ). w
The same verdict have been accepted by your honour and
considering the same the petitioners have been promoted\
to A/F by OFB letter no., 3265/AFA(NG) dt., 27.3.86.
Here I may like to pdint out that these petitioners, who
have been promoted by OFB, are junior to me in the grade
of C/M II and C/M I bothe. They were also placed‘junior
to me in the seniority list published by OFB vide letter
No,147/0H/Mech/#/NG dt, 12,5.86,

6. That since the judgment of Central Administrative
Tribunal Madras Bench, in the case of Inter-se-seniority
and promotion, has not been made applicable to other

affected individuals for the reason best known to you.




S

-3=

Shri N& Narayanan and three others C/M I of Ordnance
Factory Khamaria have filed the similar writ in the
Central Administrative Tribunal Jabalpur bench, which
have been admitted vide REGN No,.218/87 dt. 8th Jun 87.

It may be mentioned that if justice has not been given to
me as per Central Administrative Tribunal iadras bench

decision., I may be compelled to go to court of law,

7. - In view of the above, I request your meux honour
to kindly remove the anomaly and award justice by
holding review of DFC of 1986 for A/F (Mech) and promote
me to the rank of Assistant'foreman from the affective
date and give the seniority in the grade of A/F above to

those, who have been promoted in the year 1986,

Thanking you, Yours faithfully
sd/
(BABU LAL)
C¢/M I(Mech)
Dt, 03 Sept.1987 ORDNANCz FACTORY
KANPUR
Copy to i~

The Secretary
AIA NGOs~Ord.Fy.
Kanpur(Branch)- for necessary action please.

7

ADVOCAT&
KANPUR.

»
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IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL

REJOINDER AFFIDAVIT
IN

Registration No,1188& of 1987

Babu Lal & others ..., eve...fpplicants
VERSUS
Union of India & others " eeve.s..Respondents,
s  ANNEXURE NO.RA=5

No.,1741/2/E/NG
ESTABLISHAENT,
Date: 15-2-1988

To,
Shri RK Slngh
Chargeman Gr., I{(T)/QC(NA) COFC,

Sub: Central Seniority list of Ch, I/JTA\Mmch)
as on 01.01.87

Ref: Your representation dated 03,9,1987

The reguest made by you in your above application
has been considered by the O,F,Board,Calcutta who have
intimated that the judgement of Central Administrative
Tribunal,Madras on W,P, of Shri S,Manickam and others
V/S Union of India, have been implemented in the case

of petitioners only,

sd/

(SURESH K.KULSHRESHTHA)
HORKS “ANHGFR/AQAII
for  GENERAL MANAGER.
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IN THE CENTRAL  ADMINISTRATIVE TRIBUNAL
ALLAHABAD _BENCH
REJOINDER AFFIDAVIT
- IN .
: Registration‘No.llé8 of 1987

Babu Lal & others ceses ....Applicants
| " Versus

Union of India & others  4eeeses....Respondents,

ANNEXURE_NO.RA-6
NO.1741/2/E/NG

ESTABLISHMENT,
Dated: 15. 2.1988

{

Shri Babu Lal,
Chargeman Gr. I( )/QC(¥)/OFC,

Sub: Central &eniority list of Ch,I/JTA(iMech)
as on 0L,01,87,

Ref: Your representation dated 03.9.,1987.

ory S

The request made by yop-in your above application

has been considered by the 0.F,Board,Calecutta who have

intimated that the judgement of Central Administrative
Tribunal,Madras on W.P, of Shri S.Manickam and others
V/s Unlon 0 Fm: Indla have been implemented in the case
~RY
of qu%lpnegs only.
e sd/
‘ ' (SURESH K,KULSHRESHTHA)

VIORKS MANAGER/ADIN .
for GENERAL MANAGER,

: TRUE COPY :: ;5)
;ﬁiiﬁ%ngéé;fﬂﬁﬁZJ&&&&&A
%Qf% . ( ‘i" tli'

ADVOCATE,
KANPUR.
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' X INTHE CENTRAL ADMINISTAATIVE TRIBVNAL U
o ALLAHABAD _ BENCH | "M

Registratien Ne

‘Babu Lal & ethers

{Qu

1188 of 1987

Applicants

‘ﬂcyh7 Bhion of Imdia & othett —_ ‘Respeadents,

uAZle Fwé?Liat of doeunents filed by the Appliea:tso
(-

&
: (/Jé%ﬁZ* Releveat extracts

of the senierity 1ist ef

P17 chatgemsa 6rade I (Mech) vader the Daer

as en 1,4.85,

4.
1 ' e .
2, D.P.Co Selectien 1list  dated 116,86 feor
| the DPest ef Asistant Tereman (ljeﬂch).o
3:: ‘!romotion and Transfer erdet fer the pest
of Asistant !brenan  dated 1806.06.
4, Proemetien and tramsfer erder for the pest
of Asistant lbtenal datei 28.8.86.,
o .
9
Bated 74 aug 1990
wt'
N K m:m n. ‘(K voCATB’
YoR B R.
S k* > Advecate ELA}““)
ngrﬁg Counsel fei Applicants

A
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43t%. MoK‘ Mukh.rjee "8.1.41 . OFK . ".'?.'- L,
: L e ~do- Sup'A'1.4.7 o
. 432, S.P. Bhattacharjee 7.2.4% " ~do- P S e
433, Ram Nath Brahia L ~do- CFK e
. (. 2642,30 cdom | —do. Lo
’ .34. . Hari Nandan Ram Bhatt 4.9:45 don  CFK L Fd
435, . ' S P _ Y SRR .,kxf T
. hibban Lal Yadav 9.,6.27 -do; L o .
. .436.  P.D. K,, : S A t* " -OEF gl A
) . era ..‘, ' 9.'”.29 .. ~doe ek ) ! o -
437. "A.K. Roy v, - "'4 ' N -' a . B ‘ T SAF, DR . \"'r.r‘ ;l'
’ L o > -, .4-"35 : 2006000 . Sr pl 2%, - ' . :'-:"" ——- ! -
: L . ‘ oFle 6 70 GDC Lo (hv;f
[ ".-,- P .onm.‘:24”"‘§}‘ ,.
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“78. )‘Gurcharan Singh . 14.1.,31 -~ 20-6 G0 CF M
479, B8idyut Roy Chowdhury 27.2.42 ~do- - - Sup'/'2.10.,71 GSF
. 480, Supag Krishna Sarkar 9.5:43 ~do- Sup:a'30,10.T1GSF
) 481, S.P. Bhattacharjee  1.1.43 -do= = " Sup'A'1.12.71 GSF
482, . A.K. Dasgupta . 1.5.44 ~do- ~dom . GSF .
483,  NC.Singh 13.6.44 ~do-" . : OFDun :
‘ uisd, G.K.. Gaur - -.20,6.44 - ~do=- - B OrDun S R A
405+ e Urnerjee . 29 4.~95 Lo -do= Sup'A'_1;4.'71 OFC\/ !
446, oupratlm Bhatt'-\charJee 26 6 45 , =do= ' Sup'A'26 1 ‘72 GSF _: '}."jf.a_,."" o
48"7,_.# Sankar Lal Bose oo 16.1. 41 o w~dOm= Addl, DG/AV
482,  J.L. Chakraborty - 1.2.42 - - ~do- . qus. 2 ,:' -
: 489, "Subal'Ch. Neogi £ 10,10.44 ~do- Sup'A'2.3,72 GSE-
490. | Asit:Kumar Sengupta 2.12.46 . =do= Sup'A'4.3.72 GSF
491.  K.V.R. Naidu 127,30 ~do- . Sup'A'1.4,72 ' OFAj:. -
492.  H.P. Srivastava 14.6.41 -do- © SAF
493. S.K. Batra , 28.9.40 . ~do= Sr.Estimator OFAj
. - R ‘ . T4 TY
: 494, . D.K..Dutta’ T 9.3.41 ‘ ~do- Sup'A'1.4.72 CFK .
§ 495,  Binod Kumar 20.8.36 ‘~do-  * Sup'a'16,5.72 GCF
’ 496; - °P.D. Gupta 14.1.34 ~dom . Sup'At2, 7,72 VFJ AR
. . . . ) : : - - o
. - T . '.' ‘ s 26, . . P 7 R
497w ¥ y Agénda L 26.8.35 V&A_wggfh
- (’! - - . e . -
. 2 <N 4 _
. 27: 20-6>-80 -
‘498, N.¥. Khushal ?7'12'33 ‘ R VEJ ,
e " 92.4.35 ~do- . -
: RN Singh 12, ~ : .
499, . . . —do- © Sup'A'3.9.72 GCF
‘:Tiratha Ram 1_6‘3'34 : S
500, : —do= Sup'A'1.2,73 GCF
X . . Ba]_dgo Raj 16.6029 ¢
501. . 15.9.39 ~do- Sr.Estict.4.71 VFI
s J.Ce Knetrd - '  Sup'A'2.7.73  MSF
: h. Ghora 20.9.43 + =do- pif e
503. . Nimal Ch. { - . CFAS
. v wdO= Sup'At18.9.73
504, r§.N. Sarkar . GEK
' . © 25.3.35 - =do- :
o 505. . H.P. Sarkar g | . 66 OFCh
- . ~do=' Sup'B'1.4.
. . k i 21 .3035 _— . !
506. 5.G. Hondekar : ‘ " HFK
: S . wdO= SupfA'1.4.74
, o Wi 22.7.28
597, Maiie MolUlvl | « M OPE
. " Krishan - 74743.40 S o U
508. Gopal * £5 - SuptAll.A.T4)  CEC v
, o _ - 45.,9.37 ~do- P N S g
§09. VN Pandey S > Y. AFK
. - : . . =do= _
510, .- M. Malve 24+3.32 o AFK
. ' . a ~do=
511. . " Kehe Hariharan 26.4.34 . OFK
‘ " 4.K. Pand 4.5.28 ~do- .
512, R.K. Pandey Sup'At1.4.74 OFK
L 4 20.3.30 wdO- P
5134 Mool Chand . ) . —do- I 3
. .22,42.42 - -do= -
| 514, S.K. Bawa . o —do- @K
’ : ; ch. Das 2,10,33 . =do- :
545, . Narayan LRe ST e Sup'A'13.12.76 eV
516, M.N. Karmakar | v).3.2f.39 o

; C ptlas o -lo- Sup'At1ed T4 AFK
M. S GRe ™ : | contd..28."
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559 DK e 10f,"43 20-6-00 ""‘sup A 1 4 ‘74%0F?<"" SR
’ . K Baga]_,.) 2‘6,.1241- oo ¢ a . . a i R P( -
- ’ 560. ” ‘ ,SoK a‘ Basd Ry cnvageh, Tl s -~ o= “dO— " OFK = %S
. - N P L * Ldo- ' do- L - SR '
6L -SRI Teley R Y T | mdos T gy T
S«Rs Teley‘ é7.4.40 LTy do jr R AR RS P
1..‘, S o : L e . o - - o= Ty AR . ’}:
562, ' M. Bhatti’\“charjég‘: "6 ’1'0 43 R o UFK
.‘-- 563 [] o K N G ¢ * - ! -do- "'h ¥ f -, ’J' :h:‘ '(. i
. eiN e U ! uw ‘
{ 554 .S ~,5“Apfa 7:3.44 ~do= " Sup'h‘1 4 74 “OFK. E
bo- 6 ;-‘K;‘Mitra 45,9,42% T ldo- ldo-" Tt |
. :) 5. b S.H:‘ LAt "»";"L.'. “ Ty . - - 'lOFK .
566 . Khﬂn 5’012.42 e ""JO-‘ . "'d-o A A “‘7‘2\%‘ PP
. - .. "wV;G.’“ 5 - Lre " R -~ s K’ . ‘
) o ‘Kré._ffsif‘ 4,3.38 " edo- ‘gugza. 'fﬁfg;ws- R
. D { e SALS Y A - T AL i ’ ‘
\ - 17( v Deshpande " 29,6.41 7 ~Jo- T GuRAT 1 4 &
C 58, T - v TadEM - ‘ ’ ) !
’Jed- M;R'Q Ja\"dfjman’ - “',— .’5 2 33 - p ’\~ . 74 AFK
“ 2din e . ' eLe -0~ —Jo— o4 e - s
\ 569, . N.T. Pawar’ ©20.2.35 @ . . AFK
570, PP S T e o . ’ ~u0- ;410; 2 ; N
0 "N:fi Uttdreshwar 5.8,40 . °° ' - PEPEN AFK
. - eyt - - —do- | ~do- g &
SN 5.V:-Ranawade ~ 40,1034 J L. ’ AFK
e ey et TR ~Jdo= -do- EK :
572, » 75,83 Kathiiria - % 9,2.43 g PP AAFK '
573, e _ . . o —do= ~do- 7 L F T
. .* , S. Dasgupta . 25.11.29 . . OFK
" 574 T Dy T ~do- - © ~do- ok
. « Dasgupta " $7.11.41 - E .
B o VaNiBhagh e ~dos '
L BTsaln VaNooBhaghoo ot 0 2041.39 do-
RS R . ele - °~- .
'._. 576. PRI Vgt '_} _'_. PR e
IR | “RiK: Safkdr 951440 . =do=
[] 5770‘ ST A.p .So Ngfghé"“ ,';‘:: : .w'fg‘.a.42.' A e .. d .
— - - o " Q=
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. Arup ‘S'ark ar

I.K. Ghosal . 1.5,40 ~do~
$.K. Ghosh . 13.2.41° -do-
M.P. Sharma 27.?u45 ~do-~
k. Mathew 11.9.40 ~do-
S.5. Shuklu. 1.8.33 -jo=
MoK Gho“h 13.1.40 r:do-

- NeM. 'Nandi 15.1.44 ~Jo~
V.H. Sakhare 1.11.33 ~do=
A.K.. Basu 10.11.44 ~do-
3.N. .Geutam -22.10.99 ~do=
A.M,rPunnuswapy 13.3,42 -0~
v.S. Sata 25.10.38 ~do=
V. Ganapathy_ %A9,41'_ =do-
s. Santhanan 12. 11.39' -do=
K.V Subbiah 20 8. 40 . —do;
AK. CHakrgvorty 2 2 43 zf :—doi
Ve Gopglap.; ' 20, 10 42" -do-
N:S.-Lakshmanﬂ ,\ub;2p41;:1. ;t-dO-
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- 5.8s Kulkaghl
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Sup'A'l.4.64 AFK -
Sw;ﬂh774‘§K; .
—QO- OF&l . .

- sup'h'1.4.T3 K
SuptA'1.4.74, HEK g
Sup'A‘1;4;79 tAFK ' .
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. ~ 639, S.K. Ghosh 274415 . 2046 80 Sr.Planner 1.4, 71 RFL Ly
640; A.R: Paul 12,7.39.  —db- | Coypg f:k,
» (3 oo
644s.x - G.C: Ghosh 6.4,41 ~do=/ = A/~ 1,4.77  WFI 2 KRS
hd : DR SN ) Y , . ,
> 64:5;,, i+ CeRs. Aoharjeo . '12,10440 '’ ‘=doy  Turnor'd’ 1, 1.71 RFI : ‘””'
’ ' . P % 1 )
543, ¢+ e neK. Ghosh 2.1.40. . . ~do-. Sup'A' 1.4 4, RF11 < e.“’
) - -t - . N " '~ : ." l --‘v'.
G444~ '" "Prem Chand Jain 2846,28: 1 -do- Planner 1.4,66" HPI e
645, ~~  Radhey Prasad 1.6,27 . edo-  Sup'B!.25.10570 GCF . ~::5‘tf“
6464 ' Jhamai Lai- . 6.8.,31 .. . <do- Sup'{.\! 25.10.70 GCF-(:‘-'!’, ;.In,
647. Shyamlal » 1.9, 31 =clo=- wdo= -GCF __{\\i
6483 Rajesh Kumar 20.3,36 . —do= doe T Gep
"R, tetha 5.1.42 -do-  Sup'A' 1.4.71  VFJ
JuL: Gurnani, 5.3.38 . ~do-  Sup'B' 1.4.67 GCF 7
_Subhas Ch. Goal . 1.9.43 ~do-, ' UFM
bhamija C. J. 25. 1o 43 -do- OFc'f§”1
. . - Ae e W e - v i
T.# Ravindra | 15, 5 45 25,6,80 Sup'A' 1.4.74 oFBs .
, Shyed Mcdmudullah 10.8.43 20,6.80 -‘do- SRR --GSF-‘,, .
. B . -~ ”'.?*’ P
K. iukherjee 145,32 ~do~ . "do~- MSF .
-Nirod & Ranjan Paul  23.9.36 ~do~ ' «do=- WSF
. Prafiab.Kzi Sen 16,12,38 ' -do= ~do- MSF - 3
; T ) e } _«.‘ ey f,"" oy
=3 . . . 4:4, contd..35.
o sitvtoy vl . -
(I e /xm; era i i
. — - - ¥ 4 & . e Al
, 7] 3 " _ m—:—g_—w_
” 1 N AY |h m ’
e - N t20.6.80  Supiht 246471 -
i B.C. Tiwari 15.4.40 ot
658. . BeLo . SR o 1919.4:68  VEJ
: : ~do~ Sup'B 1.43, I A
669 P.B. Sahu 1.11.39 B N ‘7 EK
) ¢ o ; ~do- ouptht1.4:74 N ~hE
‘ M. Sankaran 2.4:43 )
560, : , : T - e Sr planner 1. 4.71 MSE
POTS s $.3:33 - WGg
659 . _- 1's18p-Kry Banerjee . o . . OEDU
}.L. Kundo 25.3.45 Staahe :
A ‘ 2511441 14.7.80 Sup  1.4.74 - MSE-
663 M.M. Gangopadhyay R s T MSE
) ¢ - 4.10.36" 20,6.30  Sup'n'1.4.74:
60644 prasanta Kr., Mukha- telbe - “ MSF
) ' s P"dhvﬁynjv 27.1.41 20.7.80 ~do-
] . Kumar Na et . . -,
665. - aran 3.10 311 50.6.80 Diman 1.4.,64 ~ ° GCF
666 prem Hath 9445 -do- " Sup'A'1.4.74 OFBa
667 A.M. Bhole 18.9. R 3
. . . . ) -do- [y - - .
668. Madan Lan Jaswal - 0.3-41 : SRR SKF
5.9.36 —do- T
669, . R.S. Narula T p SAF
- .42 ~do~
670. 5.3. Pandey ,28.32.52 i FDun
‘ - 9,232 ~do-
674, B.K. Chopra . ' o ‘.. SAF
' . 5,2.32 ~do- .
F swaroop ¢ Lrer . FGK
672. Rama 15'5 39 ~do- Sup'h'h.4.74
¢ 673 V.P. Chopra VoS ' R SAF
. . 1230 dom e
674 Gendan kal D S . s
. - 18.2.37 v [mdo= . '
675 M.K. Chakraborty N . : 8- SAF ¢
. R i ) i 1.i2.30 -dO- “'";
) 676 K.C. lukherjee P O . . SAE T
) d v . 1007041 " -\do.‘ ) -‘\.‘1 " 'f{ -f‘;,%.col')_tdn‘
K. Pande ' R W
671, Re s Al f:-- «;ﬂl'g:a(-{g ’
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~a T C.V, Sunny 125,3,42 .
M9 L, Kohannakutty 25,12. 40,
1200 L. ey R
WL besndd 111,47 |
721, T R.K. Mishra 120232 y
: S ’ ‘ —do- .
722,..  Ramdass 24.9.35 d GCE
. et “re e =d o= A
7234 G.5. Notial. 8.7.39 d . ,f'QCEA, : s
e ' =0= . » L
724, Ciee IXVLFS,,""SQaWE‘kar 14:‘9.44 N d . o S J GCF
S " - _ =do= Sup'A'f.1.74 . OFC 4 '
.~ Satyavir Singh 147,40 : ‘ oA
726 - ’ R . =Go-"  Sup'A'1.8.74 kG .
, 26, . AJ oy Kumar Ghosh 2.10.42 . - g . . e e .m,g,, .- s
Lo 797 g . . —do- sup’A'1‘o4o74 I;SF
- . Prasanta Bakshi 3.1.43 do Tl v ]
v ' i ! 1o s (o I ~do= u, »
‘ 78, §.C. Bhattacharjee 10.1:44 -do GSF o ‘
7294 A, C . o . =do- RFI ..
K. Chatterjee  13.1.44 dom
730, ‘B.S. Narang - 20,2.44 ~do S
731. . S.K. BisWaS 18.,2.45 v .do ’ R ’sA}
. ' moe= Sup*A' 1,4.,74
732. . N.K. Bhattacharjee 11.3,45 —do S e .RFI
733, NiShit Kr. Paul  1.4445 - . v GSF
“~h34 , - E =do= ‘Sup'A' 1.4.74 AFI
- ¢ Dibyendu Pakrashi 4.,5,45 ~do- o CL
735, 8.M. H . =do= . RFI-
. » oMo azra 15.8.45 Qe dé . : o,
. 4 ~dos GSF '
737, - U.P. Singh 5.7.46 d : ocre
S =do=, SWUA® ¥.4.74  CFA. .
1 2 3 4 v 6 .
. o . . e s :Z‘., RATSET I "
138. R.ive Bajad e . 11£3596 - 20.0.80 . L CEAY T
ST e e T R : ——
139. R.it, Becrivol o 13.7.45 ‘Zdo-  Sup'A'1.4.74 K
0. K., R iia 1.11.32 - —do~  Sr.D'man 5.9.%6 RFI
1. WM, Sr. ascava 15.10.42 ~do- SupWAﬁi.4.71f " OFC
2. . R.K. Chabia 20.6.45 do- Sup'att.a W OECH
i3, X 'R”(.Vadé¥a 3.10.45 -do-  Sup'At1.4.74.7 EC.
$4. . P.K. Ghosh 10.10.46 do-  wdom OFC
N ha " —
w5, R.J. Sharma 27.1.46 -do-  ~=do- JEC
®6. A.K. Saxena 25.8.45 -do- HEF
1 AR H. Sekher 5.11.45 -do- OFK
8, "Ku. Vi Mascarenhas 841429 ~do- OCF
149, ‘A. Pillal 23,10.3% ~do~ GCF
0, C. Mathew 2.3.30 . _do-  Sr.D'man 1.4,74 OFAj
1. - M.L. Malhotra 22.12.41 ldo-  D'man 1.4.67 . GCF
‘V ﬁ2. H-K- Pa\ll ' a 25.1.41 . O =30~ GC['-'
B3.K " Ku.p. D'Souza 21.1.29 —do-—  D'man 1.4.65  GCF :
Bi, " Vijoy Singﬁ o 18,12.38 ~-do- " GCF
®5.  A.S. Bhalerao 13.11._44 a ~do-  Sup'A! 3.4.7% - CFAR
;6.  S.K. Sharma . P40 ~do- GCF - -
B, $.5. Srivastava 22,59 ~do- GCh
_ ' " ihtdacile
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797, A.K.'T?;phati":: 16.1;41 : 20,6.80 OEFC, - ‘Pr'&)
.. 798, T.S Ghugh - 10.9,44 o do- L -omg e W
199 §.r. sothew A‘ 18,344 ~do- Sup'A'1.4.74 oﬁgﬁ:m" »
" 800, Stie Kumar - Fx 30,6,44." edom R gEG
A 801 . CO.N: Shukla . 9:10.35. ~dg- co *o£p¢?Fg&5.
202, H.S. Sharme”  15.7.31 . o ;',;TgkgEf¢ﬁ§_;”
803, - Hemant Rao- 11,46 . cdo- SUp'A'.4TAT Fékéf”t: R
804, S.C. Sharma 15.11.46 ~do- | FGK .
-89S, - AN AgaTwal 646443 ~do-  Sup'A'1.4.74, fféFK;;-,{‘:;“
806. C.H. Abujz. 115.6,38 ~do- . Sup'A'1.6.74 'A;g SR
807. Sub‘?ash Chandra: 1.4 .¢6 L .~do= ' Subs.Sup. 1A' .6.74 ;viPF .;: S
808, Dipak Bhattacherjee 1.11.45 ~do- Sup'A'1.4.74  GSE -
809 - R.K. Chaubey 947.44: ~do- -do- - OFK
810, BNk Naidu  4.4.40, “=do- GCF
. e 8.1‘1.' Victor. Fernandez 30,3.30 . ~do- - L GCF l .
812, Shiv Kumer Dixit 11.8.42 ~do- . . GCF
813, §.K. Kashikar  12.2.39 do- led
. 814, .C. Sutradhar  1,1.29 * —do~ Sr.DPman R ,Rii\fgj
;" 815, Subhra Kumar Roy 144.35 ~do~ Sr.D'man Wye6 _RFL ‘"“‘
. ‘ 7 o s
kA SR | - e L PagelizidaY TRN
1 2 3 i 5 o
316 . . Dot 15,7,40 20.6.80 Sr.D'man 1.4.71  REI
Ny L Pt 26.3.40 =do-. Planner 1.4.69 KFI
£ ™ ilosh Chotterjee 3.8:45 ~do- Sup'A'1.71.74 RFI
. ~)( ”)/319. V.A. Fotil 2.8.34 ~do- . Sr.Planner 1.4.72 [¥Y
820. ¥t Soar 28.9' 128 ~do- Sup'At1.,11.74  BEV
821. wmelt. Harbede 4.7.37 -do- Sup'3'1.,4.68 OFV
. 822. .0 Dauskar 1.5.37° -do- SUp'Bre4.74 OFV
823, “om Prakash 1.6.33 -do- | VI
824, © S..Nagarajan . 26.4.39 -do~ 'Sup'A'1.4.74 OFT
825. .. sethi 2.11.36 ~do- - GCF
8. -3.B. Singh 21.6.39 ~do- R
827. V. Prasad 7.7.43  =do- OFC
628 K.K. Bhaskaran  18.9.39  23-60-80 |OFCh
829. 5.5.A.K. Hussain _— -\
. , ‘  Khadri 21.9.42 ~do- SUp'A'1.4,75 OF PH
£30. V. Pandurang Rao 22.10,42. —do- ‘ . OFCh
- 831. S.L.M. Anverkhan 21.6.43 —do- _ | CFA
832, K.V.S.Prabhakar Rao'28.5,45  =do- :1 Sup'A'1.4.75 | GFAy, ’
833, S. Gangadharappa 1.7.44 —do- . ~do~- GFPH )
834, S.N. Nair 25.10,43 ~do= - | ~do=- ; OFDR,qungq..44
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- 8544 Z :acharan Singh | 7.2.33 23,6.80 CEM 3
855, | " ovey Lal | 7.7;36" " ~do- opﬁ- ¢ %%f%f
v : , . WA,
. 856. 5 ..mji Bhatt 30.6.40 . =do- OFM
857 oy Nanka'na' 2.2.42 + ~do~ OFM °
8534 ... Batra 6;8.'41 © =do- OFM
- 853, N .&. Roy Cboudhura?. 23.7'.40  ~do= ' OFM"-_ ;
860, .- V.S Tyagi ‘ .3.12,36 ~do- - osmgf
861 - Man Mohan - 15.5439 ~do- i (fM:‘i.
862y M.A. Chadha 127.10.38  25.6.80 Sup'A'.$.4.75' AFK
363, V. 231pg 19.7.41 . 29,6.80  ~do= MK
864.: B.B. Dawande 24,2.33 23.6,80 Sr.D'rﬁan' 1;4;71 OFBa -
865. sankar k. Ghosh  1.2.28 Cdon  Planner 1.4e68 RELS
866. R.B. Shewale 9.4.40 " =do=- Sub'A'1;4.75 L AFK
867, 5.5, Combrabail 43.4:36 . =do= Sup'AY1.8.75 AFK
868. _R.N. Thakur 3342 -do- ' edom ' AFK - -
. 869. ‘B.C. Tiank © - 21.10,40  =do- —do- AFK-
| 870, PukK. 5 ingwi 30,12:37  =do=’ SupA®3.9.75 o
871, BK. b e 17.6.40  ~do-  ~do- AEK -
. 872, Aebee AL .ol - 30.3.42 ~do- sup-AQg" | AFKE -
873.; . V.. §rinvasén 14,.8.43 ~do- ,Sup'A'f.‘lo,js',;‘ R
- 1 2 .3 4 ic "
g74.,  M.S. Honap 9.10440 23.6.80 vSQp;A'1;10:75 AFK e
g75. . J.K. Chakraborty = 14.10.36 . ~do- Sr.D'man 144,72 MSF
8'70. Debabrata Sinha 15.9.38 =do- ~do-~ VMSF
677.  B.K. Chatterjee  1.11.32 ~do- R/Fixer MSF
RV g78.  A.K. Biswas 26.10.27 ~do- Sup.l;1.1.76 | NSE
879. B.ik. Kar’ 1.6.31 14.7.80 o ~do- MSE
80,  C.P. Adhikeri 1.6.32 23.6.80  Planner 1.4.66  MSF
. 881.  B.k. Kulavi 17.3.41 ~do- Planner 1.4.67 MSE
gg2.  N.D-. Shbl;r 3.2.38 ~do- Sup'A'1.4.76 AFK:
883. J.w. Pokarkar 1.6.41 . ~do- Sup'.l&'1.4..’7;’$' CAFK:
884, 5. Sankaraiya 1.6,46 ~do-" N OFCh
« 835, w.N. Krishnhamurthy 28'.8.44_ 26.6.8()' Sup'B'1.5.76  RFI
886. M. Nachiketh: . , 10.4.36 | 23,6.80 Sup'A'1.4.76  AFK
ge7,  V.D. Khodkar 274,40 ~do- ~do- AFK
888. P.G. Chanekar 29.7.41 . =do-  =do= AFK
” 889,  Jai Prakash 6.8.40 —do- Sup'Att.7.76 CFC’
850,  D.K. Lahiri 21.4.47 - =do- " ~do- O MSE
N §9y.  D.F. Malhotra 1.7.47 ~do= - COEM
! /eg2:  H.A. Siddique 541040 o= Sup'A'Bel ¥ ‘fffi
' .g93.  Sohan bal pal © 947445 Cgem e “”"'pé&;: v
' A ( X 60:)?(1:.47
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. _ 932.  R.N. Pati . 26:5.42. 23.6.80 Qesup'A'11.4470 OFCh fﬁg?/
933. . nuK. Bhé£tnéharya'r~16;8}45' -do-. B ;Qo- ‘ jOFcH ~ qﬁg
) 934, w.L. Mohro . 149445 ~do- . = =do- GFCh o
935.:  D.N. Singh 3.2.46 ~do= VEJ
936, ' V.K. Khanna 4.4.44 ~do-  OEFG
937.  ° S.K& Karmarkar 24.1.45 ) ~do- Sup'At1.4.71 - RFI
938, ,v;é;s. Yadava $29.12.30 ~do-. Sup'A'13.4,70 * AFK
939.  Kishan Lal £ 5412,43 ~do- VEJ
940, S.K..Pal. 11.3.45 ~do- CFBoard "
' “‘1f941, ' NN, sarkef ' 144,37 ~do- D8man 1.4.67  OFK
; 942, Puran Chant Verma 15.10.38 ~do- Subs.D'man  GIF
SR - - : 1.9.72 7
943. . Inderjit Singh 18,42 ~dox VFJ
944, R.r. Mittal S 11,44 - ~dow SAF
945.° ' S.Bhattacharya - 8.7.45 2.12.80  (Psup'B'15.4.70 CFCh
946, . W.K. Sen 12.7.45 . 23.6.80  QPsup’A*45.4.70 GSF
' I 947.  AK.-Jain £ 28,10,45 -do- -do- . OFCh
948:  S.C. Garg 19,3442 . =do- OEFC_
949, "M."-Sa‘ratcf;andran L T.2.44 -do~- B T ..
: "-950,  A.D. Prasad 20.10.30 ~do- Sr.D'man 1 o6 POFC —
7 ' —— - T , N ‘ tontd gead0
3 : - o Preseso: L aoi
N _ 2 3 0 4 5 e T 5H .
A " P.8. Sinha 23.8,40  23.6,80 Sr.D'man W4.67 OFC
952, ©  Somasekara 6.4.‘4.3 . 249,80 QPsup'A®15.5.70 (FCh 7
953, Satpal Puri: 25.7.43  23.6.80 -QPSUPPA'12.5,70 OFM. -
954, 5.C. ‘Chdudhury $2.5.37 2046.80 D'man 1.4,67 ’GCF
285,77 < Nirangan Dutta 27.2:43'> 23.6.80 | GCF
956, 4jit Kr. Sen 9.1.28 2:7.80 Sr.D'man 1.4.72 RFI
J957.. A.K. Lasgupta 1.7.31  ° 23.6.80 Subs.B RFI
) 958, ) Subodh Kr. Mazumdar 1.»1.31‘ ~do- Sup'B'1,4.67 RF 1
959, :, Subodii Ch. Halder 1.6.33 . ~do= Sup'B'1.4.68  RFI
960. Bhuban:swar Bhatta- '
’ " charjee  1.2.33 ~ =do- =do=" RF1
961 . Sashadhar Singha 1.3.33-- ; =do- Sup'A'1.4,_7‘1, AF I
9624 © Sudhir Ch. Dutta  1,1.33 ¢ -do- Sup'B'1.4.68 RFI
963, ‘Netai Ch. Ghosh @.5.33- . =de~ Sup'B!' HFI-
964 . Kanan Ch. Das 10,12.33  ~do- - Sup'B'9.4,69 RFI. . °
965. Ajit Kumar:Das .2.34  -do~ :.Sup'B'. .~ RFI
966, Jagat Bandhu Nath ~ ®%0.34 ,..-do- .  Sup'B' RF.I )
967. Debaprasad .Chatterjee 648438 ' -do-  Sup!B*®4.68  RFL.-_.
968. C.H. Majundar 5:489  ~do-, SO 5 S =
969. A.sh. Daruwala 10.5442  ~do- - GCF
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. % s/shr . o et RS g
e 1006.  Sarabjit Singh- .- 9.7.47 ~ 236,80 . * FGK - 3
] 1007.  Debaprasad. Deb 15.8.47 ©  go. RFI . . ‘
’ T008. ' A.K. Talwar. 14.10.47 ~do- VFI* .. -
1009, V.S, Saxena 24.10,47 ~do- SAF - * o
. 1010, Laxmi Shankar - - o
ﬁ vj - Laxmi Shankar PR 10.3.48‘ ~dg- - UFC
£‘ 1011.: ieks Roy | 1;1.4911A ~do-m UFC, N
I 1012, P.K. Mitra . T 61,44 ~do- GCF . i e
t T . . ) ‘ : | .
:} '101311r«ﬁ.d.‘8h1vhary 31;12.45 ~dow.. < SuptAt1.i4474 OFC -
, . . . . . . r—..
o ¥ KoL .t. y 3 . v ! a
?g. . 10?4. §e5f Banerjee 13.2.46 . O Sup'Aii5,7.70 RFI - ¢ b
} 1035 . D.0 Sheus " 15,10.46 ~do- “VEJ 3
; ?0)6. C P, Bhattac?axya 6.%.47 ~d0- 3up'i'1U.3,70 GCF sl
1017.  Sunil Kumar | .. ¢ 1.7.47 “do-~ OF M -
1018..  2.S. Tewari 26,90.47 “~do= SHF -
| 1019.  P.K. Chattopadhyay. Y. 92.47 . ~do= GCF L
: \jBQO. . D.S. Bist Vo144 ~do~ - 'Sup'A4,7.76 OF ey
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- - S/shri

4 6.t oFaj - !
N.. Bhaduri 15 $5.90.47 23.6,80 |
"’oz’f‘f . : " 4.42:48  ~do- GP,Sup'A'16.7.70 CEC -
.. 14022. J.L. Arora . A ) - , .
Y - 23.“ C.K “Roy ‘ 2543456 ~do- Pt. 1 E -
,,.w . N e v - |
T e : -do-
1024, . #liN. Giri 1.7.47 | il
Y. st 3 .7.47 ~do- | . |
1025, Ko Sf*Kumaran , § ' N o )
' s?kgv 7410,30 ~do= 5,£r1 1.6 oo
e " ' -1.6.66- CFDun
H.C. .Nautiyal 5.8,36 ~do=- Planner e
R 10270 LA R A v r |
‘ ~d o~
1023, . C.i.U. Koya 1711.40 _ d -
! i - O— | |
10291‘ . s-bo- bharma . 20.4.46 . Sup'a' RFI (l‘. :
1030; ‘ P.Ri,Bhattacharjee ‘3.6.43~ ~-do j D’man-\.4.74 et
' jlki Banerjee 30.7.30 ~do- Ie - Ofg )
1031. A.K. Ba : ‘ o K "
' P : 1.5.80 0 ,
ooz, S Chattemes R 3.6. st hera.66 WK
s A' Jadav 1 40,6.30 23.6.80 1 e
1033, Ao Jda o "
4034 J.C. Chattopadhya - %Q.it.Bs o
ok ~do~ .
j035. P.k. Bhattacharjee  27-8.49 1 _a¢ QP, Sup®A®22.8.,80 GSF
s nehamoy B} 7 79.6.46 , g0~ <080 8
©4036::: 7 Snehamoy Bhadury s o .'QP.SQS’A‘25'8¥*91MSF, .
P o . sosh - ) o IS AT & - Em
4037. S.R. Ghos! : e o . J
10.6.46 - . o '
tose: | S:F ‘66 3.4% /97,80 Sup B4 .68 entd. .35
N herjee +3.4F, , g -
~39, N.K. Muk _ ‘
w.
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; 1077, © . o.gc villai o . 27.8,46 25.5,80 AFK
o . '“'k'-KhUTa“J 2940 23.6.90 WfFix.-1.4,71  OFC
1079, e Trivedi 126241 225.6.80 . «do- e
yo80. . $.h. tangal : -1{3;;9 _  =do- Supfng1‘4,74_' _T;;;T
10815 .. @b oychoudhury 10.6.39 55.6.80 5/0*man _1‘4;7;'7;;;7
1082 . o Majunder 1.0.44 - =do- 7 D/mon=1.4.71 OFCh
1083. T Chakravorty 21.7.41 —do;- ‘(/I;_ 4.4 K.
1084, . 5ingh 17.8.44 —do- STu/F-1.4.74  OFK
53551 N. mukherjee 28.%.43 ~do- Sroii/F=t.4,74 QFK
10865,  N.K. Katawar - 23.10.49 ~do- D'man~1.4,71. oésn .
ot 3K Jaip, 20010.39°  -do-  S5.D'men-1i4.74- OKK
1088. 5.8. Choudhury 25.7.2 25.6.80  SA.D'map-i.4.74 K
1089. V.S. Singh 2.7.43 ~do= . ‘ : OFK‘
1090, HiZ.:Halder 12446  —do- Sr.0%man-t 4.7 cFAj i
. ~¥ 1091. - B. Joghee : 5.1.4 dow | MPF
1092, ;H.x{. Das . ’6;8?-4_2, 52.6.80 | | .
1093 "D.J. Subramanian 13.443 - 256,80 SRD'man-iedsT4  CET
- . 1094, " F.L. Sarathe 15630438 ~dom Plonner-1.4g8 Rk
. %%1486' S - r5 e e PO
) T ST AU U AN o e it
195, i.i?ziitra 25.12.37  25.6.80  Planner-1.4.71  OFK
1076, Aek. Paul | 10f9i42 {qp— o jgg;_
1097 e Dubts 20.5,38 | =do- Plannér-1.4.71 OFDC’
-~ 8. 5.0, 3iswas 2.10.43 -do=- Sr:Dﬂman~1,4aj4 OﬁAj’
1099. Haliayal éingh 13.8.28 " ~do- : , o OEFC
1106f*‘” U.r. mMalhotra 21.12.40 -do- S < .. « QEFC .
- 1101, Useo. Koiri T4 -do~ 'man-20.0.69 WF1
1102. S.5. Gupta 5.5 -do- D*man=1,4.70 i oz&c;
1103, | $.C. Chakraborty T 294143 -do-f ‘D'man,-1.4.79 OFDC
1103, " K. Bhakthavalsala Kurup -%.11.35 -do+.; Pladqﬁfﬁ1.4;71. Oféj‘
1105, ;,K;\B;ne;jee 1.é.41. '-qof ﬂ/F-1f4f68" ff' 49?99f;f'
1106, Mohd. Aktar Khan. ' 12.12,40 ~dom . Supth'i.4.74, cﬁg;;f
1107, C.C. Daware 18.12:32 —do- Supti'1.4. T4 OFCh L
! 1108. ‘LS;N.. Sahoo - ' 28.9.34 ~do- Sup 'r"'.'1A.4.‘68 M§F )
= ' 11095 $.C. Dabey 15.3.47 .  =do~ o . GCF
. .1110;' C.P. adhlakha - 1%:9.35 -do--  i/F-2.4.68 OFDurs
1. L.o: Tiwari . 25,1230 ~=do-
111?.. 3.5. Nandra - 141235  ~do=
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EREIR W fathopoan - 11.10.38  14.7.80 . - CFA SC
1132 sel 7 inn 1.8.39 16.6.80 VF] SC
1153. ik Sing 2.4 21.2.83 VE]  SC
1154, o 3w mishvn 03.01.42 5.7.80  Ch.I1I,1.4.72 OFC DGI

N e e S—.

- : , o
UL e Mes. Mirza 5.9.37 %.7,60  Sup.Il,1.4.66 OFC - 'DGI
[ — . e ———— o e T

1156.

L. Gopalckrishnan 16.7.41 21.7.59 HVF sC
1157. ive Krishnndoss '_ 4.7.44 ~do- . HVE  .SC
St 1158. nek. Jose 17.5,41 -do- , HVF.
1159. 6. Kaliamurthy 12.4.42 ~do- ' . HVF :
1160, TV, wamu- 4.7.44 -do- W

1101, G. Suryanarayana ‘ 4.7.50 ~do~ ' HVE. . : ‘?

et

1162. jataY . Nath 6,641 “=do- b;f%f;
1163, ¢. Srinivasan U 1a2.4 wdo- .
{164. . nadhakrishnan 17.2.39 —do- X | HVE -
1165. £.5. dathan 20.6.30 ~do- HVE
£166. s.Mani 20.5.43  =do-  WvF
1167. - V. tajagopalan 45.7.39 -do= . HVF

1168. N. Chandrashakharan Nair 15:.3.39 ~do- HVF
1169, ?.K. Szdanandan 15.%.38 ° - =do- v HVF
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‘ '12,\)( . (_;' \/ 2.1.40 - ’2.1.81 Supf'II 1. 4‘ 76 E j . .
Je S ‘”md v ra ) . . e A . DGI
1209 VS Joshi® ) 22:8.44 omdo- VleN r'B'1 4. 71 OFC DGI
¢ Ve Joshi . i e
1210 : : RN ~do-  ChL1.t . .k DGE
sad-e Samch- PO ALt “UAFKT DL
; -16.10.36 ~do- ‘ oo Rl
1211 “UDBK. Karh : Sup.11,1.4:67 - AFK- o
alva ¢ ade ) . . , /_4 l\ Dul
1212 Tik.5. Kutt 213,46 ~do-  Sunilll,i.4.76.  OFW |
NaDo utt-eY "6046 —do_ 4 .. UGI
1213 " 5.K. dakshi C ~do- . OFC
b 1214 K a;kshlt 5.1.39 ~do- Ch.1I,1.4.71 Gth -
5. /h i~ - : 4,7 . N
121 ‘ Hate 194,30 -do- Sup 11, 144.6 o
5 “¥P.i. Bhat - Pell, 144,68 OFK UGI
> ‘ “ 4,8436 do ' :
PPy o =do- SupiII )
1216, © M. Mohamed Ali ’ pall,1.4.67 AFK DGI
1217 P. Chandr: : OFK
. e an
121 ‘ 19.2.37 1.0.81
X .U. G. /:\r;’)Vindan 2 11 37 § HVF
. hd . -0~
1217 P.EL ) : HVE
| Devasay 17.4..42 ~do— Tracor-t.4
\Y 1220 Pod. George 19 1. 17 d - <4.69 HVF
’ . ‘ , « 1o -do=
221, U.fls Sheshadri 3.0, d HVF
. ere -do~
e - 1222. T. Dennis 17.5.44 J HVF
e s e e e e 20 -do- e e e
\/‘223 s, . . o mdo= e e T HVE
. . Ménlckam- 19.3439 ~do=- SUO'A".4 .
24. C.N. Menon ' e . HVF
. « - N. KrlShn-anmurthy '5.6.40 . . v .
byt : : : ~do~ ‘ " avE .
’ 2 3 4 ] 6 i y e
“o"'"'h;"."'t-'."c"o"0—0-0"0 n"’-‘-"."-"‘d’."d"‘o" - _.‘Q" ™ e e™ e ‘YT e .-.—.—.u.héu‘-.n.‘-:gr -
S/Shri. ‘ ' ' '
/1226, K.S. Rajan 20.2.34 l‘.s.m HVE
£/ 1227, K. Achuthan 15.4.,37 - «do= HVF
»/1228' T. Radhakrishnan 26,3.39 -do- . HVF
1220 ~ Samar Banerjee . 1.4.42 ~do- R]F-1.4.69 dF1
\//1230. P.. Balan 14.7.35 ~do= Sup'B'1.4.69. HVF
123 0. Swamidass 15.5.38 ~do- HVT
1032. .. Dutta 13.11.38 ~do- Sunp'3'1.4.69 HVF
\ . . . "
. 1233. 5.:C. Pallai 23.3.40 =do~- HVF
/ . y
12344 /1. damalingam 30.8.42 ~do- Sup‘n'17.1.72 HVF
/.1235.' Aels Panickqr 7.8.39 ~do- Sup'n'11.1.72 HVF
\
1236, V.T. nbraham 28, 4.40 -do- Subs.Sup's'7.11.72 MPF
\/"’
-,/1237’ .C. Sarkar 18.1%.40 ~do= HVF ,
A238. H.C. RoY 20,10.4> ~do- Sup'i'7.11.72 HVF
V .
1239. C.N. Salvaraja 17.9.40 ~do- ' ‘ HVE
1240, 3.K.4. Naidu 8.%.38 ~do= Sup'B'1.4.67 . HVF
1241 Télyson Edward 27.5.30 -do~ Sup',\"24.12.76 HVE
3 1242, K.G. Karunakaran’ 3.1.37 -do- Sup‘Bf1.4f67. HVF .
\//1243. - PP Narayanan"’ 777.35" ~do= ~do~ HVE
' 1244, K. Peandurangarao 6.5.38 .~ =do= _ WF
contdoé,' N
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1233, 4. Moy Chowdhur ’
i ) Y . 15 7. 36 26,8.81 - Sup 'ht1.4.74 OFDR
1284, M.K. Cha atterjee : 15
. 1285, G e 240 27.3.82 RF-1.4.71 v o g
5. | Gourishankar 7.3 29 1 : tt
- : : 3. _ .8.81
o . L , GCF <
1280, ° G.°V, rillai - 17.6.29 —do- -
) CRREP Yo ) - F
. 12%)7.4 ' BaN. vivkherjee +  3.12.238 ~do= '
: : ) 0= : .- GCF -
e 1283, 3.3, Hosur 1.11,37 " sdoe Buptnt1le.79 AFK
- 1283{] U b Prasad '2;9.37'..' ~do= . - R s F
. . : o Sl
1229._ ArJun'Slngh 1.5.30 " dom- St.Planner-1.4.7i " VEJ
1291, Nazaih Pratap 6.10.37 ' S '
1?‘92 . D.AJ. Ghosh 3.3.40° 1.1 .843' | Q,*:Ch
1293. 5. Stephen, 13.5.27 ' 1.8.51 QV;E
o - ! e VE{
1294, 2un. nitshra 0 25.6.30° =do~ - SUD'A'.1.75 M
1295, . :iaJencr. Jha v VL v T,
: b - 20.7.46 " . ,<E : GCF
1296, Mlhlr Bhattﬂchar)ee  1.3.45 1.8.81 ¢ SAF
. . 4 11
SN 2T, _U Ko Haiar = 6.10.45  6.8.89 SUp'B'1.6.30 JFDun
’ Y 198, oK wishr 1.7.49 1.8.89 o OEFC
1 0. Si Y . o S
299, B.r, Slr}gh Saini - - 284346 ;. ~do- %‘P GCE
. ' [N - B
. '130'0;‘ MK, Sipha - 25,9047 ~do- - %M‘,x WFI
. . L '\:,. PRI , . -
) ‘30’0 L.A. Yatil e 18.7“’ . ~d o Sf-D'maﬁ-1.4.76 OFV .
5 . . * . ) .
A el T T ;'m._ ’
» N ) o
1 S e - 4 5 . . s T
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, S/Shri — . 'j‘ N ) P o
1302. S.K. Tandon.- 5.3:44. 1 $,8.89 GIF - a,
1303. M. S Chaturvedi 12.10544 ~d 0 Sup'B*1,4.74 . * JFCh'
[ ! [ ORI | . | .
1303.4 smt Jyotl Dutta. 31.12, 41" 1.2.81. t Hors . ,
1304,  Uma Rani Sen N 2 35’ “do=- Hqrs. t
1308 Stha a0 Y 0 51.8 9 ' -do- Hars.
"1306.  K.s. Nombiar 10,1241 © +1.8.8% OFCh
1307. T.iv. Gupta ‘ 13.1.49 27.11.81 Sr.o'man-1.4.76 OFK
. . : ’ ’ ' ) ‘I '
1308.  Narendra Kumar , 11.10:35 ¥ 1.0.8)- ' Planner-2.4.66 VFJ'
. 4’ ‘. . , . . . . ) N . .
1309. Y.K. Chandra 8.1.40 ~do< Sup'3'1.4,71 OFCh. '
. e M R N
) o ¢ ' > ]
1310, K.U. Deshpande 230.12.45 # -do- ~do- f OFCh
1311, H.P. 5hatgachﬁ£yya 1.2.42 9.9.319 . Hgrs. d
) a " N . . , ,\
1312.  P.C. Banerjee Sohedt e 1.10.81 Estimater 1.4.67 MSF
1393, ' H.K. Toriya’ 5.12.42°  3.9.81 $r.D'man =1.4.76  oFch
. . : . . LT B
1314 AsL. Mahajan ‘ 1.5.42 1.8.81  Sup'B'1.4569 o
. - N . vood
1315,  B.i. Advani 19,41,37 -do= . Sup'B'1.4.85 AFK v },
-y o . . . . ) ‘(
1316, K.C. Ch#ndra 1.7.33 GSF o
. 1317.  B.D: Banerjee Vo2, S + GSF
. e LRI S R e ."_, . . . L { :
1318.  Diwari:lLal 28,1230 1.8.89 - o B
1319. 2. Chakraborty . - © 1,2.31 14.12.81 " Hgrs.
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«2eNQUp L - 8.10,44 " 43.11,.84 Tool Maker'ﬂ' "OFAJ Senicy
3 - : _ . o4e : provisi
. 1889 M. .Joshi 1.5.36 "26,7.84 - Planne)//4'.4.67 OFDUN ~do-
'1890. T.:t.Chhattani 20.11438 | 26,7.84 e ‘ " OFK /' _do-
'_:1.i;3'9_'1’~_»_l_(_:1,*.Kapoor L ' 15 2\4—2‘-»«‘.‘. .'.‘?3.1?,:84 ! H,Sl'c'illedl' . (;pc ' ~do-
1892 Y.NMalik . g.6.43 mrmer e ""5%;7”"” —do-
1893  K.K.Bose 9.8.42 46.8.84 HS#1,4.72 CEV —do—
’ 1894 R.K.Chakraborti ‘. 28,428 5.91.84 ' lngz ~do-
1895  H.il.Ahuda 26.2.38 26,7.84 “Sup'BSM.4.74 VEJ ~do-
1896, S.0.Khedkar 1.1.41 8.8.84 - VEJ ~do-
1897 . B.L.Viswakarms 14,4.43 26.8.84 D'man/®e4.84  VEF o
1898 R.M.Vyas 1.4.43 9.8.84 Tracer/9.4.71 OFK ~do-
1899 H.bilrej 6.6.35 26,7.84 .S‘up‘vS D~ GFK ~do~ .
1900 ‘H.L.Meghjani 2646430 26.7.84 SUp'B'/4.4.74  OFK ~do-
1901 C;l.éégga 29.2.35 l‘ 26.7.84 Sup'A'/1..1.74 OFK ~do=
. \f 1?02 . B«S.Sandhu 20.5.?8 ':Eic;_ IR W Sup';B'/1..<-i.74 (fK - ~do=~
1903 Rabindra Biswas - 15.6.32 26.7.84 - OFK. =do~
1904  S.D.Vyas 9.4.34 26.7.84 Fitter'c'/ CBK ~do--
‘ 1.4.60
; N ' Contd...104
.
Yy 5% i bt TTooe TTTT e SToTTT o veTE T
1905 F. Jeron 1.7.32 2047.84 Supr.'B' 1.4.74 JFK quiorityﬁ_;r.‘"royisan
1906 J. A. Sldulquﬂ' 2.1.40 13.5.85 - - (OFChe . =do= 7
1907 , . George"VergeSe  27.11.42 3.9.84 D'man 1,:.74 OFT .‘-gé_:." o
1905 Al K 1e.\_" ' 6.7.43 « - 30,7.84 ‘D'man 1.4:68 TAEK U doe: .,
1939 Ao P. Harnel ! 343,40 30.7.84 ) ~Go= —do-" AFK “dﬁ"".
1910 . P. Salunke " 3.10.41° 30.7.84  Plauner 1.4.78 AFK ™ ndo-

" 1011, Lakshman asm 1.7.39 . 28.6.85 .T,;"T.C. 1.4.65 _' -c{;n‘f_d | ‘-d’o-'} h 7Y,
1912 3Ty Gawpra}ad 5129 1 T aT8me " Suery v 4Tt T ey -dr}-.‘ - %0"
1913 M. Vque{«“ B O _ “"s 3.9.84 " "X Diman 1.4,74 TOFT - tedow 2! (V\r C
1914 shyamal - 7 4.7.29 26784 Tumner it .ol ToRk ‘~60-% DVO
1915 R.S. Bist S 30y ‘, 7 —do- _» Tracer 17.7.72 VFDun B ‘

1916 HaJ.sanknl .n)eY " 2507"38.‘; L ,~do- . P dos -do- ceoun -d?‘
1917 S, p Bhattachg;l/rjec 7.2‘-4.1‘ "“'6-6~9-°: -‘ S"pr"“‘"f‘iné c oK ';‘i.‘t"???.__.‘,‘
A 1918 ’ Pa R, sarkar 1.3.28 6.8.;4 E "I Sup.?B' 1.4.69 FGK .-+  =do=. .
© 1919 Mo R. Misra T L 26.9.3% ¢ ‘ oy MOFBa h edoxt R
* 1920 A NeKspoor .. 36044 L W8S G, S OFCBrd mdde T v
1921, Kader Nath | , 12-&.27 " L 27784 - SuPr-'B’ .54' e SAE L mn 2

-

& Pviodd Pt

.1D




e

-

¥

»_¥/ L . BY REGISTERED DOST

" No 323/A/DPC
GOVERNMENT OF INDIA
MINIGTRY OF DEPRICE
ORLMANCE FACTORY ROARD
10 AUCKLAND ROAD
CALCUTTA=1

The 11th June 1986

To

Th2 Cencral Manager
: ‘ All Ordnance & iquipmont
v-séQ Factorles.
bub'- PUBLICNIION DPC SELECTION LIST OF BATRRI KRN
ASSISTANT FOREMAN/STA (T)

A copy of the combined selection list for the

:follGW1ng trades prepared by the appropriate DPC at this HEad Quarter

JS forwarded herewith,

(i) Asstt Foreman/STA ’ (i1) Asstt Foreman /STA
1 (Mech) ' (Elec)
- (iid) Asstt Foreman/sTA Iiv) A&sstt Foreman/sSTA
. (civil) (Chemist)
{v) Asstt Foreman/STA
« (Met)

This list may please be shown to all concerned,

In may also be noted in this connection that the p@st
of A/F is slection pest and the selection to this appointment has
been made in accordance with the principal laid down. Therefore, by
the Govt. Inclusien of any individual in the list dees n®t itself

oaurqptee prometion for the individual concerned at promotion will -

@ made in accordance with the actual requirements, While the .
orders of listing by DFC will be the order of >en10r1ty in the
anproprlate grade on promotion. It may be nccessary in the exigency
of service to make promotion out of turn, Such promotion will however,
be without effcct on senierity., SC & ST employees as available

. have been included in the list in accordance with the existing Govt.,

i
orders. : | &
26 ' The relevent DPC may meet to review the list .
periodically as necessary. The present list will normally be valid -

‘upto 12 months from the date of the meeting and in any case will -
not be operative after 18 months from the date.

Kindly acknowl edge recelpt°

Copy tost=- ' |
1. The AddAl DGCF/OET 5d/e X ¥ XX X
2. Section~ A/NG& A/E-1 (NG) ,

3. Member JCHM Level III -VFJ . | ( BN Ghosh)

4. The General secretary CE AI NGOs S0/DPC

Association = VFJ 7 for D.G.0.F,



Mechanical

4

102.,KC Srivatava 1C3.
AM BandopadhyalO7.
111, RR Chandran 112,

106,
116,
115,
118,

¥

13C,
134,
138,
142,
146,
150,
154,
158,

SM Malhotra
Ko Mohd,

BS Dillon
‘Laxmipati
!ﬁi SENy

BS
DC
TK

S Naha

DN Trivedi
52 Kundu
SC DEY
SK

Chaudhri
agnhani
Alaukhedar

162,
166,
1706

.OP
KJ
ML

SINGH
vonacharias
GUITA

[y
3

Enclosure of OF3 letter 1o 323/A/DPC Dt 11.6.86

Sub:- COMBINED SELECTION LI

ST OF ASST FOREMAN FOR THo YEAR

1985 & 1986 PREPARED

BY THEZ DEPARTMENTAL PROMOTION

COMMITIEE 11 B on 10.6.864

116. AK Bardhan
119, BN Datta
123 HY Shirder

1 o F( 4 A0}
27+ DK thttaohafiﬁgo

131, B Rajappaw
135, 8K

1. SK Makhija 2. S Arungire 3.
5, PS Tarafdhar 6. GC Banerjee 7
9, Inderjcet Goon 1C.AB Dass 11,
13, PN Mehatoo 14, AK Bakshi 15,
17 BR Arrora 18, M Gopinathan 19
21, VB Saxena 22, 58 Guin 230
26, SK Rai 27. SC Rai 28,
- 30, SC Banc¥jee 31, SN Gangoll 32,
34, TK Chakraborty 35. GL Rai 36,
38, VS Iyer 39, MP Rai 40,
42, CM.Sharma 43 A Baishya @ 44,
MP Gupta 47, RS Tewari 48,
5 S Ram chandran 51, ML Sharma 526
54, BK Rai 55, MGheyosudin 56
58, R Chattopadhaya59, VN Verma 68,
62, SS MALL 63, NK Khurana 64,
68, M5 ¥hamim 67 AKJ Nambiar 68.
79 KP SHARMA 71. RAM ROOP 726
74, LN Subi 75, R Dharamraj 76
78, ML DIWAN 79+ KS Magar 86.
82fo AK Kutty 83. SK Basu 84.
86, G SINGH 87, SR Bhalla 88,
96, DP Ghesh 91 A ROy 92,
94, MK Haldar 95, M Biswas 96,
98. AK l\'!Ukerjee 99. A BERI 1990

CV Govindan 104, MP Sharma
SH Duggal 108, Chet Ram Verma 109, AL Gangoli-

11
12
12

1

BR Shastri 4, BN Biswas
TK Mitra '8, K Dev Nath
BN Dutta 12. Maneranjan Rai
KD JOSHI 16, JK DEWARE
« ML Datta 20, Bhaskar Gupta -
GM Badbar 24, SC Khan
GN Banerjee 29, AK Bhomik
SP Haldar 33, AK Gangoli
SC Khanna 37. M Purscttam
KS Srivastava 41, SK Adhay
BL SHARMA 45, DK RAI
HP SINGH 49, JP Saravgi
SN Pd 53, VP Sharma :
NK PAUL 57 AK Bhattacharjee
PN Sahu 61, Swareep Singh
SN Bhattacharjee65, PK SAHI
RR Srivastava 69, MA Viswanathan
M Sarkar 73, Thakur Pd
GC Dass 77« BAC Rai
AB DASS 81, K Valapan
AK Chowdri 85 SL Jain
Chandra Bhan 89, SC Vij
KK Kar 93, KN DWIVEDI
GC jain 97, DK Chatterjee
VN Pandey 181, BK PAUL
165, BN SAHA

RN ROY 118,

VK Agarwal

6., MA Nshari 117 Subhas Chandra

De SN YADAV 121 SN SAHU

4 RS CONI 125 Chander Shekher
TK DASS 129, SH AIITED '

32 JF DUBEY 133, DM DAS .

‘Chakraborty 136.Kesar Singh 13@, Subarte basu

ROY Choudry 146, Amabs 141 ,GP 1isr
[ R=E ’ a

144, pBaRE2RdRY8) 145 AR mandopadhya

148, PEK BISWAS 14

139, SN

143, K4 Sharma
147, SK Banerjee
"151, 811 Niswas

155, A Sudalkaran

Roy Choudry 159, CGK Pisopati

163, Pritam singh
167 RM Mehta
171, DK SHARIMA

SK PAUL

9 SR CHAKRABCRTY

152 153, Bidyut Kr Sarka
156 Radha krishan 157, Nirmal Kr Sriva

T80, saha
160, EN Kherkar 161, OP Khatri
164 R PAINNDY 165 SK ROY CHAUDRY

168 Arun Kr Ghosh 169 AR SINHIA -
122x




: ”ki”p,3- .,Ne 3265/AF/A/NG fﬁ?%
/v " devernment of Inaia
Ministry of Defence . ¢
Ordnance Factory, Beard
R A O R '18=A Auckland Read.
T O CALCUTTA—?Q@@Gl s
| - pated 18th Jun 1986

LA o o i "4 ')‘ ! -. R R ,

S Sub'-fNG OFFICLRe - pRoMOTIoN & TRAHSF“RQ-Hﬁ,‘ﬁﬁlglg:rdlr -
. "" -,.‘,~-,4\\',',- P 7 - u')‘ ",f,‘i '<‘~'.'\\ \...‘.-;_- RATENE AN .l'\ Lo e :,

‘%w“r;fff*;'rf:i . The DGOE/Chalrman. @FB haS' sancti@neé the transfer &
BN prcmetion as. shewn in‘xhe anhexure herEtG’:lfW?“.\'|u : ,
,'ﬁug. 2. ~ . The’ transrer whlch are ef pmﬁ nature have bcen erdered
) in public interest° , Tﬁiﬂﬁf?~(*!. “‘7v:y_.y'ﬂh : ;“““.-.: -
'fefr'g‘ﬁ"“ A?% ‘ft, The prémotlens “have bheen s1nct1ﬂnpd without af fect, on o

SRR seniority tand subject to qenfirmatlon that the’ 1nd1v1ﬂuals are
*.i'  not envolved, in. any d;salpllnary case and that there is no daubt:

Ll Jr.-")'-

Cr abeut dntegritys U ety U i o m s

.i. . ;!..A,' ;',._ AEZS e

v’.ﬁ7ﬁv*‘e'4. ‘gff' Subject t@ the above, the pr@moltlmn will take effect
Lt Y - frem Lhe date shonwn. in ¢8l 5 of the‘annexure are.-the ‘date 65"_

Y% [ assuription of higher,resPansibilities at the Fys ef p@sting L
s "Iwhlch ever is later.;h;ﬁ:;u e . W

v
. P 'x.'_‘_\. T . .‘ e _' R
1 ’ . - *' : ..v,- W ,

._5° .*  “'The int1v1duals sh@uld be réleﬁsed frem their hmt

e faCtaries from a date’in which: a way that they are in p@uition
. in .the- factery &8s shown in. col 3 'se that they:can “assuine charge
"ot the pwst to which they are prem@ted cn,the date. N

6. .+ The 1ndividuals shauld be suitabiy 1n£ermed of his trans-
©  fers and promotien. immediately en receipt of this order.A Any
"representation regarding the- subject matter ‘heére of should be for
valld reasen and dit. sheuld ‘be submitted -in writing.'te the General
. Managér withip 7 days ‘from-the’ receipt mf @ by the. indivifuals- and
. it sheuld be forwarded'alengwith the’ cemment/recammendatian of = .
the GM.in ‘the' prescribed proforma indicating: .specifically "Yes *
) "N@" . against cel 9 . there ef (copy, enclosed for ready referen
) ¥se as t@ reach thls oﬂfice net later. 7 days thereaftbro - |
* _ ' . A .
~Te . - n CQSC there is ne such represemtati@n ano/or the
. «individuals do not moeve.as. aracrea, they- -will: be dé¢emed teo have:
1,@pted tp forge the promotien ‘and. are liablé. for: cansequences in
. ‘term of ‘this office. letter no. @39(6)/A/A At %2.12 82° L

L Be Drait DO Pt II/J@ining repert regﬂrdlng the. transfcro.&
",”_‘.prmmotlbns may ‘be eubmltted t@ thio ofche in due course.fﬁ;r-“
. 2£xati;n The ind;giguil should exercioe th@ @rtion for the pay'
: as provided 'in DP& AR OM No 7/1/80=Estt (p-1) d

"M@within ohe month ‘of their . datefgf prcmotiéro -%‘;(? ‘) t’25o9 *°

”:;ﬂlgo 4 Phe promoiion in res ' i
PN pect of inﬂ1v1dulas who are
'A*<I;n d?ﬁgigilgiry caqeieoyrt gase or .whose” proceedings aﬁe iﬁviiz
Ve agains whoi. disciplinary action h
o7 or whohare a larded a, penalty resul ave.been C@mple
: sulting. from any discipl

and’ the penalty peried: en"them- ¥ ‘@isciplinary:cag

is'in cufrenc h

.effect tos' ‘In ‘such cases 4 Yo should’ not given.
. eference sh hj '
i ofilce for further order in ‘this regards. @uld belmade o this

- . i
f be e .

-, \ - . .,. . l i ) ’ " ‘,'.' .
. . . e, s : " } ) . . .
R LT e / ! ' }ll"’_
’ " :

.!/ l
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,_tf‘~5'wrll;' It should be noted by the 1ndividuals whe are premoted 1n'

_gg?f ‘the ssame statian‘locally that theyiwill be llablewto be - transfered .

R ih “the- existlng grade aL;a later(datefin the exegenc es af oervice,, A
7 . : ;

EFCS T |
. IR RSN
. VS :

,’ _'\ ,, . .-"l Iy R bt o i “,-\“h’)u\. *.%}. 4 . 10k 3
IR .112. ; ‘The promotlons aré $ub3ect o Lhe~decisienuefnthe SupremeCpurt ’
e '*on the writ petition filed' agaihst‘reservatlen ‘In prometion: f@r..v,;_;;
SC/ST and, also, the, decision ‘on Nagpur ‘beeh - of: B@MBAY\ High Court; -

?“‘- ' régarding interse-seni@rity Vof airect recruits:andypromnotees *wThis B
o condition should. befnotified xe the' dividﬁﬂas and '1S® FO Pz ,ff
R conveylng Lhe promotiens.a. b LT -*v“'&“f'}

54:

Iﬁght Court om:a writ pe%itien and-this, cenditi@n sheuld be br@ugbt’

o { te the Lnd1v1&uals and a se“n@tifieﬂ in. the F.@'*Pt,II cenvcylnq “the -
 5‘..\;”promot1en° : : 2 s

J : ’ " "“.’l‘

"f}' }4.13."» The promotlon are’ subject t@ the dec181®n ef the Allahabad‘;‘

-

. 144 . The’ prometled'belng orderedrhérewith areuagamnSb @verall
S ,@ vacanc1es.‘:-_ T SR RV A . W :

p e T e e e e W Wy
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ISR .
(/ A \‘3}/
N o MUIEZUZE  OFB lotter No 3265/AF/A/NG A 4876,56
N ' | /<§b
SL Wame/Design Trancfer to Ptomotion to Effective Remarks
No . & Factory ' : date of :
y promotion - -
-1, 5K MAKHIJA SAF SAF Offg A/F(Mech)  30.,6.86 Againct
. .existing
: vacancy
2, 'S A GIRI SAF SAF " { ", . "
3. BR ol\ TRl AFK .,AFK " " AT
4, BHY BISWAS GBF G3F it " e
5 ° PS DHAR RFI RFI n n . om
6. GEXBANERJLE DRFI RFI " " o
7« TK MITRA GEF GSF " " T,
Se {eDEV-NATH ~ HQRs oF Ambajharl " n . "
9, INDERJIEET GAON OFC OFTO D.D. " " \ "
18« AB DAS GaF GSF ' " " . ",
11, BN DATTA MOPF MSF " " . "
12, Manoranjan Dey GEF GSF " " . n
13; PH MEHIO "GSF GSF " n . "
144 AK BAKSHI OFDC  OFDC " " . "
15; KD JOsHI HER HEF " " . "
16, JK DZVAR A BK (2032 " " o
17. BR ARORA GCF OF ITRASI " " PN
18, N GOFI NATHAN HVF HVF " "o .o
19, NL DATTA Gsr " G8F " n Com
20, DBHASKER GUPIA VEFJ VFJ " " . "
51, VB SANEANA OFAJ OFAJ " " Cow
224 S5 GUIN RFI RFI " " . "
23. SD SHUKLA OEFC 5FC . " " . "
24, G BANDEAR AFK AFK " S Y "
.25. SULEMAN CHKA RFI " RFI n " . "
26, SK ROY - MSF - MSF " " - "
27+ $C ROY SF GSF " g o
. 286 GN BANERJEL Cop GSF " " . "
Q _ B BHOMIC RFI RFPM " " MY
3@. SC BANERJEE RFI RFI n " - "
31, SH GANCOLI MSF MSF " " ’ "
32+ SP Haldar RFI RFI " " o
33, AK GANGOLI RFI OFPM " " LRI
34, TK CHAKRABCRTY OFDC ' OIDC " " ' "
35.GL DEY RFI 4 RPFT n n i n
36, SC KHANNA OFrC OFC n it g "
37+ M PURUSOTTAMAN FAJ FAJ " " * o
32, VS IYYER GCE GCT " " "
39, P ROY FOK FG¥. " " "
40, KL SRIVALTAVA FGK OF TO DUN " " "
41, SK ALLLYAY RFR RFR n " "
42, CM SHAMIA OFAS OFAS " oz "
43,  AK DAISYA GSF GSR " " n
44, DL SHARFA FGK FGK L " "
45, DK ROY VET VFJ " " n
46, MP CGUPTA OTK OFK- " " "
47. RS TEVARI OFK OFI " o g
48, HP SINGH VFT VrJ g " it
49 JP SARAVAGI VFJ - OFK " " "
. G. .O



R < oot o, Al
P ' - GOVERHIENTNG ;
et \\ ' MINISTRY OF DREFLENCE
2N ORDHAIICE FACTORY ROARD
"10-A AUCKLAND ROAD
CALCUTTA~700001

_ Dated 28 Aug 1986
Sub:~ NG OFFICERS~ PROMOTION & TRANSFERS

The DGOF/Chairman, OFB has sanctioned the transfer and
promotion as shonwn in the annexure hereto. :

2 The transfer which are of pmt nature have been ordered in
public interest,

3. .3 The promoticns have been sanctioned without affect on
senicrity and subject to confirmation that the individulas are not
envolved in any disciplinary case and that there:: is no doubt
about integrity,

‘ 4, Subject t2 the above, the promdtion will take effect from
3069486 or the date of assumption of higher respnsibilities at the
Fys »f posting which ever is later,

‘ Tk, The individuals should be suitably informed of his trans-
fers and promotion immediately on receipt of this order. Any
representation rcegarding the subject matter here of should he for
vaild reascn and it should he submitted in writing to the GCeneral
Manager within 7 days from the receipt by the individuals and it
should be forwarded alongwith the comment/recommendation &f the
GM in the prescribed proforma indicating specifically " Yes" or "No"

~Bgainst col 9 there of (Copy enclosed for ready reference) so as
te reach this cffice not later 7 days thereafter.

€, Draft DO Pt II/joining report reyerding the transfers and
- promotions may be submitted te this effect in due course, ' '

7o ~ The individulas should exercise the optien fer the pay
® . fixation as previded in DP & AR GM Mo 7/1/88-Estt (p~1) dt 26,9,81
ﬁiﬁlthin one month of their date of promotien,

8? _ The promotion in respect of intividuals who are involved in -
disciplinary case/court case or whose proceedings are in train

. sub judice or against whom disciplinary. action have bheen comleted
or who are awarded a penalty resulting from any disciplinary case
and the penalty prriod on them is in currency, should not given
effect to. In Buch cases & refercnce should he made to this
office for further order in +this reyard, )

‘9. It shfuld he noted by the intividuals who are promotced in -

phe same station locally that they will be liable to e transferred
. 3 03 - il B . i T

in the existing gyrade at a later date in the exegencies of service, -

10, - The promoticns are subject to the cdecision of the

Supreme Court on the writ petition filed against reservation in
promotion for SC/ST an? 2ksa the 4@ Cision on Nagpur bech of Bombay’
High Court regarding inerse~seniority of direct recruits and '
promotees, This condition should be notified to the individulas and
alse FO Pt II conveying the premoetion, .

IEY

- Contda.. .P/2

..‘.



Py

11,  The promotion are subject to the decision ot the aliahabad
Highs Court on a writ petiticen and this condition shsuld be ‘
hrought +to the individulas and also notified in the F,0. Pt II
conveying thc promotione

12, The promotion being ordered herewith are against
overall vacanciese :

-y : o '
. ‘ | ' sd/- XK KK XX
' (PK DBHAWMICK)
DY DIRLCTE/ NG
for DGOF

Copy to =

GI‘IS * .v. ' T ERE X .All FDCtOri@S
and all concernede




| . \iu{.’ N.P. Sharma

! . | R

i

Enclosuru to 0.F.Board lottor NJ.'3255/AF/NG dntod 28 B, 86.

Tt g TV BRI T S
| T e MEC
TR SRS . 1—nw”w” oy “i
[ |" :‘,‘. ) x.|l”. I ' - t : “ R .
- pw'-c- ST
SL, Namc 'Desigp3+1)n and ‘r;TranaFor~m;ggﬂbgﬂ3£ign
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1 . - Shr1 U.X, Haldor, . L U
3. CHe g(mech) VF3J o orgm;~xxa\f"r~GFrg.Ar(mech)»

N Bisuwas - ’ ‘
'CH-I(Mach) O F Dun : OPTO DUN =do-
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3.  G.C. Jain ' P B o o
CH=I (MGCh) 0 F Dun ) . ’-"DF‘,TQ;pg’n' . -'."' : ;.fdou
4, 0.R. Chatterjocz A
~ CHeI{Moch) OFAJ - OFAJ ~do~
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50, KG Sharma 5do;“/sar | opro:f'::' Codo-

,'51, Damadar Singh +hof Jork OFK 1"7" ~do.
© 52, NK Bandopadhyay 7d07 /GCF C OFKnt ?; -do-‘h
53, . DN Trivadi ~do- /OFC . OPTO'" C o edo-
54 . PK Bisuas -do- /OFA "-ofaat oo =domut

55. Santi Ranjan -do= /[3FI RFI.l .. =doe= .
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57 Sambhu Nath ~ =do= /I I ~do~ |
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58.  SK Daul Cedo- /AL SRFLY LT =domod
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60, ~ Sudhur Ch,Day  =do=- /RFL 77 OFT 7.0 =do=
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61. A Sudhakaran ~ =do= . /VF3 TRl sl —dos
62. Radha Krishna Saha®  /RFI - ~OFT w7 =do= i
- 63.  Nirmal Xr. ~do= JVF3J VFl - =do=
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e it with file

5-0. ()
put up before Hon’ble

Court for ordeis

on {fLe. &dﬂ{)(«)@ﬁ ()";g\“\"n
~ D.R

ot AT

NoT1CH WF MOTLS ek
Aisc Petiti-o’b et : \‘7 Ob u_ﬁ‘__gf 199/ k‘ﬁ,ﬂ, - /
T e V1 A T N X E’") |
3@4 4 M ,Q—ﬁﬁw Applicant/kppallanu,
- Varsus i ) o

Dk ) @/é 9’)’) A2 2 Qa//“’)i’ Respondents/Defantial

Take notice that the court will be moved by the order
mgued N Ml 5 M Xl the day of 19491
at 10420 Uclock m the fclenoon or so soon tnue aftear the -
noticed on their cccession can be heards

the objwct of themotiun is hereby indicated by
A copy ¢f the Application is enclosed herewith, The further

no*lée Shat meanwhiile this court has been pleased to pass
that foilowing ordesrs

Dated this tha O?“%‘H\ Aay of 230 V. 199 |
Signaturaéz)/:‘

CM Advocate of  petitioner

W | o Zkp‘pl:‘ucant/é\ppal:Larnt-,
' w '.' ~or '
o

sdvacate on record for the opposite party

(3

ReSpondent/Defen,&ant‘ |
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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL,

ALLAHABAD BENCH,
A Misc. Amendment Application No.\(7Cépf 1991,
: _' | w

Registration O.A. Fo., 1183 of 1987,

j | Babu Lal and thers cescscoceneenee Applicantse
Versus

Union of India & Others eseeeeeececsss ReSpPOndents.

‘Before the Honourable Vice Chairman and

* his Companion Members of the aforesaid Tribunal.

cﬁfﬁﬁEEE)JJK C:ﬂ;v}’? The humble application of the applicants
(ljg}jﬁﬁx;fﬁis ~ most respectfully showeth, | '

1) That the appliéants have filed the present
caée secking a direction against the respondents |
to fefix the §enior1ty'of the applications in the
éadre of Chargeman Grade-I, taking into consi-
deration the seniority positions of the applicants
in the Fééder cadre of Chargenan Gfade-II and

accordingly, to refix/rectify the seniority list™ -

pabl ished by the Ordnance Factory Board on 12-6-8.

w
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{2)

The applicants have also scught a direction to

the respondents to grant due promotions to the
. O] onarnd

applicants as Assistant Foremagé taking into

consideration the correct seniority of the

applicants,

(2) That the applicants were initially
appointed under the (rganisaticn of the Director
General of Inspections {DGI), now called Director
General of Quality Assurancé {DGQA ) and were
promoted from Supervicor Gradé~IlI'to Bupervisor
Grade-I1 and thereafter as Chargeman Grade;II,(
during the period 1972 to 1977. They were sﬁﬁse,
quently promoted as Chargeman Grade-l under the

DGI Organisation, vide Orders passed in January,

1981, The applicants were subgequently transferred

fram the DGI Organisation to the DGOF Organisation

/

in October, 1984, consequent upon the recommehdations

of the Rajyadhpaksh Cormittee for trans?é?wof the
State/Inter-Stage Inspection respongible from the
DGI to the BGOF Orgaﬁisation. Though there were

instructions to the effect that the optién of the

enmployees to be transferred should be taken  k® the

respondents had arbitrarily transferred the persons



{3)

in a pick and chose marmer and the applicants
were forced tp be transferred to the DGOF
Grganisatibn from the DGI Organisationo Under
Article 26 Co.8.F., the 1egitimateﬂ¢1aimé and
expectations of the individuale so transferred

in public interest ought'to have been preserved.

{3) That on account of the wrong poliey
adopted by the respondents :ln the matter of
reckoning seniorityef the cédre of Charzeman
Grade-I without taking into consideration the:
seniority of Chargeman Grade-II, the applicants
who weré much more seniors andhwere transferred
fron ”thev DGI Brganiéétion were condermed to Junior
positions compared to the junior employees of the
DGOF Organisation; Thereby , the‘legitmate claims
and .expe:ctations of the applicants were unduly
Jjeopardised {m account of the transfer_ of the\
applicants from the DGI to the DGCF Organisation
and those employees of the DGI who were not
subjeeted to transfer and were much ;‘mnior to
the applicants got further promotions which the
applicants could not get in the DGOF Grganisation.

The applicants have thus been subjected to undue |



S

P

{4)

loss in the matter of seniority, promotion ete

| for no fault on their part and being aggrieved,

the applicants have filed the present case.

4) That the applicants had also taken

up the plea in the application that their transfer

from the DGI Organisation to the DGOF Organisation
;%méé

was lllegal and arbitrary andlthe applicants

having not been asked to give options as was

required, the transfer was bad and the same had

unduly harmed the applicants for no fault on

their part.

(5) That the applicants have also taken up

the plea that the junlﬂrs of the applicanfs who

vere left over in the DGI Organisstion, have got

further promotions.

-

{6) That in the'easesof certain ambloyeesﬂﬂép

[M/}E similarly placed as the applicents, a case was

filed before the C. 4.7, Jabalpur Bench as 0. A,
‘No. 436 of 1987, B. L. Patel and others, Applicants

¢s. Union of India and others, respondents,
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ANNEXURE AA-1

 ANNEXUREA AA-2
to AbA-5 .

(5)

wherein the applicants of the eaid case had
sought the relief that they be reverted tc thelr
parent Organisation, since they stcod to lose

their seniority, chances of promotion etec., on

- account 6f their transfer and since the transfer

vas effected without seeking option or written
conéen-t, .the applicants vwere entitled to be
reverted back to their p@remt Orgenisation. The
said case was decided by the Jabalpur Bengh;of
the CoAeTe vide judgement dated 11«8-1989. The
true copy of the judgment dated 11uSAL989 passed

by the C.4.T. Jebalpur Bench, in the case B.lLs

Patel and others Vs. Union of India and others,'»

is annexed herewith as ﬁnnekure A-1. The
applications/representations submitted by'the
applicants in the matter; consequent upon =x

the =aid judgerent, are annexed herewith as

Annexures AA-2, AA-3, AA-4 and AA-5 respectively.

{7) That after the applicants came to

. know of the said judgnent, they moved apmi:cgtions

to i:he respondents seeking their transfer back to
the parent Organisation, -just ae in the case of

applicants of the case 3.L. Patel and others Vs,



&)

Union of India and Others. The applicants had
prayed that the same benefits which were given to

siznilariy'place& enployees, showuld be granted to

the applicants also,

{8) That even though more than six months

have passed since the submissiongd the represent-
72

- ations, the respondents have not passed any or ders

and hence the applicants are constrained to seek

a relief in the matter by way of alternative relief
in the present case and since the relevant pleadings
have already been taken in the present case and

the alternative relief being scught is based on a
Judgnent of a Bench of this Iribunal, it would be
proper, expedient and in the ini:erest of justice
that tbe applicants séek the-alternative felief

by appropriate amendments in the preczent applicgtion "
under Section 19 of the Aduinistrative Iribunals

Act, 1985,

{9) That the proposed amendments will be
consistent with the pleadings already made and are
not inecnsistent with the original stand of the

applicants. The amendments have became necessary,
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{7)

- in view of the intervening happenings and an

alternative relief can be added in the present
cage, under the circumstances, by way of amendment

of the application and hence this application.
PRAYER,

It is, therefofe, prayed that the original
application under section 19 of the Administrative
Ir3ibunals Act, 1985, be kindly allowed to be

anended as given below.
PROPOSED MMERDIENTS

1)  That in the end of the aristing para-5,

after sub-para 16 of para 5, it be added =s follows:

“(17) That some employees who were simllarly

placed as the applicant§ who vwere originally

enployed under the DGI anszere subjected to -

transfer to the DGOF, just as the applicants‘
: 3

as a resit of the recommendations of the

Rajyadhyaksh Committee, without obtaining

6ptiens juets as in the cases of the

appl icants, had filed a case before the
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(8)

Jabel pur Bench of the Central Administrative

~Triunal, stating that consequent ﬁpon the ir

transfer from the DGI to the DGOF, their
legitimate clalms and expectations In the
mnatter of promotlons, seniority, etc have

not been preserved and that they had to suffer
thereby and also, that since options were not
taken from them for such transfer, which Was
effected in a ‘'pick and chose' manher, the
said ejmployees‘seught their tranefer back to
their parent Organigation, where their juniors
had got further promotions. The said case wﬁs
decided by the C.4.T., Jabalpur Bench .on 11-8-89,
directing the r@sﬁondents to transfer the
applicants of the said case to their parent
Organisation and the transfer‘ of tlfse sa.id
applicants from the DGI Grganisat;on to the
DGOF Organisation was struck dom_. The appl i-
cants came to know of the said judgment in the
middle of the year 1990 and obtained copy of
the same in October, 1990 and thereafter the
appﬁcanfi subnitted 1dentié~l représentations

dated 10-10-1990, seeking the relief that they

be also transferred back to the DGI Organisation.

. cé/Z@ l

i



{9)

The true copy of the judgment dated 11-8-1989

ANNEXURE * A-8 1s annexed herewith as fnnexure A8 and the
) the representations of the applicants No, 'l,
|  ANNEXURES A-9 2, 3, & 4 are snnexed herevith as Annexures 4-9.
- TO A-12 | -

A-10, A-11 4 A-12 respectively,
Y (18) That since the applicants are similarly
| "-placed as vtiae applircants of the above mentioned
case Q,A. No. 436 of 1887, nanely, B.L. Patel
and Other§ Vs, Union of India snd thers,
decided by the Jabalpur Bench of the C.A.T,
- | énd since the respondents have duly transfer.red
\qu N ‘ the applicants of the said case with their
| original seniority and other benefits of
prosotion, seniority etc, in the parent
Organisatién, the applicants are also entitled
to the benefits of the said judgment and the
respondents are liable to grant such benefits
to the applicants also. By not granting such
benefits as have been given to similarly» placed
employees who had filed the case 0.A. No, 436 of
1987, B, L. Patel and» Others Vg, Unién Qf India
and Otheis‘, decided by thie Jabalpur Bench of .

this Tribunal, discrimination violative of
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o)

Articles 14 and 16 of the Constitution of

India is being practised against the applicants.

19) That the transfer of the applicants

from the DGI to the DGOF Organisation without
seeking options and without enéuring and
safeguarding the legitimate claims and
expectations of the applicants 1n:the matter
of seniority and promotions etc., is liable
to be struck down and the reépondents are
liable to be directed to transfer the appli-
cants back to their parent Organisation of
DGI and to restore’thé original seniorit? and

consequent promotion and other benefits,

accruing thereby and the applicants are seeking

such relief by way of an alternative relief in

the present application.”

(20) That in the end of paragraph 9, an

additional/alternative relief be added as

as follows:=-

S e allinadort,””
“(3%<fhe transfers of the applicants from

the DGI Organisation to the DGOF



{11)

Organisation without taking options, as was
requiré;d and without ensuring and safeguardiﬁg
the legitimate clalms and expectations in the
natter of seniority, promotion etc, be struck
down and the respondents be directed to transfer
thé applicants back to the parent Grgénisation,
that is, the DGI (now called DGQA) Organisation,
restoring the original seniority and granting

the benefits of promotions etc, aceruing

thereby."
APPLICANTS
1. T
2- W
3= N,M
Q/\@‘
4w )
VER IFICATIONS

~ We, Babu Lal, Ran Kunwar Singh, Narsingh
Bahadur Saxena and P.XK. Sarkar, applicants, do
verify that the contents of the above anendnents

are partly true to our personal knowledge and
partly true on the basis of legal advice received.

Verified on jgﬁ”day of November, 1991, at
Kanpur.

APPL ICANTS,

N

n.K. %ww Yo
ADVOCATE, 3= ~LL= 4=
v ANPUR. By W
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' .filed this petition again :t thc orc;e:: d:.-tﬁd 20.7.1537

wrich it w¥as neces: arx to taPe t W Oytiune from tue

,staff to e transferred, . ":;'g",ff"{

| : ' X
A—NM@ATUM Ao \?

| QENTRZJL, 2DLINISTR fm TRIEUN, ;L m‘m‘LIU« Lulc JA.,ALI'U‘

T ]

O:A? 436 _ar 1987

'B.L.Patal & others ) C 0 ees  APPLICALIS
Versus
- Union of Inéia & others L essn RESE L3S
CQU.‘.,';ELI . _ _
Shrd PeSelair T teee PR WIE FPRLICAET
Shru B.K.an\vat . ees FIUITIL CLSE om0
Co: A I o .
lon'kle ShrL'S,K.&.Chib wwee - Vice Chairmen
Hon'ble Shri Keie Mhare . " ees Menwer (J)

- gupompww
(Delivcred on this tac 1lta day of ,m,t. t, 19L9)

RARW

-

Thc &pplicunt who werc &1,1nqlly working as
Chargeman orqdm II under the Di,suctor General of

spection in the Gun Carriage Factory, Javalpur have

of the General Manager. .C.F. Jwalyur trun-fcrzing
thiem to the -’)rdﬁa:ce Factory, -hcy cun ond that sg

a re.;ult of t.;is tieir promotion prospeets ave boen

. affected which they would have availed in tieir paruent

orJanisation and tiyds caange has been detrimcntal to

L their | s;rvice condition erd tinis nc-.s been dene contruzy

to the 1nstruct1on., conta’ned in letter lvo.l(321)02/D

(Inspection) dated 23.11,.1983 (Anngxare-A) accurding to

.« oo

. ,
o s LA

(v

o et
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2.'. In tneir return dated 10.4. 198& thc reaponoents‘

“have taken the rlea that no oepartmental anptal had

 been Lil -d QJdinBL tne inwu,ntd Lo und the ptLitiun

abould be dismiSFed on that rround besideg that of

‘limitation as thﬂ inpu;nﬂd Brders are of 20, 11 1933

. cnd 18 10 1984. The rﬂspondent have °tdted t at tnig

E transfer ’s in purs uaDCL of an uxpect Lonnltteu’ﬂ .

~

4

-rec0mmendttion and made in thnc puulic interest arnd,

thertfo;e.,cannot be challenged, The res paz* =nts

- -have not raised aﬁy other points.

L

- P In t eir rejoinder d...t.cd 12,7,1948 the

.

: Director General of Inspection “rnanlsation as Cha:vcman ;

‘Grade II‘and were tronsferced to D1rector neneral * .

Ordhahcé Factories orjanisation without obtaining

g ' their consent on a pick and choose policy. In t‘cir

parent estaolishrent they were due for promotion as
Chargeman orade-l unich prarotional crances tiey have

lost. In the DJOF organisution thc/ have also become

, junier in the gradc although in tia matter o; overall

" seniority thfy' ara senior to the ce*ving Chulncran

Grade I in DGOF organigation. Thece were also
bacancies in the D3OF organisatione on thc one nand
thne Director -Genzral of Intpcction 1= trtrﬁtecran 93 B

emyloyees to DS tnn at the 'ene tirt ir'di..ectinJ

,nmvhmms. SR

-petitioners have stated tﬁat tiey were se"vinJ with tbe :




-

,decided onlj on 20.7.19d7 and the precent cpﬁlication Le

=le

On the quest;on of L.eluye and 1gches ond

i failure to file departmentql appeal the/ cantenJ tha

they had filed reprccentutivns uaich ware Einally

f

. been filed Lefore thiu ‘1buna; on 17,5,1937 wirici: 4s

‘therefore, mithin limitation.

i

de : We hgve concidered the contﬂrti*n of the _

»~parti°s. It app»ars from cifculac of. the tdnistry of

Defence, Department of Defance ProJuction dut&d 23411.33

(Annexurgwa) that certain reorgenisatiins between the

_ \
. Director General of Ircpection and tue RPirector veperzl

of Ordn;nce Factories was cUntcrolated and conseguant

to the najadhygxsha Comnittee 'e rcconnerdeticn- cc“tgin

respansibilities vnd furction~ vere tranaferrcd trom tuae

;A‘Director General of In*pccticn to the DGUP orjanisstion

:

in.respect of the Drdndpce Factor;es. -The transfer of

' staff and fﬁﬂction’ werb con*idered by & workiny grouc

under tia Chairm;nship of an Additional Secrcatary Cefence

aupplies. In puruugnce of vurioug diwCUﬂcivna, the

" Government them is sued the aforesald circular the
operatiVe part of which is paragraph 2 winich is Lfepr_cuesd

as foll wsie ,

"2, Govermrent; are anxious to s ee that tae

) than 1.4.84 gnd wita tnis erd in view, it

'ﬁthe statcmcntu,attached in this letter ti

prepared a liut of names of all catbgorie. of

trenéf&r Of personnel is effccted not later -Ag'

will be neces: a:y to take the fullo diny 2 tionx-':ﬁ

(1) " In resp~ct of the fnctorieu inuicated in . oo

- factory Managere ;nd Incpecto:s suole hEht eciately K




R ' . The besic prirciple to be chserved in decicin s

- mles .

. ermployees vio will be transferred to the DSIF,
the pessennel to be t:an:ferred is "l e -
. J_‘E“. . - . . ) s

- (44)  The deployrnnt of pe.conzel in the
: factories - adron 1,12.83 will ko frozen

‘until fu ther orderu. : - !

, (iii) On the basi° of_the list pregared s per
=+~ - . . para (1) atove in sespect of the Industrial S
: ' emsloyees viere scn;ority lists are raintained o
to Prepare a cenbined ¢ ﬁnioxity ligtﬁ with thre o
. _ staff of t:e urdnqnce Factory concernzq kecping P
o - - ',' in mind tne princisal of rixdtion of interesee
o ' seniority detsiled in Ciiedl article 26, 1n
ruupecL Of Uther Gturf e olflcers livty of o

.T;Y f’ S ,-'nanea W1ll be foruarded to the OF board end LCI
o ' HQts. uO that inter-stage seniority could be
worked in' this redpect aswell,

, '(iv)« In respect of the Service officer, they ' D
;; " . - will be sent to DIOF waere the present roverent
' ' -~ only on deputation.

(v). 1In decid;ng on‘tran:fcrlof the officcre,
apart from the prirci de of 'Fri N TIE J
the levels may be so wecked out s to raintzin a
proper balance in the distritution of officers

' ’ ' and tie proportionsd, reletionship octieen the
~~ +
ST " various levels is moce or less than now eveilavle
- in the ICI.

(Vi) Inrespect of all the staff £roposed to
be transferred, they hgy be gsked toorercise
an option o he trinsfer-ed £ tho D DGR, T‘e

.~

for mgt in tHig reqcrd ray be finslised by the
aFﬂ ju Gt ull‘l.;on Witi, (lic D61,

AN ) ‘(vii) Congultation mhere rhquired vitn concerned
L with c. -ncerned ropresentative badies of the
' L '1 ewployeea ray eluo be tuPen up imme diately

. . . w i
.’- i M B . . .‘.‘ . '4:!

w e g ey
. .
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'\ It will be s sen from tre aove circulbr that two

‘}' 4 . E essential inared;ents ot the 14,1puanation.of the o o
. c policy are Clauses (i) and (vi) of tie acovt para g |
| S o of 1nuuructians. In tact it has been eP“HQ‘led |
B by Cluuwe (vi) that in. reupect of Ln; PRLSOUS proposed

. to be trqpufericu they mwz‘bc ZE R é excrcise Lotion

O - ‘ T .
o I.Q..bﬂ t:-'nnrrr*r'}"rﬂ L Lo LB Tt was ko c:x‘:vl::aac:d : o

that a fOfmat in tais rejgrd -aould be ;1noliged bJ the

OFB in consultation with the DCI.

v %The snort point for determination in this csce,

l'~ C - therefore, i whcther such ontlonc wese :skad, The

*.' ,aPPlicantg haVG clearly *tgxﬁd thut ultiunu werc not
} : asked for fron them.‘ Tais hcs not thP Lﬁuutted by

the respcndnnts eithur. Any such 1nter o-.Ln1°ation

"transfer without askiny the option» Wuuld the, cfoce,
be liable to be s truek doun as tzi“ has a8 raterial
bea ring on the podltiund of cervice of the bersdh;el'

' 1nvolved._ | |

Jn the question of liritauion and dlla; énd

-laches the appILants have clearly stated that they .

bud filed @ rcprescntution cn which the decicion

was taken by the res ponaents on 20 Te 1,u7.‘ Thece vas

no aremmt tu tha c.mtrary. ve, thcrs fore " hold

-that the pﬂtition \iu Within llnitation. 'MOreoverx,

~ this iu a matter nuich effects ‘tue cuntinuouu rijhto
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':nbe hold that the potition au:fer" fromxxelav and
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'-" '113f,.f'-‘ :'laches. We therefors rulb out this objection of thg 1

Lo respondcntg.
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4 Las tly ve may observe that a sirdlar Point had

.driben anfore tle Pigh Court of Mudxya rrade:h 1n

N Bcnch of the nigh Court c nyriainj of thc non'ble
‘ x.zc.a.dh;kari had upheld °1n rle bench's lecision holding

.uhjustified. Cle aze _of the cane Vicw,

B applicants from the DuI W St nisation to the D

‘Q‘-.
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Lrrd Chief Justice N.D tha énd flon'ble Late mx:i Juct.u;e

sunh trénsfé:u without auking for option as illey l er

L

Se In tae net result in the light.of the fgc*a

and clrcunstances of t} e cc.se tre t..<.n. fer of tie

organi.ation i ::trLck down angd the/ ma, be ruvmxted

to taeir parent o)ganieation unless thiey ;iVJ a clear

option of opting for thc DEOF Pygand cation,
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Ordnance Factory Board,
¥

10-A, Auckland Road, o i
CALCUTTA - 700 001. : \ Y2

Thrcugh := The General Manager,
' Ordnance Factory, KANPUR - 208 009. -

Sub :- TRANSFER FROM DGI TO DGOF - ORGANISATION.

.Sir,

: Respectfully I beg to submit the following few lines for ycur
d&ﬁd consideration :- }

(i) That I was transferred from I of A, Kanpur to Ordnance
Factory, Kanpur forcibily under pick and choose policy adopted
by DGI/DGOF at the time of transfer of Stage/Interstage Ins-
pection responsibilities from DGI to DGOF as per reccmmendz<tiocn
of RAJADHYAKSHA COMMITTEE. -

(ii) That as per policy decisions taken at the time of
transfer it was clearly laid down vide letter No.1(321)82/D/
Inspection dated 28-11-83 that option will be taken from the
individuals employees who are. proposed for transfer, but no
such option was taken from me and I was made struck of strength
fram 18th October 1384, :

(iz4i) That I joined OFC on 19th Oct 1984 as there was no

other alternative-before.me. However, at the time of trans-

fer I was assured that my promotional prospects and other

benefits will be maintained in my new Department as laid dcwn
. in article 26 of CSR 41 extract of which is given below :

"That while public interest is served legitimate
claims and expectstions of individual employees
should not be ignored. It is also necessary to

P | make sure not only that there is no less of pay

~ _,\ ' ~ but also that the employee's resonable expectation

in the original service or department are proserved
or equal prospects are provided in the service or
department to which the employees is transferred*.

(iv) That, it is now seen that my contemprories who were
mush junior to me at the time of transfer have either got '
.one promotion and heading for the second one or some of thea
have even already received second promotion where as I am still
rotling in the same grade which is clear violation of CSR-41

Larshele 26. ‘
(v) | That I have been so long waiting/hoping that my promo-

ional prospects and other legitimate claims will be fulfilled

in my new department but I do not foresee any future here

since this transfer has practically ruined my career propects
J and I have been left far behind to my contempories in DGI for

no fault of mine.
’ Contd....P/z...
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' . In view of the foregoing, I have no other option but to /Q;\
request your-goodself, to either provide me the prospects equal to ny
contemprories ia DGI (now DGQA) or arrange for my transfer back to my
parent establishment. Further it is also brought to your kind notice
that this transfer has already been declared illegal/unjustified by .
honourable court - CAT Jabalpur in writ petition No. DA 436/87.

" Judgement delivered on 5.9.89 1n case of Shri B.L. Patel & “other Vs
Union of India and others. .

X Under the circumstances, I pray your honour to kindly
1ook into my genuine grievances and order immediate redressal/relilef,
‘80 that I may not be forced to go to Court™f law for justice.

Thanking you. . v y

Encl : C.A.T., Jabalpur T ' . Yours faithfully
Judgement in Writ No. ' : 2
0A436/1987. : o ' LAL

R | B ( BARY )
v : ‘ CHARGEMAN -I (Mech )

Dated :7é) OCt;QO o ORDNANCE FACTORY, KANPUR-0OO.

Copy to : !

‘The Director General '

Directorate of Quality Assurance, HQRS,
Dept. of Defence Production,

DHQ Post Office,

NEW DELHI - 110 011. —

Through':- The Senior Quality Assurance Offlcer,
' SQAE KANPUR ~ 208 009. :

‘Q%eé%{ ﬁzmip

ADYOCATD, |
KANPUR, o
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Sir,

~

“The Chairman

. CALCUTTA - 700 001.

BN EXRTY

Ordnance Factory Board S : L
10-A, Auckland Road, :

Thrcugh :- The General Manager,
Ordnance Factory, KANPUR -~ 208 009.

Sub :- TRANSFER FROM DGI TO DGOF -~ ORGANISATION.

4

!

Respectfully I- beg to submlt the follcw1ng few lines for ycur
klnd consideration :-

(1) That I was transferred from I of A, Kanpur to Ordnance
Factory, Kanpur forcibily under pick and choose policy adopted
by DGI/DGOF at the time of transfer of Stage/Interstage Ins-
pection responsibilities from DGI to DGOF as per reccmmendation

of RAJADHYAKSHA COMMITTEE

'(ii That as per pollcy decisions taken at the tirm= of

transfer it was clearly laid down vide letter No.1(321)82/D/
Inspection dated 28-11-83 that option will be taken from the
individuals employees who are proposed for transfer, but no
such option was taken from me and I was made struck of strength

from 18th October 1984.

(i2i) That I joined OFC on 19th Oct 1984 as there was no
other alternative before.me. However, at the time of trans-
fer I was assured that my promotional prospects and other
berefits will be maintained in my new Department as laid down
in article 26 of CSR 41 extract of which is given below :

"That while. public interest is served legitimate
claims and expectstions of individual employees

. should not be ignored. It is also necessary to
make sure not only that there is no less of pay

but also that the employee's resonable expectation -
in the original service or department are proserved
or equal prospects are provided in the service or
department to which the employees is transferred”.

~

(iv) That, it is now seen that my contemprories wnho were
much junior to me at the time of transfer have either got

one promotion and heading for the second one or some of theam
have even already received second promotion where as I am still
rotting in the same grade which is clear violation of CSR-41

(v That I have been so long waiting/hoping that my prcmo-
iomal prospects and other legitimate claims will be fulfilled
in my new department but I do not foresee any future here
since this transfer has practically ruined my career propects
ancd I have been left far behind to my contempories in DGI for
no fault of mine. A

" Contd....P/2...




! . . ...2... .
' . In view of the foregoing, I have no other option but to /ﬁé?
request your:-goodself, to either provide me the prospects equal to my 3
contemprories ia DGI (now DGQA) or arrange for my transfer back to my c,
parent establishment. Further it is also brought to your kind notice o
that this transfer has already been declared illegal/unjustified by .
"honourable court - CAT Jabalpur in writ petition No. DA 436/87.

~“Judgement delivered on 5.9.89 in case of Shri B.L. Patel 6 “other Vs

Union of India and others. ' v

' Under the circumstances, I pray your honour to kindly .
ook“&nto my genuine grievances and order immediate redressal/relief,
80 that I may not be forced to go to Court~of law for justice.
. . Thanking you.

Encl :.C.A.T., Jabalpur o . Yours fal Wirliy
Judgement in Writ No. ;
0A436/1987. .- ( RRSENGH
- L ' CHARGEMAN -] (Mech |}
: g?ted . ™ Oct"go | ORDNANCE FACTORY, KANPUR-0S.
copy to : b . | D | |

: The Di/rectox' General, :
. Directorate of Quality Assurance, HQRS,
Dept. of Defence Production, .
DHQ Post 0Office,
NEW DELHI - 110 011.

Thrcugh :~- The Sénior Quality Assurance Officer,
. SQAE, KANPUR - 208 009. | :
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gf ~ IN THE GENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH AT ALLAHABAD

tyVJ{;( RN INE KEBM OR MBEXKIMXEXKE KKKOGHBAT -

K B2
F ' ’.ﬁ‘ . :
;. CIVIL MISC. APPLICATION NO, OF 1992
On behalf of
Union of India 2 5 o 1 e e e Applicant
g
IN
. REGISTRATION NO,1188 of 1987
Babu Lal and 0thers mwrmme—mmmmmmm——— Petitioners
‘ e :  Versus
2} Y Qﬁ%Q?E/ Union of India and oihers ~~~~~~~~~~ Respondents
To,

- The Hon'ble the &kx Vice Ghaipman

and his companion Members of the

afofesaid Tribunal.

The humble application of the

abovenamed applicant‘Most Respectfully Showeth

as unded ¢

|
i
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IN' THE CENTRAL ADMINISTRATIVE TRIBUMAL
ADDITIONAL BENCH AT ALLAHABAD Ksz.,K? e MQ@Z) |
M .‘ h '9 (i
SUPPLEMENTARY COUNTER AFEIDAVIT e /
> 29
TO THE |
MENDMENT APPLICATION
IN
REGT.STRATION bzo.klsa OF 1987
Babu Lal and others weecececmecc.. oo Petitioners
Versus
Union of India & Others meecocmemmcon s EESﬁondents
V\
AFEIDAVIT of A K A2 K

e
aged about TFo years, son of

STISHT I NALPHN NBAL
._liﬂpre°entvnosted as LOORK S il
mANA GER /%9/7'//(/ Ty

T ORI AccE FAETPRY

m—"

\~ ..
KANP YK
Y.
(Deponant)

1, the abovenamed deponent do hereby solemnly

affirm and state on oath as under s .

o
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6o That as per the Ministry of Defence letter
dated 30th A pril, 1985 the individuals of DGI
| - including fhe petitioners were assigned seniority in
‘ | thelr respective grades held- by them on transfer
to Ordnance Factory Ordanisation on merger of DGI
- with Ordngnce Factory organisation with reference to
their holding the ex1s»1qg post on merger, The
. ' p@tltloners were orcered for promotion to thrgeman I(T)
unde: D.0, Part IT No.lO dated 14.1,1981 of
Inspectorate of Armaments Kanpur w,e;fe‘lo,lel98l.
The photostat copy of the said 5.0, Part II No.lO
dated 14.1.81 is enclosed herewith and tﬁe same

is marked as ANNEXURE 'SCA=8!' to this af fidavit,

;\«y "“"q’(\ ) \ . )
Te That the trlansfer of certailn areas of work

in DGI with DGOF Organisation and the transfer of
3 | related personnel +took place‘with effect from

1,10.1984. Since the petitioners belong to the

non gazetted cadre of DGOF organisation within the

meaning of Fuqdamﬁntal Right 9(4) from that date,

—
“me‘:phomst t Gopy—ef—the the-Fundamentsd

as_ ANNEXURE 1CShmAY to this effida®er The DGOF
being the cadre controlling authority has intergated

',/ the seniority of the DGI bmployees so transferred

—




"“5-,'

including the petitioners in the respective grades
on merger with reference to their holding the
existing post as per the provisions of Ministry

of Defence letter dated 30th April, 1985 read with
Clause 7(iv) of the General frinciples of Seniority
contained in.the Ministry of Defence letter dated
1lth-March, 1965. The photostat copies of the

.

el
o

Ministry of Defence letter dated 3

R ———

) —T .
age— 11lth March, 1965 are enclosed herewith and the

.

same are marked as ANNEXURES 'SS#mSs8 SCA-8' to this

affidavit.

8. That the promotion order was issued by
DGI much earlier to the date of merger of DGI with
DGOF cadre, Their seniompity has to be governed

by the terms of the Governﬁent letter which
specifies the principles of their fixation of
~seniority as required in Clause 7(L) of the

Government letter mentioned above,

Fe That in view of the aforesaid fact the
rsenlority of the petitioner as Chargeman I (T) has been

assigned with reference to their holding the post of

- Chargeman I {T) in terms of the letter dated

30th April, 1985 which is wvalid Hinding and
subsisting in the eye of law. ‘*here is no

necessity of granting notional promotion and seniokity.

N—p
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10, That the petitioner has referred a decision of
Mzdras Bench alleging therein that in similar.
{ circumstances the employees of heavy vehicle factory
were merged with DGO organisation but the said case
is quite different to the present case as thé heavy
vehicle factory Abadi was merged with Ordnancé Factories
N on different considerations the heavy vehicle
~C
factory is production organisation and its
activities are identical with any other Ordnance
Factories. The employees of the Heavy vehicle
factory were governed by some Rules and regulation
and the same service condition viz., SRO relating
to the service condition in the cadre of Industrial
employees, non industrial employees and non gazetted
'\4/»~aii : officer as that of the employees of Ordnance
Factories. There have always been trensfers of
personnel between the heavy vehicle factory

and Ordnance Factories,

l. That in fact officers in the grade of Class-I
(Group=A) who are directly appointed in heavy vehicle
factory were so appointed to IOFS where the

Class-I1/Group~-A Central Service post of Ordnance

Factories and HVF. The other officers in the
grade in HVF had been functioning only on deputation'l
and they invariably reverted back to this parent

departments on completion of their tenure in HVF .

ad
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12. That in view of the aforesaid circumstances,
judgment of the adras ench of this Hon'ble Tribunal

m

' has got no relevancy in the said case the respondent
agreed to convege the review D.P,C, of 1983 to
consider the said case for promotion to the post

of Assistant Foreman (T).

13, That in the similar circumstances Jabalpur

Bench of«this Tribunal has dismissed the claim

of the petitioner where the similar relief was

scught. cfEE:§;;€65t3+ copy of iha.saiﬂ judgmé;EM

iﬁ—ﬁﬂffﬁ?%éﬁ%%QRWi%h——ﬁﬁé*%@@-Same—éS*mafkeé—&é;~\
ASCA-TI—to—this affidavit.

s l 7

14, That in reply to the contents of paragraph 1
of the emendment application it is submitted that
the petitioner no.l and 2 were ordered for promotion
to Chaggeman Gradé.l (Mech) vide order dated
14,1.8L w.e.fo 10,181, and in the said order

it has been indicated that the order of their
seniority on promotion will be as shown in the

select list. It is submitted that the petitioners

relied upon the above promotion order for assignment of

their seniority in the grade of Chargemen Grade I{Mech).
The respondents subkit that the merger of DGI &
DGOF Cadre took place with effect from 1.10.84

5~
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Mlq.SLLy of Defence letter dated lva/w1984
specific provide that the transfer of the
personnel will be as per the agreed list jointly
B T signed by the General Hanager and Head of the
DGI establishment concerned, As per the letter —*mmj

dated April 1984 it is not not necessary to

obtain options from the inddividuals for the

N transfer. The photostat copy of the lethers
\ » ; ; S . S ~
dated 13=9=19874 a=xl April 1984 exre enclosed ~ -
. herewith and the same are marked as ANMEXURES 'ﬂaﬁd?
: © am SCA-BP to this affidavit.

per minutes of joint meeting of

As
JCM~IT level of DGOF and DGI held on 21.6.84 at | .
% Delhi the issue of obtaining option from the ‘Q
| employees was not insisted,
)
' 4
15, That in reply.to the contents of

paragrephs 3 and 4 bf.the amendment application
it is submitted tﬁat4as per recommendation of
R.jadhakshya Gommittee relating to the transfer
of stage/inter stage responsibilities from DGI

to the DGOF, persons belonging to Ammunition

"Group etc. were shifted to DGOF organisation in

-~~~ vyarious Ordnance Factories, The employees

LY >

. working on LunRmEs tkon weTE—the stage/

inter-stage inspection were, therefore, transferred

s &




to the Director General Ordnance Factory,

while those working on final inspection were
retained in the “irector Generai, Inspection,
Additionally, all those persons who were due to
retire before 3lst July, 1987 were also to be
retained in the DGI. in addition some
representations received from the individuyals
against the transfers were considerad by the T
DGI and DGOF jointly and a decision taken, 1In

the similar circumstances another petitdon was
filed‘from the DGI personnel before the Principal
bencn of this Hon'ble Tribunal and the s ame was

dec1ded on 30th September, 1990 which the claim \

of the petitioner of the said case were rejected,

o
-

A photostat copy of the said judgment is enclosed

herewith and the same is marked as ANNEXURE ‘SJAsééi
to this affidavit, ' f

17, That the contents of paragraphs 5 and 6
of the amendment application are not at all
.relevant for the purpose of the prewent
. petition, It is sybmitted that the directive
i of Jabalpur of this Hon'ble Tribunal in

- 0.A, No.436 of 1987 - B,L. Patel and others

dated llth August, 1989 is not binding to
other transferees from D.G.I. Before Nagpur
Bench of this Tribunal the matter again came

up in O.A, No.208 of 1990 K.K, Roychoudhury
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and while %k - dismissing the petition of

Nagpur Sench has referred the judgment of the

Jabalpur Bench., A photostat copy of the

judgment of Nagpur “ench is enclosed herewith

R

and the s ame 1s marked as ANNEXURE 'SﬁA»fgi to

this affidavite The representation referred

in paragraph under reply 1is stilllunder
consideration, The respondent is seeking illegal
advise in view of the judgment of Nagpur Bench and
Principle Bench of thiS'Tribunél where the contrary
stgnd has been taken to the judgment of Jabalpur

Benche

18. - That in re?ly'to the contents of
paragraph 7 of the aﬁendment application it is
submitted that since the contrary. judgment

has come and is latest one and as such as

per precedent the lat@ét judicial pronouncement
prevails over the earlier one. No relief can be
granted to the petitioner on the basis of the

judgment of Jabalpur Bench datéd 1lth August, 1989,

' (_ |
P ‘—’///// 19. That 1in reply to the contents of

Ly ﬁgégragraphs 8 and 9 of the amendment application

it is submitted that in view of the £a aforesaid
fact the petitioner is not entitled for any
relief neither the amendment which is being

sought is tenable in the eye of law,

Ne—t
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20, That in reply to the contents of paragzaphs

17, 18 and 19 of the proposed amendment application

it is submitted that the judgment delivered by

the Jabalpur Bench in B,L. Patel and others Versus
Union of 'hdié‘& others case, cannot be held to be
a good law in view of the latest pronouncement of
this Tribunal given in the year 1989 by Principal
Bench “whéther the contrary view has been taken" .
However, the seniority and promotions were
maintained strictly on the basis of Ministry

of Defence letter dated 30th April, 1985, he
detailed reply of other allegations made in
proposed amdndment have already been replied

in foregoing paragraphs hence need not be repeated

againe

2L, That in reply to the contents of

paragraph 20 of the pronosed amendment it is
submitted that in view of the facts and bircumstances
stated above the petitioner is not xwéix entitled

for the relief which has sought to be amended

in the petition.

22, That by means of the amendment application
the pétitioner‘introducing a new facts and new pleas
which is not permissible in the eye of law and the

as well as petition
amendment applicationfis liable to be rejected.
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I, the abovenamed deponent do hereby

verify that the contents of paragraphs/ |, 9 ol ] D

——_ - N
. of this affidavit are true to my personal knowledge;
those of paragraphs Z,L,g 2.9 ' ['

of this affidavit are based on perusal of record j

and those of paragraphs ) //////// o —_—

~—— : ‘ >

of this affidavit are based on legal advice which

all I believe to be true, no part of it is false

and nothing material has been Concealed.

{
[ %3]
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1
—
v
‘[__:3
[}
O
U
-

- . _ % Weh

Deponent

& I, D.S. Chaubey, Clerk to Sri K.C. Sinha,
Additional Standing Counsel, Central Government,
High Court Allahabad do hereby declare that the

person making this affidavit and alleg@zg/gégself
. | to be the same person who is known to me fﬁam—EBE=:E%5
- - . A

’51?, ¢ pgnnc::l o 1
S~ A

. 1l Py x|

T EC U6 W3S {\W\ﬁnced hefore me S
. Ll \ epmmebamnr s
by—Ekre uciJUU‘::nbf_))

Y @y _

Clerk
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Solemnly affirmed before me on jfg;yz///
P,
7 day of //4;;; 1002 at ‘@3@ 3em. 49/// by
-

the deponent wph6 has been identified by the

I have satisfied myself by examining the

> deponent that he understands the contents of this

affidavit,

OATH COMMISSIONER
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. No.1(32)/82/D(Inspection) ' 0/’.',{.

Governwent of India N :

Ministry of Dctence ' v

(bepartment of Defunce production) - “{{

New Deliti, the 20th November, 1983 N 4

( | b
' ' : ST
‘ . 1. e Menber (TSLUE)

Ordnunce Pactory Bourd, : - -

. 6, Esplanade East,
' Calcutta.

¢, The Diveetor General of Ingpection,’
(peptt. of Delence production )
QUV/»‘OF Indkh

'NEW DELNI.

.

Syb 1 Trensfer, of stage/interstage Snsuectjol HEA
pesponsibilitics from the Dol _to DEOE -

Beconmenda bions of Lhe Rajadhyaksha,
. . »*—- Coumi tlee on Ordnance Factorices

T e s e e e ¢ 2

¢ir,

s I .
R

AS you are aware, Goveynment havce already accepted
the recommendaEions: af  the Rajedh yakaha Comaittee relatlng
to thé transfer of Stage/interytey@ ingpection responsi - '

bilities {rom the DGl to the bGur, in réupect of the
Ordnuisnce Factorics, The modalities of transfer have boin
under consigderation by a Working Group under the Chairman-
. uhip of Additional Secretary (Defence Supplies ). In
Yourswonce of the discussions held by the Werking Group,
the personpel to bho tranéferred from the DCI to the DGOV
in  respect of the Factories belounging o the Angiuni tion
group etc., has now peen decided upon and  the enclosed
. st tement. irdicxte the perysomnel to be transfoerred  at
various love is in regpedct of the f(dctorie€s indicuted in
. the Statements.

[

2 Governmznt are anziaus to see that the transfer
of pérsonnel 1is effected not later thanl-4-34 sand with this
end in view, it will b necessary Lo take the following
action -
(i) In regpoct of the Factories indicated in the
: Statement, attached ty this levter, the Factory
A Managers and inspecters should imucdiately prepdre
a 1ist of names of all cadgories of employees who
. . will b€ teansforred o thic DGOF. The basic
W, e princple O be observed in dgciding thie paYsonnel K
. ~ e to be transferred Lig "ran  on the job". A
(ii) The employment of pergonnel in the Factorios 4%
on 1.12.83 wili e frozen until further orderss.

s ay AT A~ -

(iij) On th: bggis of the list preépared as per (i) above,
. in vegpect &Ff the ipdoscriol scnployees and non
industrial empluyees whexé seniority lists arxe maintained
on & Factory-wise basis, . ' S
N . . Gteps will be initiated to prepateé
a combined séniority list wich the staff of the Ordnancé
Tactory conceyned, Keeping in mind the principle uf fixation of '
inter-ge §seniorithy detailed in CSH-4L =~ Axticle 26, f

-~ R 3

O
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NAASPECTORATE*OF/ AttMMiLNTS Anm..rom rosl,' K“N*PUR‘,Q[)’;?, 003 , o 'y
} WA 'DAILY ORDEL\ Puﬂfl‘ II 7t ~\-“ KSR R s ', ~.’ ‘ Fo \0.\'
e ’ » ”‘:"‘.'7‘.'-'-".)'.‘"- e ‘Xt N v
“ 5 B \ L
; Qg Y ,';REMnnKS B “
h C/M IV Agalnst ong’ of the Vacan01es
; Ub L of G /M authorised wvide Govie .
' © of India, M-of D letter . '
\1\10.97184/DGI(ADM_12(u)/“441,,
eo/n(moa) A9 IEC, RO- S
”9‘;*.-; -{ ;dag: ’
o )
e o s ovmdom
c,/M 11 oLt o/ I G edo=s
T (Bub, )1 LSt o :
: (L/M 11: ~0£fg G/M I Ve edo=s T T
o '.‘(. b"‘: ,.-. :.\-"."
.(L/M 11 LOffg C/M T -do--" :
X o C(Sub4) ST
L2 'They willibe on' Probation flor -a o riod of two years fron tho dafs ..
“of: assumptlon .of - .dutigs of the higher grade %o which promotcd and 1if their ..
! perforﬁance 1s ‘not* found ‘satisfactory they will be ‘liable to W reverted
3, “or the perlod of ,probat ion: ‘extended any: time either before the- expiry of
S ’the probationery ‘period ¢r ‘thereafters Ordinarily, the period of. probation
t: " shall not be:extended. bayond ‘4 years 1.ce double the period of PrOban°n°'
‘Thg ordor of thelr senlorlty on promotlon uill bo as. shoun in the snleot
y ‘Aﬁ\They will continue to draw the § 806 pay “and allOWance< which they -
cAn receipt ‘of - atpresent,- pending £1Yat10n of thclr pay in the hluher
| A(Fys) Calcutta.. oo : Gl e .
A ' i6d that -the . ind1V1duals sumod the dutIOS of hlghor grado
AWl’ch effoct from 10 JAN 81(F/N). S , AN . :
"f-(xm,thy (i) DGI “Now Delhi, letter No,87362/0 by /so/DoI(f»Du—m)
ORI AP PR dated 1 Jh .81,y -
L '(ii)DGI New -Dolhi‘lctter ! \10.87362/1401;als/go/Dul(ADn.qo)
L T . -dated 1 JAl 8l
v (11,1) DGI, Now Delhi lettor No 8756?/0 IA/SO/D('I(L *I-10)
_"‘ ' - .I s E c e atcd 2 JI&H 81)0 4 o e
. ‘ . ) : SR . "
:\ , . | e : . /'—
SR comd ,...P/z.-




No, 10(1)60/D(Appts) . k
. _ fovernment of India ’
\“*‘\2 " Ministry of Defence
New Delhi, dated the 1llth ‘arch, 1965,
20th Phal euna 1885,
MFMORANDI™M .

Subject+- General principles for determining seniority of various

categories of persons.employed in.Central Services.

The existine orders for repuléting seniority contained 1in

A.1.241/50 etc. (and corresponding A.%.I. and W.I.) were issued
with a view to safesuarding the interests of displaced Government
gervants, persons with “ar service etc., who were appointed in
Defernice: Establishments in civil posts.

2. Displaced Government servants have by and large been
absorbed in the various fentrml Services and their senlority has

. been fixed with reference to the previous service rendéred by them,
Similarly, the seniority of ex-amployces of the Govermment of Burma

and of Part 'B!' States as well as of candidates with Var service
has-already been determined in accoriance with the instructions
cited above. As the specific objects underlying the instructions
referred to above have been achieved, the cuestion of reverting

to the normel principles for determining seniority has been under
consideration of this Ministry., It has been decided that the
seniority of all persons spnointed hercafter to Class I and Class II
posts in the lower formations under this Ministry will be detemrmined

; in accordance with tho "enernl princip}as annexed hereto,

é{',f Y \\\é,c/ NP>

( T.ﬁg; Sawhney )
"mder Secretary to the Government of India.

O\ | Vaval HN,

/ : Air Ho,

~ DRATMS,
" DMLYG;
4 WO Dte:
| ATTO,

D(Prod/Admin) for action in respect of Nef. Prod. Orgm.

A0, D(Civ.I), D(Civ.II), D(Lab), D(7y), D(Est.1), D(Est.2).

L XN

I\ N® ‘P‘(U R}‘

FENSRAL PRTINGTIPLES TOR D"’T““‘I‘IT”ATIOT‘ o SENIORITY OF »
CT'/ILIANS IN DEFENCE SERVICES. s

o
I~
)

1. (1) These principles shall apply for detenninatlon of f
geniority of persons appointed to Class T and Class II posts under ¢ho

Ministry of Dofence.

(11) Notwithstanding anything contained in these
principles, the seniority of persons bolonginp to the followinp
categories will, on their appointment to civtl posts, continue

contd. 2/—

-

AG/Org.-4 ~ for action in rﬁsoect of nll Br&nchee of Army HOrs,

3

._:,_._.-,_.i__l_.,ﬁ.m..Tiﬁ....,,:.t_'..-n_.v,,...:_*._-M_f..- m Q§ S



\\Z‘— ~“4ransfer in th~ event of non-availa»ilit:

3.

5« Departicntal Proicices. ¥
Iy

(1) The relativ- seidorits of parsong rroioted to the

2riou : s > Catop gt g 4 I ~ i i
Various grades shall e Jotopgipad ip tha order of their selection

¥or such pro.iotion

. Provided that where bersons proiot ¢ initiallv
on a teaporayy Masis crc ecopfiried snbsequentiy
in an order different fro, th- order of aorit
indicat-d at the ti.> of their rraaction, seniority
shall follo- the order or confir.ation and not
the ori_iral orcer o® jerjit. '

(1i) where prsaotions te 5 vace -pe 1zde froa wore than
one ~rade, the eligiile persons shall e avrnred in separate

lists in the order c¢f their ~1.tiy-~ saniority in their respective

grades. Thereafter, the Departacntsl Froiotion Conriittes shall
sel=ct persors for proisotion frea ~ach list 2nto tho prescrived
guota and arrante all the candid ter selwcted froa different
915ts in a consolidatad order of y~rit vwhicl: will deteriine

the seniority of tho versons on proaotion to the hizher -~rade,

s Relative seniority of uirtey Racriits snd Frosotees

" The relative soniority o7 dircet raervits and of proaotees

"shall he deterained accordin- +- ke rotatinn of vacancies between

direct recruits and proictees which shzll - based on the guotas

of -vecancies raserved for dirocct recruaitient and proaotion
respectively, in the R-ccruit.ent iules.

AP i

7 Transferees.

(1) The rala%ive senieritsy  of persons anpointed by trangfer

to a srade/post froi other deapartacnts of tha Central or Strte

‘Governients shall "2, deteriincd in accordance with tha Oriars

their selection for swtch trans “or.

(i1) Where sucl transf-rs ara effected azainst svocific

cusbas prescrib-ed in the recrvitasnt ril ez, the r-lative senicaity

of

of such transferees vis-a-vis diroct recrwifs and brototees shall

hased on the uotas rescrv-~d o1 transtor, Afvoct reconifaent

and projotion rospectivaly, in the r»acraitasul rules.

“be deterained cccordin: to the retstion of varancies ‘thich shall be

(iii) where-:2 perscn is a.cpointesa oy transf-r in sccordoncs

with a provision in thy recruoituient rules providin. for such

Yy direct recruitiaent or proaoction, suveh trrnsferees shﬁiq e
srouped vith direct recriits or prOﬂotees:_ad the case a7 he.
for the opurpose of - pars & aYwvee ¢ shall :
direcct recrvits cr Drodctecs, as th- cana aay bo, salocted on

the saule? occasion.

{(iv) Where 2 pevcen i tyonctarrsa tth worlk fran one
LA . - - ) ; . U . S e . £ .. ,‘«....’ S '
Devartaent to anothor o Centred 2ev £, hin date of saniority
will reaain un-chanzed.
| i Lhout

. Persons appoint- on ad hig "wis to n_yrzd?' o
sultation with the UiSC mnder Remulation grgr thao \,?;
xeaption froa Gonsvltation) Eé’j]ntmons, 1“9u ?fe t;'wa) o
~uplaéed W perscns 2prreved fo; rﬁqvlayyapgoiftg-ﬁthgy #2%;1
recruitasnt, pr04oti?2g0£ﬂfrzﬁg=ff{1rimtkgoﬁi?inazau S;Gﬂf‘ .
N e replaced. such porosons Hill h oMy he ord:
E?géragd ﬁoélappointﬂenté ond 1o 211 persons re~ularls

appointed to tho ~rrde.

8
c
(

contd.

ne ronted el ow all

of a suitanle comiidate
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. - YIn the 11i0ht of the position ex pL
clarified that, after confirmation, the Scheduled C
Tribeg candidates will rark senior to the teaporary

aaonest the perimanen

officers of the grade and
will follo¢ the OT

e¢rade thelr seniority

It is recuested that the ahove clarificetionl
to the notice of all concerned in the dinistr
Attached and gsuhordinat” offices for in

'%IFLANATQEi M E-LORANDUM

Le 4o The UPSC invariasly in

he tine of selection an

(General Princ

of ©p

bééﬁifficult to deteraine the

ed through the Coanission. In

deternining the relative seniorit:

otherwise t uzh the UESC, the sel
f merit at the timne

indicvte.the order ©
all Class I

order to ohviate d

acting

promotions to

boeln !
proaotees shall

1otion

Erinciple, 5(1).
pDefence georvices
i of such

by a )
qended for such prc

2 in which they
Princi o A roster should 1€ aainta
jon for direct recruitaent
where the r‘servetion for €
will Tun as FOLLOT3 (1) pronotion,
(3) pronotion: (4) pirect R-ccruitnen
should We aade in ageordernee with this
© det-rnined accordinqu.

General principl @ O

o dm—T o ——
reserva
Rules.

ach qrthod i
(2) Di

t and so on
pontar AN

5% o7 th” yscenecies 2TE
pitarnt, each diT

T1lustration.
+hd 2b% for direct recT
in goniorily . 3 proavtecs.
svery direc shall be poaiked
any rcasons ¢ recrrit or ” pro:

tho rrade; the seniority 1ist
the purpos” ac cnstirin”

] O

sh

the

,4grranc
referr
general E;ng;pLg,Zjil, e principl
6% prosent 2y Gfficulty where Tecr
gingly and at intervals wat 1t will be foun
where Lwo Jereons AT7 5l acted IO
the samne occasion and th= scloghtion 1° gpre
1t will, therefore; 2@ nec Ssaly: for the avtb
wy trans:e

for‘approvin; appointxvnts 5y
’ prder of merit of thrs «cluched persons 1

5 el ecting Luthoritics
nerit ©

. se the
,Lindicnte‘1§§§£f§e‘oruer of
N\

sonioriﬁy.

as

-

e, «hile the
will 93 deterained
'eniority{lish shoul
y FoY praaotipn or

ainec above' 1

t officers
der of their coO
nav kindly

jes includin:
fommation and gul

dicate the
g it will no

v of direct recru
aythority

of sel ection.

nade on the bast

jned b2
and promotion in the R-
¢ 574, the roster

reserv ed for
act recrul
here the guotas
A pron

notee coases
all not he Tre-

e laid down

uitaent v
g wantin®

M giffer
ad over

r to indi
such cAses an

shoul
ed persons

O:f s
indica
d clearly show

t 1s
aste/Scheduled .
Jofficiating .

of that
nfiraationa
be brought
their
idancee.

order
t, therefore.
persons recrni

of

relative genlority
jifficultles in

its recruited
shoul.d

and Class 1T

is of gel ection
be in the order
v the Conaittees

sed on the
ecruitmert

rect Recrvitnent s

. Appointment
q eanieri ty

t ghall € ponlked
are 597 rach
ntae. LY ror
to hold the
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in cases

ent sources on
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orities res pon

cate tho inter.se
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LDNE‘U&-‘Q lii4h“, Ty~ “'v'-‘ M L) \' * -
. Tele,: 374425 ' GOVTRN'EIL OF INDIA A 28 g (‘?\y
e e MINTSTRY O% DEPEMCE : / ©
& . DEDTT OF DRECHIE PRODUCRLON 7
U . : DT OF LHIPTC PTON (ARINMENTS)
R \* o : . DHO PO NEW DELHI - 110 011 %7-
B W o ' ' 4
ST N0, S/710/RI/DGT (ARIM-1) ' APR '84
. To ° -

\TYQJ\ Eégxwlu{‘SDY\Stleci§¢
QM’QMM—'Q* . ‘\‘ '3-3\(,'\\\.LL1\t)

o oo

) (All Establishments) ~

.

: TRANSFER OF ST:\GE/Il!’l‘ER.’E'J.Z\GE 1N3PLCTION I'IROM
% DGI '1'O DGOF :

1. . Reference this HQ letter of even Ho. dated 1 Mar 84.

L4

26 The followi ng decisions have been arrived at the meethu@
held 4n the office of AZ(DS) on 16 Mar '84.

. (a) DGI ahnd OFB should hold joint c¢onsultations with
the JCM of both the Organisations at the earliest
possible opnortunity. :
u? (b) Any change in the deployment of personnel after
1 Dec 83, whose shifting wis frozen vide this ofifice lebtlor
¢ , L€ . letter No.S/710/RJ/VII/DGI/Arm-1 dated 30 Nov 83.. would
be considered null and void.

Lo () As the transfer of staff is being wade on the principle
o of man.on the-job, it is not necessary to obtain options

from-indivicduals for the transinor,

(d) Existing vacancies will »~ ~hare? in the sane
+ proportion as the transfer of manpower bears to the

fying grades for certain non—-existent categorie§,1¢k¢
.\i{ - J30s and JBAs in the DGOF and other Allied makte Egepd.a
e ‘report will be subndtte% By midd Ay (4, M A T e
s (£)-DGI should imdlewent cadre revinw proposals before
trancfer.

(g) It was agreed that the proposed werger will now be

affected by 1 Sep 84. .
"3, Please acknowledge. T (
A —_— =
~ R ( IR 1YENGAR )

.1( ‘-’,Q Jo 5 {6 g - COL
neduevs’ ztI/L,L | pipEe T)
' For DIRECTOR OF THSREC Qr

(ARQ$$L\\

oy
\
Cory taz

n2} Lentpattars w for e omoacden ol

- . . total PE. i

?' : . (e). A sub-Coumittee consisting of piregtor of 'Adwmin DGI

A and DDG Personnel OF3 md Py Secy perqunel viould go-aﬂkp_M ‘
; ' the auestion of fixation of inter—sé-seniorIty 1dentl= .

g, = 0
FARSTS

[P

]

“ o m g T B et g ves

=y )*‘ .




il o —-

r el THE CENTRAL ADMINISTKATIVE TRIEUN:L

- . PRIVCIPAL BENWCH:MNEW DELHI

‘. op No MS/EIT : DATE OF DECISION:
SOHAN LAL AFFLICALNT . ST
R.L. SETH1 : ADVUTATE FUF THE APPLICANTS : ; _"; P ;;:*:'_
g ek
: : I A A
RS B I
UNION OF INDIA & GTHERS RESPORNENTS o ';L
A
VRS . KnI KUWPRI CHOPRA LOVOCLTE FOR THE KESPOLDEJTS ; , M
' AN e
” “‘..:" I ‘ '1!
S { i B : [
CORAM: 4 _ : \ SRR SN
; . ) . R Q| i : :;
THE MON'BLE WR. T.§. OBERGI. MEMBER (J) L
{
THE HON'BLE pi¥. 1.KR.. RASGOTRH, MEMBER 'A) ' " ; e
| S A A
—~
Jubne EMERT b
(pelivered by the Bem'ble . 1.k, #Asgetre, Menber(n) o 1 :
] . !
. . !
- \'J‘.. !
' This 45 an applicelion filed by Spwi Sokan  Lal  undzr R ‘
! vk
Secticn 19 of the 2dminigsbrolive Fribunsle kot 1565  on o i

[N
ey
o

1835 The grdvamen cf the pl;{;int of tha app“_-i:anl is (i

N he was tansfered withoul hus csmenl from Divector  Generaf

Inspection (D61}, to Lhe murydnegar  Foantory wund¢r Director I ;

General oOrdnance factory (DECF),  end that this tvansfer hay S~ :
. T~ ,
. Ty |
- artecied his prowctionat prospecls adversely. . o
2. : The applicent belonys to Scheduled faste Connunily . heg i
oy £ é
Béa é\"iai:»bi:‘:té:d to the posk «f Lxswiner on 28.1.1963 in tle ’ ' ,?
: . Lot
Iusyeclorate of Metels, Dii¢cter Gueneval of Inspection, .
:’Q/ i )
J‘
f'.
\ ,
- :.. . Q.\:‘u /’
| -
NG X
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o, v ® ’ .".:
T ¢ /10 No.207  IE dated 20.10.1984. It has been. affirmed that 29 | A
7 . ' G T
e . enployees engaged on tinal stage incpection alone were retained : g(ﬁ}'fs
. - o ph R
' in DGI‘N . ) ‘ g"l G!i.l&‘ [’g:g’
. - ! . }.“jﬁ'}":iﬁ‘.!" ,
* } . 's‘g_"“»g RE
g “:“' U T BN . 1
. . . !thiqgﬁumiiqjg
oLl 2. The transfers were ordered in acccrdarnce with the policy ;iumlan.geig
) TS R ] IR
. AT PR X
11id down by the Covernment and in consultation with the Staff i g\g;;‘iﬁgg
. i ~-z?-‘i”l§5, T' s
gije of the Joint Cornsultative Machinery (JCM). It has been coptené§;d Tf?fﬁlggig
- ' P 1
that the Scheduled Caste / Scheduled Triue reservations are ;7£2\”'ﬁ$¥3‘%
. . 1!5'?‘15':? %‘“ =l"§l
wpgd able  enly in cane of recruifment and promotion and ot in ‘AﬁﬁJﬁfiy-}ﬁff
. R R
{he ense of lranstere. o Ll dm i
. RN
¢ ekt
) 3. 4 We heard the learned Counsel of both the parties when i T E‘:k‘ ¥
; —3. ’ SiLT
i uas felt that the matter can pe decided at the admission stage I .jj S,
. . ' dip b
! [
! itcelf. Tre respondents wWere therefore directed to produce the - ;% i
i . : . . . o t b
i relevant record regarding the policy fclloweel to identify the C ;"tgﬁivi
| SRR
\ personnel to be retained in the DGI, and the personnel to Le ;-*:"‘\Eé;%
- _ VOR
cransferrea to the DGOF. These records were produced by the B ff 4
. ESREERE Y ) &
~d o IR RIS LT I
i yzependents on 17.4.1980. on perusal - f the records furnished, L [N R
‘ MRS A
we f£ind that the Dbasic principle observed in deciding the ! '?“ ji g
0 i
? M B
¢ . . nwmide ] i
HE personnel  to be nsferred was "men on the job" as laid down 1n _ &ﬁ" J;b
i. . i‘-)if' b iy
, ¢ the Ministry of Dulence letter No. §/710/RJ/VITI/DGI/hrm 1 dated i, ,,}jg..';,w i i
AR ARSI TP 3
| . e fenBold o de {8
. . f= ) K
: March 1, 1934. The employees working on the ctace/inter-stsae- i Hf%i; %.;
N ‘;,"n’l" "
. REER fIr iy
irspection were, therefore, transferred to the Director General ! ;‘g%iﬁ
‘ T B
Ordrn.ance Factory, while those working on final inspection Wwere R e
. ” &
R g
Additicnally, all * °f L

b
W

S X

retained 4n the Director General, Inspection.

those persons who were due to retire befove 31gt July, 1907 wcre
he D3I. In addition sowe re resentetiins

\\4{ alg&\;o be retained in t
' treypsfers were

received . from the inaividaals against the
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e BCTCRE THE CENTREL ADWIMISTRLTIVE FRIBUARL
. NEW BOWMBAY BENCH
L CAYD AT NaGDUR
¢ Ch 1i0.233/9%
‘ \'Q‘

. stri K.K.Roychaudhury
s/o Subodh Ck.
Reycheudhury r/o 1/62/4,
Defence Project, Negpure es+eeo Applicant

Vs,
Union of Incla and }
othere. . Respondents
CORAM : 1. Hon'ble Member Shri P.S.Chaudhuri, M(A)
2., Hor.'VLle Menber Shri S.K.Jain, M(J)

- -_Anpearance:
Mr.J.L,Bhoot,
Advocate for the
Apgolicent
Mr.Ramesh Darda
Advocate for the

*ﬂﬁfi. Respondents.,
\%J\ QRAL JUDSTEUT DATED: 11,16.90

(PER : P.S.Chauchuri, M/a)

VThis application under Section 19 of the
Adrinistrative Tribunals Act, 1985 wecs filedAon 7.5.1990.
,7-In-1t the applicznt who 1s a Chargsman in the Ordnance
\ Facfﬁfy Amb23jhiri, Nagrur is challenging the order dated
15 1Cu}954 b; which he is transferred to Ordnance Factory,
ubajhari. Negonur and the order dated 8,5.1987 by which

- —

the 5th Reg poncert is promoted to the post of Asstt.Foreman.
\a[_’~?§>

the applicant and Er. famesh Darda, learned acdvocate for

We have hesr. kr.J.L.Btht, learned advocate for

responcents No.1 to 4. None appeared for responient No.5

wiic does not appear to have buen served,

3. After hearing the learned counsel for both sides
and going through the reccerd we have no doubt in our minds
| c2an
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. \Y?,
_ N
N
g el

Y
PRI g

i ramamrate SR S

IRNT LS, L e

P i

oo i

ctaamhrcyreymghid

—

D K2 VI Ty WR ST
BRI T T

e



Ju

BEFORE THL CLI AL ICMIKISTRATIVE TR1BUL.AL
BCHBAY BEICH, BOMBAY

CAMP AT NIGIUR %%
IR TR T S (7 V)

OCriginal Apj lication No. 830/¢e6

Chanurakant Hwndrao Bapat,

R/0. Cr. Ro.G Type 21/1,
Juwahaznagur Ordnunce Estatc, - :
Bhandara 441 906, . eee  ANrprldiant

v/ s ) . . P

1. Dircctloy Gereral of Inaspretion,
Deptt. of Létence I roauccion,
South Block/ryr 1 -y Zhea,

tew Lelhi 110 011,

2. Director General of Orunance
Factories, Orc. ractory Boarg,
t, Laplavade, Calcutta 700 0uL9,
through i{ts Chaitman,

"3, Quality Assurence Ectablistuucnt
inspcclor 1ML Bhanaora :
luspector (CAC/Cuality
Assurance Officer, 1M,

Bhandara (CAL-111)
Bhandura 441 ygc,

4. The General Manageyj, ,
ordnunce Factory, Bhandaga
Yip Coue 431 J0o,

Y. Union of India, through ' -
secretery, Ministry of-
Detence, New pelhi, «++ Respondents
CORAE 3 Hon'ble vice-Chainnar, shri Justice U.C.Srivastave ]
Hon'ble Menber (A), shri M.Y.Priolkar, e

ﬁgpeafances:

" Mr. Mohen Sudame, Advocate
tor the applicant ang -

" Mr.Ramesh Darda, Counsel.
for the responcents.

ORAL JULGEMENT Dated : 14,11.1991
. - (Per., u.C.srivastava, Vice-Chalrman) '
The grievanze of the arrlicant is that he has becon
o trancferrcd from Dircetcer Genetal of Ingpccricn BGI) to

which he belongs to Lirector Gencral of Ordnance Factorie:

K ' @e6F) 11legally and arbitrarily as PGOF is an entirely
‘ it erent oxganigatioh funclioning under theo control of
Umdnuﬁ%c Factoury bBestd. Vurious orénange factsrice
S )
o R
s
,“ .l‘..
AT TN o T 4
R T TR N .
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A SEN ,
attention of the Principal Bench and the Allahebua Bench

Wheve the applicdtions have been disiwigscd and held Lhat
the policy decision which is not arbitrary and the tronsfor
is mesnt to be there no interference in the same can be

made. " Although the Jabilpur Bench has placed reliance on

"the circular which has been {csued prior to the issuance

ol thic pblicy decision ip whlch the provision for option

ves_ there but no consecquences for not exercising the
option or refusing to go was provided., 1t appears thep e-

RLLCr the JCN met and discussions took Flace and after

various discussions between the enployer and the cmployees !

representatives the policy decision was announced. As in

2 othe Jabolpur case subseguent developnients hove rot taken
e A

Y

place =ud the auestlon 45 Lo whether in case the opkion

\
Ly pot exércised the transfer even till cap be eifccted or

whether Lhe policy declsion Was considered, we do not

consicer that the said case will stanc in our way in

deciﬁinq the case. As no arbitrarincss in the policy

- e e e e e

decision has been r01ntea out . and it has not becn stateg

Lhat the juniorg have becn r€tained and the senjors have

L4

becn transferred we €o not finc any good ground to

interfer.in the same or to diftc with Lh( judgtmcut

[ . .- -
£ A T S

gl»Cn ny the Principal Bench, whatcvez mdy hiave been

e ot s e 4 i et Pt e LD

—— .

the yiéw earlier but we hdve taken into consludration the
subsecuent development, AcCoidingly this applicdtion_has

got to be clamissed and 15 dismissed with no OruCr as to

coste,

Coveli -

- —————— .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| ADDITIONAL BENCH : ALLAHABAD.
] CIVIL MISC. APPLICATION NO. /1992
ON BEHALF OF
- 1
~ UNION OF INDIA & OTHERS. . ' .APPLICANTS
: ' RESP ONDEN TS
& \ S
REGISTRATION NO. 1188 of 1987 -
Babu Lal " .applicant
:“ : ‘r
Versus
\~¥£;“**\ . Union of India & others. . .Respondents.
To

The Hon'ble The Vice Chairman and His

)

Companion Members of the aforesaid Tribunal.

The humble applicants abovenamed Most -

Q-,Respectfully states :

4M / 1- ~ ° That the petitioner moved an amendment

application introducing certain new facts and the

answering respondent had filed a supplementary._
‘ _ | » T |
counter affidavit in response of said amendment '

O VT
“\

appliCation.l '




_ﬁh
=L
_ :NL,

2.

2- . . That in paragraph No. 4 of the Supplementary

© Counter Affidevit there is a reference of theletter

dated 6th August 1991:issued by the Director. General

Quality Assurance,but the said document since was

-~ e \

AY

not available with the answering respondent at the

time of filing of said Supplementary Counter Affidavit

‘and as such it could not be filed alongwith the said

affidavit, The copyof said document dated 6th August
1991 is being filed as Annexure sca-1 to ths
accompanying affidavit and the same may kindly be .

accepted as part of the record.

~

3- *  That in paragraph no. 7 of the Supplemedtéry

Cbﬁnter Affidavit the extrqct:of Fundamental Rul§9(é)
| s beén'referpgd‘but the said décumgnt gould not}»

be ahnexed;alongwith the saiq affidavit. The éame ié'
beiné annexed. asAnnexure SCA-2' to thé aécdmpah—ying
affidavit,which may kindlybe‘acceétéd as bart of the‘-
:ecord, f : , ' : o .
4~ That in the same paragrapg )i.g. paragrééh 7
ofifhe Suppiémentary Counter Aff;davit the leﬁfér
daﬁed 13th April 1955 has(ﬁeen referred ofpage 5

/

of the affidavit but the same could not be filed and

the copy of said letter dated 13.4.1985 is annexed

W~



-
’

. 8CA-2, SCA-3and SCa-4 to the accompanying affidavit
' . ~ - ) /

3. N

Id

as Annexure SCA-3 to the accompan ying affidavit,

~vhich may kindly be accepted as part of the record.

5 That in paragraph No. 15-of the:Supplementary

’

Counter Affidavit, there is a reference of letter

dated 13th September, 1984 , thé copy of said

document is;being-annexed as Annexure SCA-4 to the

sy

accompanying affidavit,which may kindly be‘aécepted

as part of the record.

i

6= . That in 'view of facts and circumstances

— .

,stated above, the docqments annexed as Annexure SCa-1,’

SCA—Z,'SCA-3'and SCA-4 to)the'accompanying affidavit ‘

may kindly be‘accepted~asvpart of'the~record,otherwise-

respondents would suffer irreparable loss.

B4

WHEREFORE, this Hon'ble Tribunal may kindly
be pleased‘to accept the documents annexed as SCA?l,
as part of the record, otherwise respondents would ‘
suffer irreparable loss.

Dt/- - 82

(K.CJ SINHA) -
ADDL ; STAKDING COUNSEL CEN Q:RAI
GOVT.COUNSEL FOR RESP ONDINTS.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH : ALLAHABAD.

. c ee e e . ! . ’
i : : )

. \
H

AFFIDAVIT

IN
‘ 0 . ORIGINAL APPLICATION NO-. 1188 of 1287
1 . ¢ . ' . . N ‘ .
Babu-lal . . Applicant
Versus
Union of India & others . | «Respondentse.

v

o Affldév1t of A- /6'/&44)07/( éz__

r’l/
Ped about q%rs ,s/o SHE/
SOTVA NBREYPN /V/7‘;’/9"f< (

POSTED AL WORKL MANAGER
CRACTORY KAN/"DQ

(Deponent)

/

I, the deponent abo&engmed do hereby stlemnly

affirm and state on oath as under i/gz__;,_\

1- - That. the deponent is works Ménager (Adnmin),
Office of the General Manager, Ordnance Factory ,Kanpur
and has been deputed to file this affidavit on behalf

of respondents and is well acquainted with the facts

depoéed to below. {fé—”,,//’



i  2;,
2= That thékpetitioner moved an amendment

i ' applkcation introcucing ¢ertain new facts and the
amswering.réspondent had filed a supplémentéry

AU to this &
' Eg@ﬁ&&ﬁ/affldav1tx in resppnse of said amendment

applicatioiy/?i;_;

3 That in paragraph N e 4 of the Supplementary

/.

Counter affidavit there is a reference of the letter

dated 6¢h August 1991 issued by the Director Deneral

Quality Assurance, but the said;document-since was

not gvailable wiﬁh answering regéondent at the

\&Ls“ﬁ“i - : time of filling of séid Supﬁllménpafy Counter affidavit
and as such lt c&qld not be filed alsngwith the said
affidavit, The copy of ‘said docﬁment dated 6th August'
1991 is belqg‘flled as Annexure sCa=1 toftﬁe

accompanggng affidavit and the same may klndly be

- accepted as part of the recorde 4% )

4

b That in paragraph no. 7 of the supplementary

Counter affidavit the extract of Fundamental Rule 9(4)

has been referred but the said docﬁment could nof'

- ) l
be. annexed alongwith the said affidavit. The same 1is

being-gnnexed as Annexure SCA-2 to the accompahying

bt



\ ~ N\
" . Ty d
' . 3 - ‘ , - ' ;
) o //§;;;;;;;t ,which may kindly be accepted as part of
( ' "the record@/: :

S5  That in the same paragraph i.e. paragraph 7

of the Supplementary Counter affidavit the letter dated

13th april 1985 has been referred onpage 5 of
the affidavit buﬁ thé same éouié not be" filed and
the cbpy of said letter dated‘1304.1985 is annexed
éé Annexure SCA=3 to the accompanying affidavit,
which may kindiy be éCcepﬁed as part of theﬁfecbrd.qf;;;
| , ;
:‘\\( o : c- .. Thgtz in pa?agraph No.1l5 of thg Supplémentary L
Counter Affidayiﬁ, tiiere is a reference of let@f ,}
dated 13th Séptembér, 19684, tne copy of said

document is being annéxed as Anhexure SCa=4 to the
accompanying affidavit yvwhich may kindly be’accepted

as part of the record,

!

T That in v%ew of facﬁs and diccumstancés

atated above ,the documents annexed as Annexure a1,
SCA—Z,S&A-Bgénd SCha=4 to the.acéompanying affidavit

_méy kindly be accepted as part of the record, otherwise -

f

respondents would suffer irrepatable loss. E )

-



That  the contents of pafagfaph 1 of

'

. this affidavi£ are true to my personal knowlédge;
Fhose~of‘paragraphév2, 3, 4, 5 and 6 are based
‘on pe;usal of records and those of paragraphi7
are based on legal advice, whidh“all I believé

to be true. Mo part of it is false and nothing

]

material has been concealed in it./izf///

SO HELP ME GOD.

vttt 0 et

( DEPONENT) .

-

. I,D.S.Chaubey,clerk to Shri KC Sinha
Advocate declarethat the person making this
affidavit and alleging himself to be the deponent

is known to me personally and I identify him

to be the‘same./ﬁz__—__;;_

___Shnaecil

'IDENTGFIER .



to—5—

'S

Solemnly affirmed before me on this jﬁday

of & 1992 ati.$pam/pm by the deponent, who is

identified by aforessid clerk/Z/

.

I have satisfied myself by examining the

deponent that he understands the contents of this

affidavit which has been readover .and explained to hin.

&

- ‘ o OATH COMMI SSI ONER

lw V BeviRI No :&T 2

Teotfied that the forgo soving Staterseqn ..\

W Scwen before m 2415 day m..L(. 7

by Sheee._ e ..
Wm&’
o whom @ (,on&"’é oftﬂsf e ~

'wve beon read out & i
deptiffad By S o
Yord. dae Prcaof P
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CL L REGISTERED/MOST IMMEDIATE

“Fales 3016439 BHARAT SAKAR
h L | REKSHA MANTRALAYA
e ‘ Raksha Utpadan Vibjag 3
- ' Directorate General, Qualita' Assurz!
DHQ ‘DAKGHAR,NEW DELHI-~110011 :

i

i

}

_Nn.A99353/cc/ch/DGoA/Adm1n-7(A) . 06 Aug 91 :if}tfa

The Quality Assurance Officer ‘ ¥.i'-’?

(QAE (MY) : S

Ordnance Factory. |

Bhandara Nagpur o

: " Subs OA 830/88 = CK Bapat & Ors SR
] «V3= DGQA & Ors,

St
sae

Reference Ordnance Factory Bhandarasietteg go'AE/OA83O%-fﬁ;;t:
88/CKB/BF dated 15th July'91 addressed to the Secy.,Ordnance REes
Paétory Board,Calcutta with coples to this Hq and your Establishm%\\\\;¥
20 You are requested to reiterate the following to the o .51
Govt, Counsel immediatelys~ ' Pl

'
1
[
]
f

(a) Individuals were transferred to Ordnance Factory

: ‘%§” on the principle "man on the job alongwith the job".
A | (b) The pros and cons of the transfer were examined in
; . great details in a number of Meetings held with the 3

., NJCM Members of both DGQA and the DGOF and later with .
‘“{;%he leaders of the two recognised Federations. After L
\ ‘chnsiderable deliberation it was decidfed in May 84
Eﬁﬁat the List of Employees who were performing the
Cg?b relating to Quality Assurance/Control to be
[ Jl/géansferred to the Ordnance Factories be displaced on

.

A?S /the Notice Board of the Estt concerned for intimations

_ g?i;/ﬁfﬁto the mouternadaindsdeiduals, calling for objections,

VL7 Af any,within 10 dayse Representations recelved on such
were examined jointly by the General Manager of the
Ordnance Factory and the Inspector of the then Inspectorate

i concerned and decision taken, Non-receipt of any represen~
\;L e tation from any employee was considered as the option :
having been given by the employee indirectly, L

(c) As per para 4 of M of D letter No.1(32)/12/D(Insp) dated : :
13,9,84 the transfer of personnel will be as per the agreed . -
1ist jointly signed by the Genera) Manager and Head of
the DGI .Egtt$ concerned, i

, (d) 2s per 2 (c) of Arm-I-letter No,S/710/RJ/DGI/Arm-1 of P
2pril 1984, it is not necessaxry to obtain optlons from '
the individuals for the transfer,

pe=t" e :
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R You are also Foquestad o nanfiry that L et uféz |

- %f_hearing 1s on 24 Sap 91 at [ignur, -

4.4 | T |
.7 . ‘1‘\8 L\(..l 4ll\ h:! s noo n . ’:

'

’ ol ) )

4 - IO e o . f

AL

/(Ng-—sm}v‘,immw) R
$,0.5.0,

' Deputy Director (P-1) o, b
for Ddrector Ganeral Quality Assurance

Copy toge

44// The Secretary ‘
Ordnance Factory Board,
(Section: A/NG)

B T o at as Pl oo
DI At e

. For information, pleise, ‘
10-A Aucklane fioad

" - RALSUTTA=-700 Q01 _ :
2, " Ordnance f tory : .
' "~ Ministry Dafence f
~— ~ BHANDAA 41906 '_
‘ 3. ﬂl)./{(lnspection)
. / e Ii
- f
!

¥
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CIVIL SERVICE REGULATIONS
- VOL-I (12th Edition)

’

pace '

114 < ' DEFINITIONS Art, 26 Contd.

. 2. Displaced Government servants have by and large been absorved
in the various Central Services and their seniority has been fixed with refer-
ence to the previous service rendercd by them. Similarly, the senicrity of
ex-employees of the Government of Burma and of ‘Part ‘B’ States as well as
of candidates with War service has already been determined in accordance
with the instructions cited above. As the specific objects underlying the
instructions referred to above have been achieved, the question of reverting
to the normal principles for determining seniority has been under considera-
tion of Defennce Ministry. It has been decided that the senjority of all persons
appointed hercafter to Class I and Class II (Group A & Group B) posts in
the lower.formations” under Defence Ministry will be determined” in accor-
dance with the General principles anncxed hereto. :
[G.I.M.F. Defence Memo No 10(1)/60/D (Appt.) dated the 11th March, 1965)
: ANNEXURE

GENERAL PRINCIPLES FOR_DETERMINATION OF SENIORITY
OF CIVILIANS IN DEFENCE_SERVICES .

2. (/) These principles shall apply for determination of seniority
of persons appointed to Class I, Class II (Group A, Group B) posts under
the Ministry of Defence.

(i) Notwithstanding anything contained in these general principles,
the seniority of persons. belonging to the following categories will on their
appointment to civil posts, continue to be determined by the instructions
noted against each such category : —

. (9 Ex. Gowt, servant penalised for MHA OM No. 6/4/52-S & NO dated

their patriotic activities. 29-5-57 reproduced In Al 240/57-

(6) Central Govt. employees dis- M of D OM No. 8 (1)/54/10313/D
! charged on account of affliction (Appts.) dated 19-9-56 extended to
with TB or Pleurisy. (ex-Pleurisy patients vide O M. No.
. 8 (1)/56/241/D  (Appts) dated 15-1-57
; Al 241/50,
P(c) Permanent  displaced Govt.
servants  nominated by the
Transfer Bureau/Transfer ~ Office
purely temporary organisa-
ations who conscquent on their
retrenchment, were absorbed in
other offices. .
2, Subjectto the provision of para 3 below, persons appointed in a
substantive or officiating capacity 'to a grade prior to the issue of these
general principles, shall retain the relative seniority already assigned to
them or such seniority as may hercafter be assigngd to them under the
existing orders applicable to their cases and shall en-bloc be senior to all
others in that grade,

Explanation. For the purpose of these principles (a) persons who are
confirmed retrospectively with effect from a date earlier than the jssue of
these general principles ; and () persons appointed on probation to a perma-
bent post substantively vacant in a grade prior to the issue of these general
principles, shall be considered to be permanent officers of the grade.

3. Subject to the provisions of para 4 below, permanent  officers, of
each grade shall be ranked senior to persons who are officiating in that grade,

4. Direct recruits. Notwithstanding the provisions of para 3 above,
the relative seniority of all direct recruits shall be determined by the order
of merit in which they are selected for such appointment, on the recom-
mendation of the UPSC or other selecting authority, persons appointed as
a result of an earlier selection being senior (o those appointed as a result
of a subsequent selection : .

Provided that where persons recruitzd initially on 1 temporary basis
are confirmed subsequently in an order different from the order of merit
indicated at the time of their appointment, seniority shall follow the order

. of confirmation and not the original order of merit. In this connection a

&
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Art. 26 Contd. DEFINITIONS 115

copy of Ministry of Home Affairs OM No. 9/45/60-Estt (D) dated the 20th
i April, 1961 as also reproduced as decision No. (28) above.
—*__.  Where persons are selected either by the UPSC or by other selecting
. authority for appointment to different. posts in the same grade with different
qualifications (e.g. posts of Assistant Leeturers in History, Economic, Physics
etc.) the UPSC/Selecting Authority should be asked to indicate a common
. order of merit, 4 :
3. Departmental promotees (i) The relative seniority of persons pro-
. moted to the various grades shall be determined in the order of their
selection for such promotion : -
iy, Provided that where persons promoted initially on a temporary basis
{;fg‘cgnﬁrmed subsequently in an order different from the order of merit
Jiflicated at the time of their promotion, senicrity shall follow the order of
confirmation and not the original order of merit.
} ((q'i;) Where promotions to a grade are made from more than one grade,
higible persons shall be arranged in separate lists in the order of their
ative seniority in their respective grades, Thereafier, the Departmental
ion_ Committee shall select persons for promotion from each list upto
N A prescribed quota and. arrange all the candidates selected from different
N2 'WU‘E\ listin a consolidated order of merit which will determine the seniority of
< y&= Y e persons promotion to the higher grade. )
e 6. Relative seniority of Direct Recruits and Promotees. The rtelative
seniority of direct recruits and of promotees shall be determined according
to the rotation of vacancies between direct recruits and promotecs which
shall be based on the quotas of vacancies reserved for direct recruitment
& and promotion respectively, in the Recruitment Rules.
t/ 1. Trangferees. (i) The relative seniority of persons appointed by
t

ransfer to a grade/posts from other departments of the Central or State
Government shall be, determined in accordance with the orders of their
selection for such transfer.
; ; (i) Where such transfers are effected against specific quotas prescribed
N ~in the recruitment rules, the relative seniority of such transferees vis-a-vis
direct recruits and promotees shall be determined according to the rotation
of vacancies which shall be used on the quotas reserved for transfer, dircct
recruitment and promotion respectively, in the Recruitment Rules.
B (i) Where a person is appointed by transfer in accordance with a
1 provision in the recruitment rules providing for such transfer in the event
of non-availability of a suitable candidate by direct recruitment or promo-
tion, such transferees shall be grouped with direct recruits or promotees, as
the case may be, for the purpose of para 6 above. He shall be ranked below
all direct recruits or promotees, as the case may be, selected on the same
occasion, .
, (/) Where a person is transferred with work from one Department
/ to another of Central Government, his date of seniority will remain
. ¢ unchanged. -
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| Comexvss. Scp-3
L : , | No.?(32)/82/D(Ingpection)'
' ‘%\ ' : Govcrnment of India, '

Ministry of PDefenco,
I S New Dolhi, the 30 April, 1935
L9 The DGOF/Ghairman, : |
rdnance Factory-Bcard, :
: T a 104, Aucklang Road,Cgigg&Lg;JQp 001

Vs - ey

Subject * Fitment of cert

ailn categories of pPexsonnel
belonging to DG

I transferred to DGOF,
Sir’ )

‘ Concequent upon .the transfer of inspection responsibi~
lity along with the related

person~el from DGI  to DGOF, the
question of fithment of Sertain cotegories of personnel

transferics frea 81 to IGOF which do. ot have e
DGCF has begn engeging attention o
some time, It hae now beeon decided

quivalence in
f the Government for quite

that the fitment of the
>¥ufollowing cetegories of perscnnel

shall be done as under:- o
" (a) §?ﬂi§?~§2£§ﬂﬁiﬁiﬁ_ﬂ§§i§t5ﬂ2§i§§ﬁ§l( Bs2550-900) Ehe
Sr.Scientific Assistants(

n
!

The posts of
converted te thoey
Rs4 702-000 and tha
seﬁiority :

PN
SSAS) shall be TS
3
Y scale. of
be placed in the
hsstt, Foremen in the O.F,

of Jsstt, Foroman in the pa
transferee SSAS shall
ist aleng 'viti the
.?;Organisation; The interse seniority being determined on the
rbasis cs

8iis ¢ the ospestive date of holding the post of SSA and
Ssit, Foreman. .

+(b) Storetkesping ctars | R 450-700) '

i) The

j; stores supérinténdents
8 bt LIPDCOF chall o glaceq sn the seniority 1
hkhkhh;éa;;éﬁgehargemen GrbII/NOn—Tech(&.42577OO). The
Lf j shall be deteriine

! holding the pog

transfeifed from DGI
“st along with
‘nterse seniority

restzctive date of
QT A EEITIT T S e
t 0of stores Superintendent a

d on the basis of ‘he

nd Chargemen Gr,11/.
f\:’?t\lon—Tech° ‘ : ;
'9.__1% L iil The store-keepers transferred from DGI to DGOF . !
(R4 260-400) '

shall be placeg in the senio
the Asstt, Store

'the,interse’sénioriiy being de
‘respective daté'of:hpiding‘the
- Store-keepers. The Asstt,Store
"10.E;Orgahisatibn'éhall be

rity list'aJong with ’ S
nisation(ks.260-400), '
termined on the basis of the
Post of Store-keepers ang Asstt,
~keépers after integration in th
redesignaced as Store

~keepers in the 0,F.0rga

-Keepei‘S.

I L Contd v.. 2,0 o .
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pe oy v
.. - o Aomexciw SCH - B (T
“ . N0.1(32)/82/0(Tnsp=ation) ’ /
Government of India
. ™ : Ministry of Nafence X
R - Department of Lefence Prodfuction ///k&
\‘\; : Mew IDalhi 0>A

DT, 13-9-1984

To , &
1. The Chairman/DGOF ;
Ordnance Factory Bpard
8,Esplanade East,Cal~69 : ‘

2., The Pirector General of Inspection ;
Ministry of Defence 1
New Delhl- 110011 ;

Subz~ Transfer of stage/inter-stage inspection
responsibilities from the DGI to DGOF/
. , OFB -Recommendations of the Rajadhyaksha !
e Committee on Ordnance Factories. -

: Sir,

AU Pursuant to the scceptance of the recommendations

O I\ of the kajzchyaksha Committee relating to the transfer

‘ygt,gfﬁfﬁ ,;" of stage/inter-stage inspection responsibilities from the -
W \EDGI to the DGOF,orders detailing the functicons,quantum -

' of personriel anﬁ facilities to be transferred have been

fissued vide this Ministry's letters cof even numbers dated

{the 28th November,1983, 6th January,1984 and 17th February

5@984. subsequently amended vide letters of even number

dated 21st May and 2nd July, 1984,

_Qz, It has now been decided@ that traisfer of inspection
responsibilities and manpower from the DGI to the DGOF
. e in factories listed in the Annexure should take effect

© from 1st October 1984, The DGOF will thereafter be
responsible for staye/Inter-stage and final inspection
of all stores and the DGI Inspectorates attached to these
factories will be responsible for final acceptance
inspection, quality =-audit and surveillance, except in
the explosive group of factories for which separate instructions
have been issued vide this Ministry's letter of even number
dated 17th Feb.,b 1984,

L , . 3, In so far as the Clothing Group of factories are
' ‘\QL,.‘ﬁé‘ concerned status quo will be maintained till further orders.

4, The transfer of personnel will be as per the agreed
lists jointly signed by the General Managers and the
controllers/senior inspectors/inspectors of the concerned
establishments,

5, This issues with the concurrence of the Integrated
i ‘ Finance vide their U,0.No0,3428/1IF/DP-I1 dated 13-9-1984,
Yours faithfully

Sd/- ( K.G.GUPTA )
UNDER SECRETARY TO THE GOVT OF INDIA




{ EF07E THE CENTTAL ANDFINISTRAT IVE TRIPUMAL ALLAHATAD,

AP DMENT AOPLICAT ION M0, % 1988,

(Under Jaction )

N

Renistration Case Mo, 1199 of 1981,

iharda Prasad "anday seves?atitlonor
Versus

Union of Indla and others eee Dpp, Parties.

Toa,

The Hon'ble tho V'ice-Chalrman and +i4 cnrpanion
Momhrrs of the aforesaid Trihunal,

The hurhle application of the apnli~ant ahove-
named most rnanactfully 3housth m9 ynder g -
1, That the apolication uas filed challenagling the
imnugned Srdera annexed with the orininal anplication by
which nrdors the service of the anplicant had hean termine
ated by the Govb.opimum and Rikaloid works Gazinur,
2. That the netitioner uss sent on denutatinn

to C.1.%3.F. ty the Govt.0ofmum and Alkalnid uworks Gazipur.



.'
-2-
Howsver the order of by which the natitinner was sant
or dadutation uas not niven to the netf{tloner while
L;\ hearing the patition their lordship wanted a cony

of the ordsr by uhich the ntitioner was sent on
daputition to C.l.3.F. %part from this certain imnnr-
tant fact which should have been ment fonad in the
petitioner yas inadvertantly uas not ment ionad {nit

And it is necessary to e mentioned ther-fore thie
amendmant applicaQIOn to tha oriniral octition ak has
Fecame nscessary, Hence the instant apolicat fon has
tesn Piled

3. That the follouing anendm'nt ke made afﬁor nar;
11 of tha original natitinn and it may ha ardded

in the orininai net it ion as nara.

11(a) That the order ry u-ich tha netitioner uaa sent
on daputation toit.I.S.F. was not niven to the ~atitio.
ner and {3 not tefng alven aven today inanite of the =
petitioner bast afforts to ontsin it. Tn *his sttustine

the petitioner pute helpless to produce e copy of the




.
nrder afor-safd, T+ {s in *he inteoreat of Tustire that
that t+a resnondants may re asked tn Jroduce any nrder
hy which “{z servire in *t+as Nofum Faetnry uas »fPpctad
hy any nrder of deoutation ar ty terrinatinn A{smisaal

orresinnat {on of his service.

11.( 1) That thae nrtitinner amannst othars uas
azkad {f he and otbarsg ghrnse to he sent on deoutation
to C.le5.Fe and the optitinnar alonnuith some gther
amployres marde an option of Feing aent on denutation
to CeleieFe uhers all such optices were sent for

khnxe training ty tha CoTe3oF " and *here they vare
nive certain amount, Y true cooy af the documwant

aforrenid {s taing Piled Pilsd as Annexure | +n this

amendment 3oplicat ion.

11.0¢) That thke uord us2d in +he akoye doucmant
Pi{lrd as Annexure 8 to this annlicatfon {3 opteirs ,

T¢ +we ortitioner uas reinstated {r tha ermoloyment of
CeTeiefe than there uas no need of caferrence of tha

word ontecas in tke afaore:afd documant filed as

Banexire -3 Jhisrafercenca is of *he vord ontecos is

A



.
1s dicatfos of the fact thet the petitiener end
such other optsces versd employsas of thes optices
factory and had only optsd to C.l.5.F. on

daputst ton.

A. That 1# viaw of ths facte stetead ahout it {s
experdient in the interast of justice that thils
Hnon'bls Toibunal ey be cleased to allou the instent
assndrent aonlication and be incornorsted in the
instant petition and he treated s part of the

record,

2R AYER

vhsrafore on the facts atated shout it 1s
moot resnectfully prayed that thie WHon'tle tribunal
wey be nlrased to sllou the aferessid smendwent

sppliczt ion and perait the applicant to incorporete

the said avendnmant fn the main spplicatio n snd ths

same b trasted as nart of the rocnrd,

(ARARS ML HATH 5 THLH)

Pt /- ' COUNSEL FAP THE °FT T JONER,



per0AL THE CENTOAL A RINISTOAT IVE TR IR(IWAL ALLAMER 19,
-
lﬁx k .
- 8FFINAYIT
I
. AMENYSCNT ADDLICAT INN N7, ¥ 1988,
Iy
. | ,
Tegistration Case No, 11880f 1983.
~ Sharde Presad Tandey =~ eebppucaclat it foner
Versus
' Unton of Indie and others weernee-flop, Dartiss,
*,
krfidavit of Sharde “rasad Nandey
sged atout 46 yesrs, 9/5 Late ari
) . : ~ Mahevir Braaad Pendey R /o Opeum

F&ctory GChazipyr .

(Dooonvnti _
I, the dononlnt ahﬂvcﬂanad do harohy aolu-nly

lffirn end atats ea undar 3

1. Thet the deponent {s ths netitionsr inthe instant

n‘ r3ee and as such ha in fully dcouaintes uith the Tacts

of the ra-a dapospd to helow.




2=

2, Thet the esoplice* ion urs filed challenging the
1-nuqnc¢ orders snnexsd uith the oriéinal apnlicst ion
by which orders the service of the apnllcpnt had hasn
terminatad by Govt.0pius end Alkel-oid Worke Ghazlour.
J. That the pstitionsr uas » uont’on'donutatlon to
C.I.?.?. hy tha Govt, Opiu= and 1lkaloid vorka fihaziour.
Housver the order of ty uhich tho pst it ionar wuas cnnt

or denutation was not given to the netitinnaer wvhile
besring the netition their lordahip usntad a copy of

of the order by uvhich ths netitioner usa not on deputat-
fon to C.!.%.F.Qpartvfrom thie cartain imnortant fact
uhick ahould have ~asn mentioned in the petitioner uas
fnaduertantly uas nat mentioned in {t and it is necaas-
ary to te mentionsd therafore this emendrent aoplication
to the orininal petition has hecame ner=ssary, Mence the
fnatant applicadtion to the atininel netition has hncame
narrasary. Hence the instant apoliration has heen filed.
a. That trte follo.ing amsndrant +e made af'er nara

11 af the orininal netition and it may te added in the

or ininal potition 2s para,



11(A) Thet the order by which the pstitioner was sent

on denutetion to C.1.3.F. uas not qiven to the petitfions:
and {s nnt being niven even today inspite of the netitions
best efforts to ooteln it., In this situstion the peti*ione
Puts btelnless to produce # copy -f the order sforessid .
It is in the inter-st of Justice that the resoon-ents

mey te asked to oroduce eny order by which hig service

in the OplumFactory u-s effected by any'ordar of deputa-
tion or by terminetion dismiesel or resignation of his
sarvice,

11( %) Thet tho petitloner emongst others was asked if
he and others choose to he sont on deoutetion to

CeTo3.F. and the patitioner elonouith snme other employess
vade en option of toing sant on deoutation to C. 1.5.F,
where sll such ontices were sent for training by the
Cele3.F. and thare they were qive certain amount. A true

copy of the docuvent aforsesid is heing Pilnd as

Annexuce A to this amendrent soplica* ion.



-l =
ll(c). That the vord used in the shove document filed
8s Annenure R to this spplicetion 1s onteisa, If the
petitioner was reinataeted in the emnloyment of C.I1.S.F.
then thsre uwes no nsed of refersnce of the word optecas
in tha eforsseid document filed ss Annexure-A. this
roference is of the vord optecas 1is dicﬁt!va nf the fact
trat thas petitioner and auch other optrces were smolyees
of the optices factory and had only opted to C. l.7.F.

on deputstion,

5. That in view of the facts stated ahout it is

| expedient in the interest of Justice that this Hon'bls
Trihunal mey be pleased to allou the instant smendmant

applicat fon and be incorporated in thes instant petition

and be treeted ms part of the record.

1, the deponsnt atnvenamsd do herehy declsre
that the Cﬂntﬂnts or DHPQQ .&.Zj/étfé; e e ; e 24 o oo

of this affidsvit are true to my persnral knowlerae:

and those Or paras ; e & & ©® ®» o 8 ¢ % o @ o" ¢ ve o



.-

8re tased on the perusal of record and thoaze of paras

...-,.-...-.........crahased!‘mlegllldviCO
which all 1 helisve tn te tn be true and nothing material has

hasn cnnceslad end pe part of it {s Palse, SN0 Help we God.

(DENOMENT)
I, 3.L.5rivastavs clerk to Sri Amarendrs Nath 3 ingh
Rdvncate High court Adlahahad do herety declare tret tre person
making this affidavit and alleging himsal? to he Sri Sarda

Prasad Psndey is the ss sars person who is known to ma Prom

the oerusal of record,

' m—u-—--—-

L ler k.
Snlamnly affirmed hefnra ma on thd:!;kh of Uctober 1979,

'¥%*3€> 8.m. /0, m. uho has taeen fdent 1 {ed by the afor:said

Clar ke

I have Been seti3fied mysnlf by exarining the denonent
that he has understond the contents of this affidavit uhich

has Feen read over and exnlained to him,

AATH FOPWNI3S IONER,



H3aes i) /7 /CIST/ 4t L o 7\4@707%&/& }
Governue:nt of India.
- Ministry of lome Affalrs.

GHLH MSNYIBLYS

To
" The Inspector General,
Central Xndusirial S=scurity Force,
183/4=Jor-Lugh,

New Delhl the 24th Septembter ,1971.

Subject:= Grant of T4/DA to the GISF Optees of OPium Factory, .
Grazipur while under 2zoing tranlng at Training +College,

Baztanur.

sir,
' With reference to your U.0.Nb.s5(3)/71/GISF/Ad.I+/91 ,

dated ,the 28th Ausist ,1971,0n the above subjsct,I am directed
to convey the sauction of the president under Sig;-164 to the
grant of dally allowance to the perosnal of CISF mentioned tn the
enclosed statément, deputed to the Training College,Paratapur for

refresheyr Treln’ng/Course during the pmriods from 22/2/1971 to
14/8/1971 and §/6/1971 to 27/11/1871 at half of the following. = -

t
rates i~ , _ 'fﬁ;
(a} 4% full rste for the first 10 days. ; wnﬁ§?K%-7'
(b} A% 3/4%th rate for next 20 days. | 5
(e} AL 1/é rave for tie rest of ti® period. . - N

2.  The expenditdre involved is debitable to Major Head "23e
Police umier the Subehead F-Uentrel Industrial Security Force, X

3.

$F~3,TA/DA cherges under Grant of No, -8734«MF/71 ,dated 1?/9/19‘73}

A

UNDER SECRETARY TO THE GO\V.

INDI2.

- Yours falthfully,



18‘ A"JJ‘NHd gf‘ N@W Delhi
;Q‘ d the ‘”otoé)ﬁr, 1071

s
To
Tlra Inspecigr 7 < Do lE rge,
bﬂi&&ﬂ¢c~bqnt1ﬂgent
h_vtuuﬂpium %fc*ory,
Ghagizyp (U.p,)

’

Subgecc»~ Grant of Ta/D2 to the CISF personne’(Ootee
Fe C*Oa],ﬁhd{iﬂdr)while ur:d

Cptun
ei'-going traintn;
College Paf“anv‘a) ‘

g;at Training
wm%

Flegna % to the ancl@sdﬂ !

Opy o¢ sanction lettev No.«
5{3)/7 /CISQ/Ad I0

X ')ﬁth S«‘p te

mbe p vy 1971 .From the Govt
cf Iudia,Mlnixth of Home, Af fq

irs with the statment

of CISE/»
Personey 101 the ahoye subjects ,
It isyrequire: that the Perscna&l*comcerned may please i
P asked to0 suhnite wy thelr DA bi11s on ke pTODEr from , Y
sttesteg 5 you ang sent to gec T

Security 2

Nunta \.)f iCDr C@ﬂtrgl IﬂdUSul‘ial k

or Surther: neteg sa.‘éy1
t
: \
F: '2-""-',%.05.5»

Sd/« | -

{ R.H, FABWA) :
*‘QALAPECLQB. LU

S
QPY R ARDE 4 SRV

Accounig GLfice

_ ‘E For 1nfcrmation alongwitb e
i A Copy of the above mmﬂti~«
B111 ¢ roup *+ fccounts ze ction H _oheq Govtqbanctioaeﬂ4w, P
- E W
//

L~



CENTRAL ADIWINISTPATIVE TRIBUNAL,

In the H’ifghxﬁwﬂybﬂﬁdma‘tﬁ’revat Allahabad

L . REGISTRATION No....1188.. ... of 19.81.......

 Babulal. & Or .. K& a.coonon.... P SO Petitioners

' ' - Appelant

Applicant

) VERSUS
Union of India & Ors. Respondent
_ Opposit Party
- in the above matter hereby appoint and retain
‘\ .~ SHRI KRISHNA CHANDRA SINHA, Advocate High Court

to appear, act and plead for me/us in the above matter and to conduct/prosecute and
defend the same in all interiocutory or miscellaneous proceedmgs connected with the same
or wnth any decree or orders passed therein, appeals and or other proceedmgs therefrom

" and als6,in proceedings for review of judgment and for leave to appeal to.Suprem Court and
to obtain r"feturn of any documents filed therein, or receive any money which may be payable
to mMe/us.,. '

2. -I/We—fﬁther authorise him to appoint and Instruct any other legal practitioner
authorising him to exercisé the powers and authorities hereb)" conferred- upon the Advocate
whenever he may think fit to do so.

3. I/We hereby authorise him/them on my/our behalf to enter into a compromise
- "“'\._ in the above mattsr, to executz any decree/order therein, to appeal from any decree/order
therein and to appeal, to act, and to plead in such appeal or in any appeal preferred by
any other party from any decree/order therein.
~ 4. I/we agree that if/we fail to pay the fees agreed upon or to give due instruction at
all stages he/they is/are at liberty to retire from the case and recover all amounts due to
o him/them and retain all my/our monies ;ill such dues are paid.
:f\ o 5. And I/We, the undersigned do hereby agree to ratify and confirm all acts done by
the Advocate or his. substitute in the matter as my own acts, as if done by me/us to all
“intents and purposes.. '
Executéd by me/us this day of

°

! - @%MZ/

(P.U.BHAVIKATTI)

’

GENEBgadturk}3 NAGER
‘ ' ORDNANCE FACTORY, KANPUR
& Executant/s are personally known to me he has/they have [signed before me
Satisfied as to the identity of executant/s signature/s. '

(where the executant/s is/are illiterate blind or unaquainted with the language of

. vakalat ) 7
v Certified that the contents were explained to the executant/s in my presence
Mt e s the language known to him/them who appear/s perfectly to understand
the same and has/have signed in my presence.
Accepted
. K.C. SINHA
‘/ j Advocate

Additional Standing Counsel
Central Government

\’/‘ - , \ ))\@ "~ High Court-Allahabad
i/, : , _ ‘ %I Counsel for Petitioner/Respondents

NO, it

heS
-




